Tuesday, March 10, 1964
Phalguna 20, 1885(Saka)

Third Series, No.22

LOK SABHA
DEBATES

Seventh Session
(Third Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

No. 22.—Tuesday, March 10, 1964/Ph$una 20, 1885 (Saka)

Oral Answers to Questions—

Re: alleged breach of privilege
Re: arrest of Member

Papers laid on the Table
Correction of Answer to Starred Quesnon No. 496
Arrest of Member
General Budget, 1964-65—General stcussnon—

Shri T. T. Krishnamachari

*Starred Questions Nos. 502 to 5§10

Short Notice Question No. 6 .
Written Answers to Questions—

Starred Questions Nos. SII to 521

Unstarred Questions Nos. 100I to 1037

Demands for Grants on Account, 1964-65

Appropriation (Vote on Account) Bill, 1964—Passed
Demands for Supplementary Grants (Railways), 1963-64

Appropriation (Railways) No. 2 Blll 1964——Passed
Demands for Supplementary Grants (Gcncral), 1963-64

Shri Shahnawaz Khan
Shri Vasudevan Nair

Dr. Ram Manohar Lohia

Shri Himatsingka
Shri A. P. Sharma
Shri Yashpal Singh

Shri P. Venkatasubbaiah

Shri U. M. Trivedi
Dr. Mahadeva Prasad
Dr. M. S. Aney

Shri Vishram Prasad
Shri Ganapati Ram
Shri Onkar Lal Berwa
Shri Baswant

Shri Bade

Shri Vasudevan Nair

Shrimati Lakshmikanthamma

Shri Ranga
Shri D. S. Patil
Shri Vishram Prasad

COLUMNS

-4569—4604
4605—09

4609—16
4616—44
4644—46
4646
4646-47
4647—50
4650-51

4651—86
.4687—4718
4718-19
4719—81
4767—81
4724—27
4728—32
4732—34
4734—38
4738—42
4742—44
474445
4746—49
4749—51
4751—54
4754—56
4756—62
4762—66
4766-67

. 4782—87
.4787—4822
-4799—4803
4803—o08
4808—13
4815—19

48 19—22

4719—21,

~#The sign 4-marked above the name of a Membcr mdlcatea that the Question

was actually asked on the floor of the House by that Member.



LOK SABHA DEBATES

4569
LOK SABHA

Tuesday, March 10, 1964 /Phalguna 20,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Security Measures at Airports

+
[ Shri R. G. Dubey:
Shri Vishram Prasad:
* 7 Shri Shree Narayan Das:
LShri P. C. Borooah:

Will the Minister of Transport be
pleased to state:

*502

(a) whether there is a plan to en-
force rigid security measures at the
international and important airports
in India; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). On account of strategic
importance of aerodromes and the
installations therein and the need for
maintaining navigational coverage for
air traffic, the security arrangements
at the aerodromes have been further
tightened. Certain vital installations/
units including hangars and aircraft
parking areas, engineering and main-
tenance  workshops, refuelling /fire-
fighting installations, radio receiving
and transmitting stations, power and
water supply installations etc. have
been declared as protected places
under rule 7 of the Defence of India
Rules, 1962 and entry into the opera-

2394(Ai) LSD—1.
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tional area is regulated with greater
vigilance.

The question of e trusting the se-
curity of vital installations to a police
force and to regulate entry to all
vulnerable points with their super-
vision, is being examined.

Shri R. G. Dubey: Is it a fact that
these new measures have been intro-
duced after the escape of Mr. Daniel
Walcott?

Shri Mohiuddin: No; these areas
were declared as protected areas last
year as soon as the emergency was
declared and various arrangements
were made regarding the strengthen-
ing of the security measures. Of
course, since Mr. Walcott’s escape,
some more steps have been taken.

Shri R. G. Dubey: May I know
whether Government realise that
these new measures will unnecessarily
put to harassment the innocent citi-
zens? For example, the present ar-
rangement is that the friends of the
passengers are not allowed to go up
to the railings. Is it a fact that ac-
cording to the new measures, people
who want to go to the air-port to
meet their friends etc. have to secure
a permit or something of that kind?

Shri Mohiuddin: Passenger traffle,
of course, is regulated by different
ways. So far as the hall of the termi-
nal building is concerned, passengers
and their friends can go there......

Mr. Speaker: The hon. Member
wants to know whether even for go-
ing up to the railings, they will have
to get a permit.

Shri Mohiuddin: Up to the railings
they can go freely. I might remind
the hon. Member that he would have
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found that even before the emer-
gency, persons other than passengers
were not allowed to go beyond the
railings towards the aircraft.

Shii Warior: May I know whether
for these security measures, the or-
ganisation has been set up by the
Ministry itself or whether it has been
left to the Central Intelligence
Bureau?

Shri Mohiuddin: The security mea-
sures are certainly left to the aero-
drome authorities. The question of
intelligence is quite a different affair.
So far as the security measures at
the airport are concerned, there are
the customs authorities, then there are
the passport authorities, the aero-
drome authorities and others, and
there is full co-ordination between
all these three, and all these arrange-
ments are made after consultation.

Shri P. C. Borooah: May I know
whether a study has been made as to
the nature of the security arrange-
ments that shall have to be taken at
our air-ports, and whether any neces-
sity has been felt for bringing in
equipment and know-how from other
countries?

Shri Mohiuddin: I do not think
that for security arrangements it is
mecessary to bring in know-how from
outside.

Shri Tridib Kumar Chaudhuri: May
I know whether the security measures
adopted at the air-ports would extend
only up to the railings guarding the
air-ports, or whether there would be
some security measures on the other
side of the railings also so that inci-
dents like Mr. Walcott’s escape may
not happen again?

Shri Mohiuddin; I have already
mentioned that the hangar, installa-
#ions and so on are included.

Shri Sham Lal Saraf: Besides the
security measures taken all over the
air-ports, may I know if some specific
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attention is being paid to the air-
ports that are spread over in the
eastern and northern borders; if so,
what sort of security measures are
being taken there?

Shri Mohiuddin: As far as civil
airports are concerned, of course,
every effort is made everywhere in-
cluding the eastern and the border
areas, and naturally, security mea-
sures will be more strict near the
borders, but there are no other special
arrangements for border area.

Shri U. M. Trivedi: May I know
if instructions have now been issued
to the officers posted in connection
with security measures that they shall
not distinguish between white, black,
vellow and brown in enforcing these
measures, as in the case of Walcott?
He was allowed to walk in because
he was of white skin,

Shri Mohiuddin: I do not think
that white skin wag the only consi-
deration when he wag allowed to go.
It happened like that, and perhaps if
there were any other person trying
to escape in the same way, he might
have as well succeeded. There was
no discrimination in this respect.

Shrimati Renuka Ray:
the other consideration?

What was

M YRAEAAT . WAW JEied,
§F gg s WEd § & &ne, s
o FeE & S oaemEl § oo §
T ITH FH FIT A F15 qqAHA
LI

weaw WEed
L

= qRTIOARE MOy WERT,
¥ god gw FT GHAT G /AT §

ag FET AT

IR WERW . FW GWH AT AT
A/ T T A ¥ AT

&
gy
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Y URRAAAT @ 7w AT
gfawrg a8 91 f§ v mifeeaT &
g IT A A &

wTTR WA ;. AT Aeer fRe
ORI I qEH (B A |

Shri Kapur Singh: What substance
is there in the general impression that
the agents of our two mass land
neighbours are at the moment well
infiltrated into almost all our centres
and establishments connected with
our military defence?

Shri Mohiuddim: The hon. Mem-
ber is asking a question about mili-
tary defence.

Shri Kapur Singh: Air-ports are
very much connected with military
defence,

Mr. Speaker: 1t is too wide a ques-
tion to be covered here.

Stocks of Wheat, Rice and Sugar

+
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri P. C. Borooah:
_ Shri P. R. Chakraverti:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the stock of wheat, rice and
sugar held by the Government of
India up to date;

*503.

(by how long will it suffice the
meed of the country; and

(c) the steps taken to procure fur-
ther supplies from foreign countries
during the current year?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) and (b). The Govern-
ment of India does not hold any
stocks of sugar. The available stocks
of wheat and rice are programmed
to build up in course of time after
taking into account imports, procure-
ment and needs of consumption, a
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buffer stock of 4 million tonnes of
wheat and 2 million tonnes of rice
and are adequate for the purpose.

(c) Apart from the bulk of our im-
ports of foodgrains made from , the
U.S.A. under P.L. 480, arrangements
have been made for import of rice
from Burma and UAR and of wheat
from Australia. There is also a pro-
posal to enter into a fresh PL-480
agreement with the US Government
for import of both wheat and rice. It
is not proposed to import any sugar.

st mmw foag o oqr & 3® oo
gFar § 5 asafaw <o F q o
feaar g F@er § Wi faed @i
F AFTES ¥ "9 g9 AW faaAr w9
a1 ey der 7 R § ?

Shri Shinde: The stocks held by
the sugar factories as on 15th Febru-
ary, 1964 were 11.2 lakh tons, and
the production is expected to exceed
27 lakh tons. That is the expectation,
but no accurate or exact assessment

is possible at thig stage because the
season js still on.

ot wvqre Fag - ¥ oAORRR 4R
I aFdt & fF ferga & feaw
¥ fFg AT 9 Toen fear ST ¥
% QYo 0Fo-¥co W TeAT BT FrA
qT HIAT §—3 & Fwat ] fipaAr
%% 8 ?

oW W  ag add F%
war ar T

=Y Ko &Aro fgadt : & aran =gav
g f@ 3 9@ § Fgf 7% s g 5
FAYT H 9,¥9 TR T TNedAT @I gHT
g fga 9§ afeas F7 T | HET
qrgY are foelt &1 fear smar g S
II-ATT 9T KT FA G AT DT & |
The Minister of State in the Minis-

try of Food and Agriculture (Shri A,
M. Thomas): That is not correct. In
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fact, at the request of the UP. Gov-
ernment, we allotted recently a lakh
tons—20,00 tons each to five centres—
and to Kanpur also 20,000 has been
allotted, so that there should not be
any "difficulty. If any particular diffi-
culty is pointed out, I shall enquire.

Shri M. L. Dwivedi;: Part of my
question has not been replied to.
qr feey w1 waw T faar €

T qer a1 % # oy TRy & fF g faw

AT GTF TAA Y T FT sAF FCT

g?

oo WG T wey & 5O
T A F T FE?

o fr qEe - qEAde ¥ oarg
TAAT Y FT @TF g Fq 6 qAA
oA A e A faw @ g &
ST =gar g fF agh Sy ogaw
¥ q@R &1 T f@Fa g 7

Shri Shinde: As I have already ex-
plained, as far as we are concerned,
Government does not hold any stock
of sugar. The stocks are naturally
with the sugar factories. The facts
have already been explained by me.

Shri P, C. Borooah: May I know
whether any special assistance is go-
ing to be given or is being given to
State Governments to build up buffer
stocks in adequate quantities; if so, to
what extent; and what will be the
total of both the Centre and the
States together?

Mr. Speaker:
thers’ together.

Not too many ‘whe-

Shri A. M, Thomas: Buffer stocks
are built up for purposes of Central
reserve. But it is open to State Gov-
ernments also to build up some buffer
stocks out of interna] procurement as
UP is doing. It is procuring both
for its own purposes as well ag for
the Central reserves.
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Y wgTa g AW ¥ A W
VTS @1 gaT § WX IaT wver fret
N A w YR
faer ater weaT G fadwl ¥ S S
w8 A F W ¥ fAem T wgh wiw
I qgi F W F1 AT fzar snav & ?

Shri A. M. Thomas: With regard to
the wheat supplied to the flour mills,
the ex-factory prices are fixed, If
anybody sells at more than that, he
can be prosecuted. So I do not think
there is any black-marketing, as has
been alleged.

Nt WY@ AW gMA FT A
g T g

Y sifeTT W a5 ag R
AT FT ETF g0 gY A WA faeey
S f TerETEY B, 98T R gEwIQ €
F qrg A AT ATad FT FAT g T
T F g ?

T qAT i A5t (s e fg) ¢
A gar R faeelt § a1 g &7 v
g & W T g wE Y &1 9 fey
gig @R F uAifeas AT a7
AR IEHIETT 2 a1 & TIR AT FASM |
faesit ¥ aY wHY gAY AE =TfEgd |

Shri Kapur Singh: What is propos-
ed to be the duration and the yearly
intake of the renecwed PL 480 agree-
ment now under contemplation, after
its present term expires?

Shri Swaran Singh: The duratiom
as wel] as the quantitieg are still to
be negotiated. )

TR JTF A\IA T IT AR
# fogmad o @ § f5owme ¥ gad
5 foar ¢ F a0 oY § 7 oFAv
AR 7Y s A & /oW fEw @
w©r e’

Shri A, M, Thomas: Some restrio-
tions have been imposed, e.g., those
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who deal in flour manufactured out
of imported wheat will not be allowed
to deal in indigenous wheat so that
there may not be scope for abuse. Sc
also those who deal in atta manufac-
tured out of indigenous wheat will not
be allowed to deal in imported wheat.

st TR JTF ARA ¢
o fegaa & 7

Shri Swaran Singh: May I clarify?
¥ fama A R Tgd W@l
W@ ag W fear v g Afe
Tw@A @ Rt ) owmE A AR
@i fg fFer &1 @i g, SE
qaTfaF w4 AT & | M@ AR AW
qir gY, 980 ;WET I F yEw v
war § AR gt A AL A G
fear ST &

Dr, Sarojini Mahishi: Which of the

States are in a position now to have
buffer stocks of wheat andq rice?

W@ oA

Shri A. M. Thomas: As I have in-
dicated in answer to Shri P. C.
Borooah, some States are procuring
for their own purposes as well as for
Central stocks. For example, Assam
is procuring, through their co-opera-
tive agency. U.P. is  procuring.
Orissa is doing the same. We have
advised all State Governments to
procure either for Central purposes
or for their own purposes.

Mr, Speaker: This can be further
discussed during the discussion of the
Demands for Grants.

Prices of Fertilizers

Shri !uhpal Singh:
Shri B. P. Yadava:
{Shri Bishanchander Seth:
| Shri Dhaon:
| Shri P. C. Borooah:
Shri D. J. Naik:
{ Shri Daljit Singh:
Shri Subodh Hansda:
| Shri P. R. Chakraverti:

*504.
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Shrimati Savitri Nigam:
Shri R. S. Pandey:

Shri Ram Harkh Yadav:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question No.
79 on the 19th November, 1963 and
state:

(a) whether Government have
since considered the proposal to
reduce the prices of fertilizers; and

(b) if so, the prices of various kinds
of fertilizers fixed after reduction?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) After a careful consideration of
the matter, Government have decided
that the price of UREA be reduced by
Rs. 100 per metric tonne with effect
from 1-1-64. The present Pool Prices
of various fertilisers are:—

Ammonium Sulphate Rs. 330 per Metric
Tonne

Urea Rs. §70 >

Ammomum Sulph,ntc

Nitrate . Rs. 400 »

Calcium Ammonium

Nitrate . . Rs. 278 »

st aoow fog g e w1 oF
qre # faaer wY wfedaree ¥ g §
TaEy?

To TR g fa@g : qe53-%3
¥ Fferaw  « qEw T F owew
3§99 WfT T4 Y FAY Y q5 | WqAY
dar W F F q IHEN, qeEY
¥ qoo Waﬂfﬁ'ﬁﬁﬂ“ﬁ'ﬁﬂf%
afar & aeq ¥ | =W wwR T AT
T 9LE3I-%¥ ¥ 3 FUOT o= @@
¥q T LR €A FT FHY N |

ot oo fag : wr § o aear
g f5 79 aF g7 wwrdwr § s
o 7T 3@ qHA § Sen-afeie g

evaa !



4579 Oral Answers

o gy fag ;. wa aw gamt
TET WX F HTCEE FTH AL A7 0daG
Tq qH TrEET g F FfeArs &4
sfqay qawafT @) & i i T
ST g ...

=5 TMATE AE@T . gAY O adqv
)

To Twgw  fag © g @
wfe7 ¢ it sfaad  gERY wiv s
MG | giw gwEsty QAT § oag
o7 fif 309 oF fafem o 1 FrEmE
T AfFT aredg F awn Fa9 WS
qG AT AT AT ATEHT | T dF
IO I, fHqdr 7T § SHE Aavfaw
g g & A9 A feawT TN

Shri P. C. Borooah: May I know
whether there is difference in the
prices of fertilisers given to planta-
tions and for agricultural production?

Dr. Ram Subhag Singh: Yes, Sir;
there is a little difference between the
prices of fertilisers for the State Gov-
ernments and to plantations. We give
ammonium sulphate to the State Gov-
ernments at Rs. 330 per metric tonne
and to plantations at Rs, 354:60 per
metric tonne. Similarly, the rates are
different for certain other types of
fertilizers.

Shrimati Savitri Nigam: What is
the difference between imported fer-
tilisers and those produced in India?
What efforts are being made to reduce
the price of indigenous fertilisers?

Dr. Ram Subhag Singh: We buy
the sulphate of ammonia produced at
Sindri at Rs. 307-20. We buy fertili-
sers for the Central fertiliser pool
from various factories in India. The
imported price is Rs. 222. Similarly
the imported urea costs Rs, 393 and
Sindri urea, Rs, 672; ammonium sul-
phate nitrate Rs, 405 per ton and cal-
cium ammonium nitrate Rs. 280, The
two prices are taken together and
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then the price is fixed for giving it
to the State Governments as well ag
to plantations.

Shrimati Savitri Nigam: The second
part of my question has not been
answered. What efforts are made to
reduce prices?

Dr. Ram Subhag Singh: The Minis-
try of Heavy Engineering is applying
its mind and it is precisely due to
this that we have recently reduced
the price of urea by Rs. 100.

Shri A, P, Jain: What is the amount
to the credit of the fertiliser pool
made out of the profits and how has
it varied during the last three years?

Dr, Ram Subhag Singh: In 1962-63
it was Rs. 8,50,06,580. For 1961-63,
it was Rs. 9,47,19,930.

Shri A. P. Jain: What is it now?

Dr. Ram Subhag Singh: You can
deduct what I had said earlier.
Rs. 3,78,41,292 can be deducted from
Rs. 8,50,06,580. So, it will come to..

Shri A. P. Jain: Let me know the
figures, pure and simple.

Dr. Ram Subhag Simgh: I am giving
you the figures.

Mr. Speaker:
only a simple deduction.

Order, order. It is
Shri Tyagi.

Shri Tyagi: In the case of fertili-
gers, as far as ] know, there is first
the retention price which is fixed
after giving 10 per cent margin to
factories. After that, there is the fer-
tiliser pool, and profit taking. My
hon. friend wanted to know - how
much profits the pool has earned.
May I know whether it s a fact that
Rs. 60 per ton was realised by the
pool over and above the retention

price fixed?
Dr. Ram Subhag Singh: That is
totally incorrect, because, when 1 .

gave the figure, Rs. 8,50,00,000 odd,
that is the total amount of profit
earned by the fertiliser pool, but as
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we reduced the price of urea this year
and that of calcium ammonium
nitrate in 1962-63, that has been re-
duced by more than Rs. 3 crores per
year, and we are going to take fur-
ther steps to bring down the differ-
-ence.

Shri Tyagi: As the hon. Minister
said that it is wrong and he has con-
tradicted it......

Mr. Speaker: Then there are other
methods by which it can be brought
ap.

Shri Tyagi: Sir, it is a point arising
trem his reply. He says that Rs. 60
per ton was wrong. But their Minis-
try has given a statement before the
Public Accounts Committee and they
‘have said that the factory was allow-
ed a retention price as fixed from
time to time by the Tariff Commis-
ceion which generally included a ten
per cent return on total capital em-
ployed, and the pool issue price was
fixed by the fertiliser pool taking
into account the purchase price ot
indigenous products from various
units, and of imported material in-
cluding various other expenses. The
Committee was informed by Audit
that the pool's average price was
about Rs. 60 per ton more than the
retention price allowed to the factory.

Dr. Ram Subhag Simgh: In this
price, you will have to include inci-
dental charges, transport cost and
other things.

Shri Tyagi: The incidence goes to
the cultivator.

Dr. Ram Subhag Singh: I will still
'say that it is 100 per cent incorrect.
(Interruption.)

Shri Tyagi: The hon. Minister is
giving incorrect replies. He is incor-
rect. He is wrong.

Mr, Speaker: order, (In-
terruption).

Order,
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Shri U. M. Trivedi: Then, he cam
oring in a motion of privilege.

Dr. Ram Subhag Singh: He  need
not have used the figure that was
given by the Ministry to the Public
Accounts Committee, here to counter
this.

Shri Tyagi: Why can't 1? \

Dr. Ram Subhag Singh: He is total-
ly incorrect.

Shri Tyagi: The Minister is abso-
lutely incorrect. .

Mr. Speaker: Order, order. What
is this?

Shri Tyagi: He says that I am total-
ly incorrect. I say that he is abso-
lutely incorrect.

Dr. Ram Subhag Singh: He is in-
correct. (Interruption).

Mr. Speaker: Order, order. Both
of them should sit down; let both of
them resume their seats. Dr. P. S.
Deshmukh.

Dr. M. S. Aney: What was incor-
rect? Was the figure incorrect or
hoth the men were incorrect?

Shri U. M. Trivedi:
of order.

Sir, on a point

Mr. Speaker:
order.

There is no point of

Shri U. M. Trivedi: I will plage it
before you and then you can say,
The question is very patent. The
Chairman of the Public Accounts
Committee has said that the Ministry
has given him wrong figures. Giving
wrong figures to the Public Accounts
Committee, by a Ministry, is really
a very serious affair. Therefore, this
matter must be investigated: whether
the figures given are correct or not,

Mr. Speaker: As an eminent
lawyer, he can now decide where that
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point of order arises! It is only as a
part of these proceedings, and not as
a point of order, that he has inter-
rupted!

Dr. Ram Subhag Singh; May I
say......
Mr. Speaker: I do not allow it. It

might be discussed and settleq after-
wards or a regular discussion might
be asked for,

Shri Ramga: We want a discussion.

Dr. P. S. Deshmukh: It is appa-
rent that this pool was earning con-
siderable amounts for the Govern-
ment. May I know whether the
policy of working this pool on a no-
profit-no-loss basig has now been res-
tored?

Dr. Ram Subhag Singh: That is
our policy; precisely that is the policy,
and therefore we have slashed the
profits by Rs. 378 crores. It is due
to this that I say that the earlier
figure is incorrect,

s fasmm sz o WY S X
T fF TEalEE wiedrge &t
TTEY 9fF T e To § WK frrzEmy
# St wleameet §7C EHY & a® 390
To T ¥ AR to ko WfwE B
¥ ot 9war § fF wiears #
AR I AT FH ACH HG LIl
g fF fS F1 dEr Fzrd 91 g

YR WENA ¢ % ERAE Y
grr

Shri Ranga; We have understood
that the Government js pursuing a
policy of subsidising the fertilisers for
being easily avaiiable to the peasants
at lower prices. But the fact seems
to be different. May I know, if it is
not at the stage of the fertiliser ponl,
at what stage anything is being done
by the Government in crder to. sub-
sidise the sale of the fertilisers and
make them available cheaper to the
peasants?
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Dr. Ram Subhag Singh: One step
Is to reduce the price. The second

step is to subsidise the distribution.
We are giving off-season rebate of
Rs. 250 per ton plus transport sub-
sidy up to 500 kilometres plus subsidy
to all the inaccessible areas—hilly
areas, etc. But in plain areas, this is
the figure at which it is given to the
peasants.

Shri Ranga: So far as the peasants
are concerned, what is the benefit

Government have conferred upon
them?
Dr. Ram Subhag Singh. It is a tig

benefit.
this rate,

They are purchasing it at

Shri Ranga: You make profits alt
the time.

Mr, Speaker: Next question.

Research in Spice-Crops and
Cashewnuts

+
f Shri Warior:
*505. \_ Shri Vasudevan Nair:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have fina-
lised any proposal to establish a Cen-
tral research institute for carrying out
fundamental and technological re-
search on spice-crops and cashewnuts;
and

(b) if so, the main features of the
proposal?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A pro-
posal to set up a Central Spices and
Cashewnut Research Institute is
under consideration. Details have
not yet been finalised.

Shri Warior: May I know whether
the scheme will include all the spices
in the State and where the institute
will be located?
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Dr. Ram Subhag Singh: It will be
located somewhere in Ernakulam. We
have requested the State Govern-
ment to give some land and they are
going to give some land. Certain
steps have been suggested by the
State Government and they are under
examination. But the institute is
going to be in Kerala. It will include
all the spices, I believe.

Shri Warior: May I know what
preliminary steps Government have
taken to organise this institute
already?

Dr. Ram Subhag Singh: Our Agri-
cultural Commissioner was there in
Cochin in the first week of February.
He visited some site. A committee is
going to be constituted on which the
Kerala Government as well as other
spices-growing States are going to be
represented to finalise the whole pro-
gramme, and it will be expedited.

Shri Joachim Alva: Is the Minister
aware that in my constituency of
North Kanara and the adjoining areas
of Goa and South Kanara, there is a
deep and intensive belt of cashewnut
area? Is there a proposal to open this
institute in this area?

Dr. Ram Subhag Singh: No, Sir; it
is going to be in Kerala State.

Shri Kapur Singh: May I know
whether any experiments are propos-
ed or are in progress to discover the
feasibility of growing these spice
crops in other areas than in the
South?

Dr. Ram Subhag Singh: In other
areas also, certain spices are growmn.
But in some of the southern States,
particularly Kerala, they are grown
in a very concentrated way.

Mr. Speaker: He wants that ex-
ploration may be made so that the
spices may be grown elsewhere also.
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Dr. Ram Subhag Singh: We will
take this fact into consideration.

Shri Bhagwat Jha Azad: May 1
know, how far in the absence of such
an institute Government would ren-
der help to the spice-crop and cashew
growers if they ask for assistance
from the Government?

Dr. Ram Subhag Singh: Our ICAR
is looking after this programme. In
the absence of this research institute
also, there is a wing to go into this
matter and it is properly attended to
by that body. But we want that this
programme should receive our speci-
fic attention and therefore this insti-
tute is going to be set up.

st feorm wa@ & ST STEAT
g ot o foaw @ww @
I RE W e T AT cuisy
qT Fr saar ?

o g fag ¥ fafes
qaTAl 7 wHAl w7 S9 fawry g, iy
IFY ufeT 21, 99 ST FY fFg 9F
famfag fFar o, war & wwEfer
F v gak fFAy oo, @ @y aal
o¥ fa=qr f&ar srom o

Shri B. K. Das;: May I know whe-
ther there is already a research sta-
tion about cashewnut in Kerala?

Dr. Ram Subhag Singh:
there is already one.

Yes, Sir;

=t ®TIY TR @ Y e qGET
Tg T AT FU T fF Ay FwAC
T WR AGT & wfafem a1 I
WIRd § 7 437 fpa S @ § ar g ?

o agww fag : o g ¥
wH OY o AT e AT ;LY )
ag FT, AqT W werw ¥ S g
21 faed ord gAY wEW § o Tad
ot 1 ¥ | AfeT qferor wiw ¥
T3 AR EXWT 2 )
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Shri A, P, Jaim: Black pepper
grows on the western coast because it
gets showers in a particular part of
thg year. Some experiments were
carried on in the eastern coast in
Madras for growing black pepper by
-giving artificial showers,

Mr. Speaker; He is giving informa-
tion.

Shri A P. Jaim: Has that experi-
ment been tried and further extend-
ed?

Dr. Ram Subhag Singh: I require
notice to answer that question.

Dr. Sarojini Mahishi: Spices and
cashewnuts earn good foreign ex-
change, May I know whether there
Is any particular machinery for con-
trolling the quality of these while
they are exported?

Dr. Ram Sabhag Singh: Yes, there
s a machinery. As I said, the ICAR
looks after this programme,

farelt gu QYA

+
fnﬂ qo dro fzEay
Jsﬂ gfe faey wvm -
FO%< gy sprerdre TRt :
'L-n'\mq%ﬂw-ut:

Fm & ww i qd qo faEEy,
9853 ¥ argifes 97 g Yol qar
I F WALTE YAl ¥ IAL T g A

qg Tary @ F &G fE

(F) faeeft gu TYorAT Y FTATOTHY
F1 gare @ fqw F77 F=WH 0 TQ
LIS

(@) = & T aforw fraer 7

@ war wfg w6t & woafer
(st foed): (7) w7 (@), @ WX
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Ffe #a@ & oF A AL FT
wi wwex fager w3 faar mn g,
o1 faeeft go@ FraT § ¥9T wAET
Yt ¥ 5T g AR IwE qIw
T AT T FOW HT z@ ant
Fowa<i #r afe w15 safeqra araEmd
g, @ v & fay o finda
SETAM | I F1 FOarE 7 gdrar
WTCT FCHT faeet gog i1 % TaaT
#1 wfus wfeqart g7@ & fag g
SEIET qT Far ¥ fasre 7 @

[(a) and (b). A senior Officer of
the Ministry of Food and Agriculture
has been appointed as the Inquiry
Officer for conducting an inguiry inte
accumulation and deterioration of a
large quantity of white butter in the
Delhi Milk Scheme and for fixing res-
pcnsibility for any lapses on the part
of any individual officers. His report
is awaited. Certain proposals for
strengthening the administration of
the Delhi Milk Scheme are alsp under
the active consideration of the Gov-
ernment of India.]

ot "o Hro fgadr wdr  daEY
wgRg 7 FFeEr v woRT 9 3
Faq Izm § faq & fzedt gag g
#1 fawra grm 1 & srr ArzAcg fRa
A AT & wEw § A1 FHO MW E,
gz e g 2 fr PealY ¥ g @w
FTE WrEAT § T IO g1 g WY
g T wEw g er 7

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): Sir, this question has
been tabled by the hon. Member with
refcrence to a previous question and
answers to supplementaries thereon.
The previous question related to ran-
cid butter. That is why in the body
of the reply we have indicated what
steps have been taken in that matter.
With regard to sirengthening of the
administration, in fact, certain propo-
sals are under consideration. We
want to have an officer of the rank
of General Manager who has got ad-
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ministrative experience and also a
Deputy General Manager who has got
technical experience. These are un-
der consideration and under discus-
sion with the Home Ministry as well
as the Finance Ministry, With regard
to the question of supplies, we are
handling about 3000 to 4000 maunds of
milk per day. Because of the floods
and other circumstances we are get-
ting lesg supplies from the U.P, area.
So the supplies have been to some
extent affected. But we think that
we would be able to maintain ttis
order of distribution in the coming
months too.

Shri A, M. Thomas: We are in-
creasing the storage capacity of the
chilling centres. We are also making

improvements in the  transport
arrangements. ’
Shri M, L, Dwivedy: In the first

part of my question, I have asked
about the steps taken by the Ministry.
They have not been mentioned.

Mr. Speaker: He has mentioned the
steps which have been taken.

Y ®o Aro A : F v ATRAT
£ fr 7 1o & fr g7y faemwr @
I FAAM 2T F o7 & 27 TN &7
3T A # o A A ¥ oA A
qray ?

Shri A. M. Thomas: Yes, Sir. Some
complaintg have reached us. We have
enquired into them and we have
warned the managerg of the depots to
be very careful snd not to give rise
to such complaints.

Shrimati Savitri Nigam: May I
know whether the hon Minister has
received complaints of rank dis-
honesty prevailing in the counters and
that money is not being returned to
the people who do not take milk on
their cards?

Shri A, M. Thomas: There have
been some complaints of misappro-
priation which have been suitably
dealt with, Because of proper
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accounting there will be some delay
in the refund of the money. But we
have advised the Delhi Milk Scheme
that there shoulj not be any delﬁy at
all in the matter of refund of money.

Shri Ramachandra Ulaka: May I
know whether the deep freeze equip-
ment hag been received by the Gov-
ernment and, if not what other pro-
cess has been adopted for storing
ghee and avoiding further wastage?

Shri A, M. Thomas: Though we
have placed an order, we have not
yet received the deep freeze equip-
ment. We are now utilising the cold
storage for ice cream for storing table
butter.

=Y wrsriT mrestt | st Ay
SFEATAT ¥ W1 FENOTAT ¥ Y9 g
F FHTI, FAT FIHL A FS AT A -
FTO o g S o aral wqU oFT
=Y G 81 T SR gY Y g6 qET 9T
farrear @ & 39 ¥ foww Q@ awt #
feeelt ? ga Aemr #1 faaer grfa
qEAY 7 AT AR F O TR & wiwE
g2

Shri A, M, Thomas: A senior offi-

cer has been appointed to enquire in-
to this, in order to assess the loss and
also fix up the responsibility. So far
as the sale of rancid ghee is con-
cerned we think there would be a loss
of about Rs, 74,000,

=Y fasre waTe o ower Gt S A
FaaT f5 A sfeae oig & fag
T T § 1 & ST e g e ot
# ek Fan fadt s Y gage WY
femr mar ar A Y S Y YR, AR
T # fold o Y F9 aF IEEE A
ST TFAT R

Shri A. M. Thomas:

been suspended.

oY iz fag et @
& ¥ qU AT =qIETY FA AT 9
=g qF AYSAAT T RIT JATH 9T FFAI

27

Nobody has
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Shri A M. Thomas: No, Sir, so far
as the suppliers of milk are concern-
ed, their conditions have improved
very much. Before the Delhi Milk
Scheme came into being they werc
selling milk at distress prices. Now
they are getting proper price for
their produce.

=t ®QI@ . FAT I 1T T R F
agt & FHArat F19) ggfaad fredy
aifed & A fowr wr § sufd @
qooTe F TEadr @Y wWr g ?

Shri A. M, Themas: No, Sir. The
question of the grievances of workers
is also being looked into. Whenever
any such complaints come, we meet
the representatives of the workers
and discuss it with them.

=t oy fag : o fir gw S AT
g fx gu wrew & w1 Afafaer &
A & srar argar § fv g w@ar o
§ 7g feadt ax @1 § fr faes am
F TG & qF R UF FX ga a7 faay
ST AT I § AT F1 QAT faar fear
ST &, £4 FT wAT T fremar smar
wifs ag Wy g @

WETA WEYET : HAY Y A @ grew
O FEY, WMT A IG G &Y IFERY |

=Y FTE W @ oAy FeAy S A
qaemar v g & w10 g A e
WY IR aw aFga &5
FTRS AT AR ey e FAR
frgza feg w1 & o wTeaT §
fF ag 71 0 £ o7 g@ F qAE
FAE 1 B

weqH W™ : 4g &1 48 aaer
% |

Shri Warior: May I know whether
Government have ma-de any investiga-
tion of the compiaint that the g'.ee
auctioned from the Dethi Milk
Scheme was used for adulteration?

MARCH 10, 1964

Oral Answers 4592
Shri A. M. Thomas: No, Sir. No
such complaint has come.

Shri Warior: It was in the press.

oY five qrame: & s aTeaT g
f 7 faedlY faes @9 & 392 wwa<d
R AX & I § FAlgae §
fragsam i I ey

Shri A. M. Thomas: In fact, there
has been some friction in the working
of the scheme. We have looked into
that also, and the entire administra-
tive set-up is being streamlined.

Shri A. P. Sharma: Is it not a fact
that the employees of the Delhi Milk
Scheme have made several complaints
regarding the mismanagement of the
Delhi Milk Scheme; and their union
which is affiliated to the INTUC is
not being recognised only because
they have brought up these comp-
laints in regard to the mismanage-
ment of the Delhi Milk Scheme?

Shri A. M. Thomas: With regard
{o the recognition of the union, that
has been considered, and we are in
favour of granting recognition. The
matter is being discussed with the
Labour Ministry.

Road Board

+
sShri Ramachandra Ulaka:
Shri G. Mohanty:
“507 Shri P. R. Chakraverti:
" Shri Vishwa Nath Pandey:
Shri Subodh Hansda:
LShri Dhuleshwar Meena:

Will the Minister of Transport be
pleased to refer to the reply given
to Starred Question No. 484 on the
10th December, 1963 and state:

(a) whether the proposal for set-
ting up a Road Board has since been
considered; and

(b) if so, the broad features there-
of?
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~ The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A state-

ment giving the information required
is laid on the Table of the House.
[Placed in Library. See No. LT-2481/
64].

Shri Ramachandra Ulaka: May I
know when this proposal was made
by the Indian Roads Congress and
why there is so much of delay in con-
sidering this proposal?

Shri Raj Bahadur: The recommen-
dation about the establishment of the
Road Board has been made from time
to time by the Indian Roads Cong-
ress, and it was repeated in their last
session also. The fact of the matter
is that the functions, which expres-
sion include powers also, the composi-
tion of the board and the finances etc.
are difficult matters to be settled, and
particularly the matter relating to
functions and powers is difficult
because that would mean some sort
of transfer of functions from the
State transport authorities to this
‘board.

Shri Ramachandra Ulaka: May I
know  the broad features of the
scheme and how this will help to eli-
‘minate the transport bottle-neck in
the country?

It is essentially
co-ordination
development
road and

Shri Raj Bahadur:
for the development,
and integration of our
programmes  concerning
road transport.

Shri Bishwanath Roy: May I know
the important features of the func-
tions of the board, and whether inter-
‘State roads would be taken up soon
by that authority?

Shri Raj Bahadur: I have just now
stated the functions.

Shri P. Venkatasubbaiah: Till a
decision is made, may T know whether
Government propose to consult the
various State Governments in order
to liberalise the giving of licences for
the transport vehicles to move from
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State to State so that the bottle-necks
may be removed?

Shri Raj Bahadur: So far as the
constitution of this board is congern-
ed, we are already in correspondence
with the State Governments and we
are consulting them. About liberali-
sation etc. that does not arise out of
the main question.

Shrimati Savitri Nigam: May I
know which are the States which
have accepted this proposal and from
which States the replies are awaited?

Shri Raj Bahadur: Some sort of
favourable response has been indicat-
ed by the State Governments of
Madras, Kerala, the Union Territory
of Himachal Pradesh and one other
Urion Territory. Apart from that,
ger.erally, the States do not seem to
be very favourably inclined, but the
matter is yet under consideration.

Shri Bhagwat Jha Azad: In order
to encourage a favourable response
from the State Governments which,
according to the statement, are not so
much in favour, may I know whether
Government propose to have an idea
as to whether such boards are func-
tioning in other countries so that such
information may be helpful to us?

Shri Raj Bahadur: We have tried
to collect some information in this
behalf, and we are told that so far as
the Western European countries as
also Japan and the USA are concern-
ed, there are no such boards. We are
awaiting information from Australia.

Apart from that, the basic consensus
of opinion amongst the various State
Governments as expressed through
their representatives at the last meet-
ing of the State Transport Commis-
sioners and Secretaries in Calcutta in
February this year appears to be that
they are in favour of some sort of co-
ordination and integration of road
programmes. I think that on that
basis, perhaps some common ground
may be found in this particular
matter.
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Shri Tyagi: In view of the severe
threat on our borders from China and
Pakistan, is there any proposal under
the consideration of Government to
provide some liberal facilities ot
transport on the border side so that
the Army might not find it difficult
to go from one place to another?

Shri Raj Bahadur: That particular
matter is always under the considera-
tion of the Defence Ministry, and
whatever assistance the Transport
Ministry at the Centre and the con-
cerned State Governments can pro-
vide in this behalf will be provided.

Intermediate and Minor Ports

+
s50g, J Shri Maheswar Naik:
" \_ Shri Onkar Lal Berwa:

Will the Minister of Transport be
pleased to state:

(a) the progress made in the
development of intermediate and
minor ports in various States in rela-
tion to the programmes envisaged in
the Third Plan;

(b) the extent to which the prob-
lems of the concerned States relating
to the foreign exchange for essential
ftems needed for the purpose have
been solved; and

(¢) what other assistance from the
Centre is being extended to the States
in this regard?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). A statement
giving the information is laid on the
Table of the House. [Placed in Lib-
rary. See. No. LT-2482/64].

Shri Maheswar Naik: From the
statement, I find that the provision in
the Third Plan under the central sec-
tor for development of Paradip Port
as an intermediate Port is
Rs. 1,54,30,000. It seems nothing has
been spent out of this. What are the
reasons therefor?
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Shri Raj Bahadur: I think the hon.
Member is aware that this particular
port was included in the Third Plan
by us so far as we are concerned, for
development as an intermediate port.
Later on, the State Government in-
sisted, and we agreed, that this may
be taken up for a bigger development
programme. They are going ahead
with their plan. To the extent that
we can assist under the Third Plan,
that will be placed at their disposal.

Shri Maheswar Naik: For develop-
ing Paradip as an all-weather por-t,
there is provision of Rs. 12.32 crores.
What prevents its being taken up in
the central sector because of the other
implications involved in ijt?

Shri Raj Bahadur: Because it was
not included in the Third Plan—that
is the main reason.

Shri Suremdranath Dwivedy: Am I
to understand that this provision of
Rs. 12 crores made by the State Gov-
ernment for developing this port as
an all-weather port is a scheme with
which the Central Government has
nothing to do, or this scheme was
made with the concurrence of the
Central Government? Does the Cen-
tral Government know that recently
in the Orissa Assembly, it has been
stated that the provision made for
this port is Rs. 24 crores and not
Rs. 12 crores as given in the state-
ment?

Shri Raj Bahadur: The financial
responsibility and also the responsi-
bility for execution of the project has
been fully undertaken by the State
Government. We come into the pic-
turc so far as allocations made in the
Third Plan are concerned. Neverthe-
less, they are going ahead with their
scheme, and whatever assistance thcy
have asked, we have tried to provide
within the limitations of the financial
allocation.

Shri Ranga: How is it that, in view
of the fact that Paradip is to be one
of the first-class ports, both the finan-
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cial responsibility as well as the ex-
ecutive responsibility had been hand-
ed over to the State Government and
not taken up by the\ Union Govern-
ment?

Shri Raj Bahadur: It is very well
known to the House that in the Third
Plan, the mew ports included for
development are Mangalore and Tuti-
corin under the central sector. So far
as Paradip was concerned, it was in-
cluded as an intermediate port, not
as a major port. The State Govern-
ment, however, thought that they
could find resources, both in person-
nel and in finance, to go ahead with
this particular project, and they have
gone ahead. That is the stage at which
it stands.

Shri Warior: What steps have Gov-
ernment taken to supply dredgers for
the minor ports, especially in Kerala
State, where the ports have gone dry
or shallow rather than being in com-
mission now?

Shri Raj Bahadur: The various
types of assistance provided are de-
tailed in the statement. Apart from
that, we have established survey
launch and dredger pool for minor
vorts. For this the launches have
been received, and survey work was
started as early as 1962. Of the two
dredgers, for which orders have been
placed, one is expected in April and
the other shortly. They also can be
wused for the port. Otherwise the State
Government are also trying to pro-
vide themselves with small dredgers
etc.

=Y iftwre e dTAT 0 T B AW
R 9T F1 wiiEwr fFw e 9
forar e & 7

& IR qgAT: 7 T £ T
# SfEF & 3T oY v &1 39 weArar
St ¥ 9 feRme f5y 9 § @8
I 9 g &, 7 SeTng A & Ay
ATEAT G XY & | I Y 5 SFeAyiiT
# afew o o 3few A @ w
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B AR 7 gAY FeTHIIUE 8| a<g
Yag wE AR g
Shri P. Velimmsuhbnl&h’ : Under

the central sector three ports ‘of
Andhra Pradesh, namely, Kakinada,
Masulipatam and Krishnapatam were
included. But under the Third Plan,
not even one rupee nhas been spent
under the plan aliocations. Why?
Masulipatam is an important port tor
export of iron ore.

Shri Raj Bahadur: The main rea-
son is that certain schemes were being
worked out by the State Government,
and they could not be finalised til' the
end of last year. That is why in the
first two years it could not be scru-
tinised, and I hope the scheme will
soon be undertakenm.

oY gt new A Y AEE
AarT X ¥, I e T wade Wi TS
TaAde 1 few e # fewar
gar & 7
Y U g : e TaHe 7
oot waade § frey ST § e
grr & a1F adf & 1 T ar dg qET
@ g &, 9y fr wgAe qEw
F faqg $fqm G @@ sTARITE—a
oo Gae¥ H ¥ | A OF SN
HIGAT QX A gU Y §e rex H & 1
FET T g ©2F F FRIOTET F¥
S ArrAd &, 374 faqg wor 39 7 fg
T qqedr F7AT § |
Shrimati Savitri Nigam: Wlat are
the reasons for such slow progress of
Andaman and Nicobar Islands porte?
The total expenditure is Rs. 48,000,

but only Rs, 6.900 has been spent all
these years. May I know the reasin?

Shri Raj Bahadur: In all such
schemes, a minimum period is re-
quired for survey, working out the
designs, schemes and plans, and that
is the essential part, and hence the
work in the first few years is bound
to be slow.
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Shri Joachim Alva: Does the Union
Ministry keep a strict watch on the
expenditure in the ports in the mari-
time States, especially my State? 1
find from the statement that they
‘have spent paltry sums on Bhatkal,
“Tadri, Kumta and Belegeri, which are
in my constituency. 1Jo you not allul
more money to these ports?

Shri Raj Bahadur: We try to keep
as strict a watch ag possible, consis-
tently with the autonomy of the
‘States, |

Railway Accidenty

508, Shri P. C Borooah:
Shri Maheswar Naik:

Will the Minister of Railways be
‘pleased to state:

(a) whether the Commissioner of
Railway Safety has recently studied
the need for the use of electronic de-
vices on the Indian Railways to avoid
accidents and submitted his report;

(b) if so, his main observations and
suggestions: and

(c) the decision taken by Govein-
ment in the light of the same?

The Depuoty Minister in the Minis-
try of Railways (Shri 8, V. Rama-
swamy): (a) The Commissioner of
Railway Safety has submitted a note
on ‘Research in Railway Safety Proub-
lems” and also published a brochure
Tn Quest of Safety’,

(b) He Has drawp attention to the
development of Safety devices, with
special reference to the science of
Applied Electronics, to prevent acci-
dents caused by human failures, His
main suggestion is to set up an Insti-
tute of Research on Safety Devices
and an Advisory Council to formulate
the programme for research.

(c) Continuous special study and
research for development of Safety
Devices iz fully recognised. This
could best be achieved not by a new
organisation but by strengthening the
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existing Railway Research, Designs
and Standards Organisation by form-
ing a separate Wing for Sufety Re-
search. Accordingly, a Safety Kc-
search Wing has been formed at the
Railway Research Centre, Lucknow.

Shri P. C. Borooah: May I know
what percentage of railway accidents
has been attributed to want of this
sort of devices, by the Kunzru Com~
mittee in their report?

Shri S. V. Ramaswamy: They have
said not for want of these devices,
but failure of the human element they
have put at 70 per cent.

Shri P. C. Borooah: Have they not
stated that for want of these devices,
some 20 per cent of the accidentia
occur?

Shri S. V. Ramaswamy: It could be
reduced if the devices are introduced,
that is what they have said.

Shri Maheswar Naik: May I know
whether the particular electronie
device has been experimented upom
in other advanced countries and its
efficacy in averting accidents has been
proved; if so, whether that experience

will be utilised here in this country
also?
Shri §. V. Ramaswamy: Experi-

ments have gone on in other coun-
tries. WVast sums are being spent, We
are, in our own way, trying to
adopt them according to our needs.

Shri Bhagwat Jha Azad: The answer
to Part (b) is yes, some recommenda-
tions have been made. We want te
know what decision has been takem
by Government, excepting that they
want to set up one more research
station, regarding the applied science
of electronic devices for stopping
accidents?

Shri S. V. Ramaswamy: It iz not
a scparate organisation. It is a wing
of the existing Railway Research,
Designs and Standards Organisatiom
stationed at Lucknow.
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Shri P. C. Borooah: May I know
whether it is a fact that quite a large
number of electrical signal interlock-
ing works sanctioned during the
Second Plan have not yet been comp-
leted; if so, what is the reason, and to
what extent have they been comp-
leted?

Shri S. V. Ramaswamy: As far aa
possible, we have pushed through the
various schemes. Because of short-
sges of materials and other reasons,
it has been held up, but we are speed-
ing up the work and trying to comp-
lete it.

ot fow [ro@er - agT AR I
art ¥ et 147 dufaer @ 4 998
M faw a7

Shri S. V. Ramaswamy: We would
like to have even foreigners to assist
‘us in the matter of cutting down the
accidents.

Maharajkumar Vijaya Ananda:
once asked the Government whether
they would consider running a pilot
engine ahead of such express and
mail trains to eliminate such acei-
dents?

Shri S. V. Ramaswamy: We
4000 passenger and mail trains and
express trains. If we are to run a
pilot engine in front of each one of
‘them, I leave it to the House.

run

Maharajkumar Vijaya Ananda: 1
referred only to express and mail
trains (Interruptions).

ot AT ;A WEG F
qHY gorer €Y fF graT a9 § fau
wE AW TF % (AT [YFAT 72T 97 7
TFT A A F T JrRAT
frr oy ¢ frg w9 g -faa
afyg arer fomr srg FT & 7T §
AT GIT AEATA 1 TC o) ITHY Fr5a<
fraga w< faar amar @ =R gdEAml
T AEY FIOT g | H T ST g
£ fF w7 s SOt # AR O

2394 (Ai) LSD—2.
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wIRf W feR e fore | I aowT
AFT FTEAX HFLL FT |
ot @it ; QfeFs W § age
qifeadzr §9Y, fat feget fafaey,
fre fafreer omw, € sk fR
fafrex wiw #faRe W& qwix fen
Lol
weTw WA ¢ K FER T
far wg wnfafedwA @i a8 ?
oY TEAATY & ST FAAT G
o §, 3% F oY S qreY fage &
39 Fifad g & fF S A for
I fag DR & T wT WY G
L
Mr. Speaker: Next question,
Shri A. P. Sharma: You called my
mame; I could not put my question.
Mr. Speaker: I am sorry; I have
gone to the next question,
Shri Joachim Alva: Please give
me a chance. I stood up six times.

Mr. Speaker; I have passed on to
the next question. It is not necessary
that every Member who stands up
should be given an opportunity.

Shri A, P. Sharma: In order to get
an answer for Swamiji have I to lose
my question?

Mr. Speaker; I am sorry.

Shri Joachim Alva: This refers
to accidents and their taking a com-
placent view of the accidents You
must give us a chance to put questions
about accidents.

Mr. Speaker; Order, order, This
ig not the time when accidents can be
discussed here. Several other oppor-
tunities can be utilised for that pur-
pose. I have called the next ques-
tion.

Exploratory Tubewells Organisation
*510. Dr. L, M. Singhvi: Will tlLe
Minister of Food and Agriculture be
pleased to state:
(a) whether any comprenensive
programme of work and explorations
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has been drawn up by the Exploratory
Tubewells Organisation;

(b) if so, for how many years, the
areag and locations and thce capital
outlay; and

(c) whether the work of the Orga-
nisation and its programme has been
subjected to a co-ordinated review
recently and if so, with what resu.t?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde). (a) Yes.

(b) Exploratory Tubewells Crgani-
sation has been carrying out grouad-
water exploration in differert parts of
the Country since January, 1955. Its
present programme of work is approv-
ed upto the end of the Third Five
Year Plan period, During the Third
Plan period, its target is to drill
about 300 exploratory bores out of
which 178 have been drilled upto the
end of January 1964 in the State: of
Assam, Bihar, Gujarat, Madhya Pra-
desh, Madras, Mysore, Orissa, Pun-
jab, Rajasthan, Uttar Pradesh and
West Bengal.

The gross expenditure estimated for
the Third Plan work is about
Rs. 318:00 lakhs.

(c) An Inter-Departmental Board
of Management for Exploratory Tuic:
wells has been set up since the begin-
ning of the Project. The-Ministry of
Steel, Mines and Heavy Engineering,
Ministry of Finance and Geyogical
Survey of India are represent. on
the Board besides the Chief Eugiteer,
Exploratory Tubewells Organisaticn,
the Irrigation Adviser tc the Govern-
ment of India and other r-presenta-
tives of the Ministry of Food and
Agriculture. The progress, pro-
gramme of work and other connected
matters of the Organisation are re-
vieweq by the Board periodically and
the work is executed by it as approv-
ed and directed by the Board. ‘I'he
last review was made by the Board
on 24-2-1964. The Board noted that
the rate of physical progress had
been well maintained.
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SHORT NOTICE QUESTION

Theft of Geological Maps

+
Shri Hari Vishnu Kamathy
"Shri Maheswar Naik.
Shri Vishwa Nath
Pandey:
LShri Kachhavaiya:

S.NQ. 6.

Shri Gokaran Prasad:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

{a) whether it is a fact that 5 large
number of geological maps, aerial
photographs, photostat copies and
topographical sheets on India-Pakistan
and India-Tibet borders have dis-
appeared from the Calcutia Office of
the Geological Survey of Tadia:

(b) if so, whether an inquiry has
been held in the matter: and

(e) with what result?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). No, Sir
Certain allegations to that effer: were
investigated by a Committee uppoint-
ed by the Director, Geological Sut-
vey of India in 1959 and the finding
was that the allegations were un-
founded.

Shri Hari Vishnu Kamath: Has the
Minister's attention been drawn to
the proceedings of the West Bengal
Legislature on the 24th of last month
where allegations, charges and state-
ments were made to the effect that
thousands of maps and photographs
and photostat copies and topograhical
sheets have disappeared from the
office of the Geological Survey of
India in Calcutta, and even in the
absence of a contradiction by the
Chief Minister, as reported in the
papers, is the House to understand
that the allegations are unfounded?

Shri C. Subramaniam: The Gov-
ernment of India are responsible for
the Geological Survey of India. We
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have made an enquiry into it, and it
15 absolutely baseless.

Shri Hem Barua: Who
enquiry? It was in 1959—

made the

Mr. Speaker: Such things arose, and
they made enquiries and it was found
to be unfounded.

Shri Hari Vishnu Kamath: May 1
know whether the Government of
India will further probe into this mat-
ter in view of the fresh aliegations
made in the West Bengal Legislature
on the 24th February—only a fort-
night ago—and ascertain the truth of
the statements?

Shri C. Subramaniam: These alle-
gations were made as long ago as
1859, 1 am sorry the hon. Member
has revived that again.

Shri Hari Vishnu Kamath: I am not

reviving it, but the West Bengal
Council.

Shri C. Subramaniam: 1 thought
that there were some allegations

with rdgard to some recent happen-
ings. There is no such thing. This
was the only allegation. It has been
gone into fully, and as a matter of
fact, these allegations were made by
a disgruntled officer who wrote all
sorts of petitions. An enquiry has
been made against him and he has
been dismissed. He has taken out a
writ petition and that writ petition
is coming up here today in the Punjab
Higt Court for hearing.

Shri Hari Vishnu Kamath. He has
referred to the happenings in 1959. I
refer to the statements made in the
West Bengal Legislature on February
24th this year, that is, a fortnight
ago. Today is the 10th of March.

Mr. Speaker: In the legislature also,
it had come up. What was ascertained,
what was denied or not denied—that
was also about the old incident and
not any recent disappearance,
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Shri Hari Vishnu Kamath: He did
not make it clear.

Mr. Speaker: Noi any recent dis-
appearance of maps. It only related
to the old incident. That is what he
is answering; I suppose the Minister
means that only.

Shri C. Subramaniam: Yes, Sir.

Dr. L. M. Singhvi: May I know
whether a complete catalogue of such
materials was maintained and, if so,
when was the last physical check-up
of the complete catalogue made and
with what result?

Shri C. Subramamiam: A record is
kept, but I do not know how often it
is verified. But there is absolutely no
basis for the allegation that maps or
documents are missing,

= w2y : gATE AW F arfwearAr
oTE #Y FEA qzt o W@ g « & s
wrEar g oo 5w Amaw B R e
STYET FT g4 a1, ¥ 5T AW FT /Y
£ ¥ w1 graey ar, af7 g ar, 38 avg
N A=Y &1 OFaw FE F Ay oww
sriagy #v wE & 7

wEOW WEEy ¢ & WE g AgY
g€ af @raw #7 g1 w7ar ¥

Shri Hem Barua: From what I un-
derstand, the hon. Minister has reter-
red to the incident of 1939. BEut there
are fresh allegations to the effect that
maps have been| pilfered from this
particular office and there -re allega-
tions of involvement of the Pakistan
Deputy High Commissioner's office
in Calcutta in this par‘iculer incident,
Therefore, we are very muck excited
and we want to know what is the
actual position.

Shri C. Subramaniam: [ have not
heard of any fresh or recent allega-
tions. If the hon. Member is aware of
any facts, he may pass on these facts
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to me and I shall certainly look into
them.

Shri Paliwal: May 1 Ynow whe-
ther, after the enquiry, it was noti-
fied for general information that the
allegations were baseless?

Shri C. Subramamiam. It was the
subjct-matter of a question in Par-
liament in 1960 and ths matler was
clarified.

Shrj Tridib Kumar Chaudhuri: May
1 know whether the atiention ot Gov-
ernment has been drawn to a recant
incident where a man named Masood
had a photographic es*ablisharent in
the establishment of the Geulogical
Survey of India and he was doing all
these things and he had connections
with this, and whether the 1959 en-
quiry related to this allegation or tha
earlier allegation?

Shri C. Subramaniam. As far as
the facts ‘I have' are concerned, no
fresh allegations recently have beem
made about the disaprearance of
maps or documents. It was only in
1959 and that has been enquired into.
Without further facts wilh regard to
anything happening in the Geological
Survey recently, no new enguiry cam
be made.

Shri Joachim Alva: Is ther: suffi-
cient, tight, security over the maps, o
if they do not have tight sceurity
measures, have they sought the assis-
tance of the Home Ministry for this
purpose?

Shri C. Subramaniam: We have got
classifications with regard to security
matters and when security matters are
involved, security measures are also
taken,

Shri Surendramath Dwivedy, The
Minister has not yet clavified whether
the particular allegation made in the
West Bengal Council has been investi-
gated and found to be incorrect.
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Shri C., Subramaniam. My under-
standing is as it has bzen referred to
in the short notice question, the refe-
rence in the West Bengal Legislative
Council is also with reference to that
incident and that has been enquired
into, because I have not heard of any
fresh allegations with regard to this.

WRITTEN ANSWERS TO QUES-
. TIONS

Agricultural Production Board

*511. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agri-
l:rlture be pleased to state:

(a) whether it is a fact that the
Board of Agricultural Production has
decideq that the Central Government
should give financial assistance for
intensive cultivation of rice and wheat
on the same basis as is given in the
case of cotton and oilseeds in 1964-65;

(b) the salient points of this aid
programme including the quantum of
aid and the manner in which the
maoney given wil] be spent: and

(c) the names of States to which
financial assistance is to be given
for intensive rice and wheat cultiva-
tion?

The Minister of State jn the Minis-
try of Food ang Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) 50 per cent financial assistance
would be provided by the Centre for
additional staff besides the usual
subsidies available in the Plan for
improved seeds, phosphatic fertilisers,
agriculture implements ete.

(¢) A statement giving the Informa-
tion required is placed on the Table
of the House. [Placed in Library. See
No. LT-2483/64)].

Foodgrains Licensing Order

*512 fS‘“‘i Himatsingka:
1 Shrimati Savitrli Nigam:

Will the Minister of Food and Agri-
cuture be pleased to state:

{a) whether Government have un-
der consideration the issue of a model
foodgrains licensing order; and

(b af salient features,

thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) Foodgrains Dealers
Licensing Orders are already in force
in all the States. With a view to
strengthening the control on traders
and for the purpose of bringing about
more or less uniform conditions of
dealer’s licence throughout the coun-
try, a model draft licensing order was
prepared and sent to the State Gov-
ernments with the suggestion that
their existing Order might be revised
on the lines of the model draft.

introduced
licensing

s0, the

(b)Y The new features
in the latest model draft
order are ag follows:—

(i) Provision for a security de-
posit of Rs. 500/- or Rs.
1,000-, depending on the
turnover, which would be
forfeited for breach of any
licensing provisions or regu-
latory orders;

(i) Maintenance of storage at
places declared by the licen-
sees;

(iii) Exhibition of prices at the
shops and sales to be made
only to retailers registered
with the wholesaler and in
accordance with such direc-
tions as a competent authori-
ty may issue from time to
time;

(iv) Compliance by the licensees
of instructions of such mar-
keting authority as may be
having jurisdiction in the
market or mandi concerned,
if it is a regulated market, or
such other body as may he
recognized by the Govern-
ment in case of an unregulat-
ed market; and

(v) Prohibiting a licensee from
charging a price in any loca-
lity for any foodgrains higher
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than that fixed by the Central
Government or the State
Government in pursuance of
any power conferred by law.

State Financia] Corporations

*513. Shri Subodh Hansda: Will
the Minister of Transport be pleased
1o state:

va) whether 1t is a fact that the
State Financial Corporations set up
under the State Financial Corpora-
tivns Act are unable to provide all
the finance necessary to assist the
road transport industry in any of the
States; and

(b) if so, the steps being taken 1o
make it competent to finance this in-
dustry?

The Minister of Shipping in the
Ministy of Transport (Shri Ra)
Bahadur): (a) and (b). The in-
formation required is being collected
from the State Financial Corporations
etc. and will be luid on the Table of
the House when it is available,

Price of Rice

[ Shri Dinen Bhattacharya:
*514.{ Dr, Ranen Sen:
Shri Shree Narayan Das;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
price  of rice especially in the rice
growing States has gone wup even
though the new rice is available in
the market;

(b) it so, the reasons therefor; and

(c) what was the price of rice in
1961-62 and 1962-63 during this
season?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) tc (c). Prices of
rice in the country at present are
higher than those prevailing at the
corresponding period of 1961-62 and
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1962-63 seasons. They did, however
start declining since the middle of
October, 1963, The all-India index
number of wholesale prices of rice
haz moved down from 133.1 on 19th
October, 1963 to 1209 by the third
week of February, 1964. This index
number for February, 1963, was 1085
and for February, 1962, 102-2.

Review of Rural Cooperative Banks

6515. Shrimati Maimoona Sultan:
Will the Minister of Community De-
velopment and Cooperation be pleas-
ed to state:

(a) whether a review of the rural
cooperative banks similar to the one
recently undertaken in respect of
urban cooperative banks has also
been made; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) No Sir.

(b) Does not arise.

District Cooperative Marketing
Societies

*516, Shri P. Venkatasubbaiah: Will
the Minister of Community Deve-
lopment and Cooperation be pleased
to state:

(a) whether therc is a proposal
for giving consignment-cum-credit
facilities to the primary societies by
the district cooperative marketing
societies; and

(b) if so, the present position of the
proposal and to what extent facilities
will be given to the cultivators for
the purchase of seeds and fertilisers?

The Deputy Minister in the Minis-
try of Community Development and .
Cooperation (Shri Shyam  Dhar
Misra): (a) and (b). No such pro-
posal ig under consideration of the
Central Government. However the
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district cooperative marketing socie-
ties in some of the states, where these
have been organised to give produc-
tion requisites on consignment account
to primary societies. In Andhra Pra-
desh primary societies do not get this
facility at present. However, the
State Government is considering a
proposal to extend this facility to
primary marketing societies and also
requiring them to supply fertilisers
on credit to growers.

UAR-India Maritime Service

Shri Maheswar Naik:

Shri Onkar Lal Berwa.
| Shri Kajrolkar:

Shri P. C. Borooah:

Shri P. R. Chakraverti.

Shri Himatsingka:

Shri Koya:

Will the Minister of Transport be
pleased to state:

(a) whether an agreement was
signed in Cairo in early January this
year for establishing regular maritime
service between the U.A.R, and India;
and

(b) if 'so, the salient features of the
agreement?

*5117.

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur); (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-2484/
64].

Money Order Forms

Shri P, C. Borooah:

Shri Maheswar Naik:

Shri Hem Raj:

Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Shri R. S. Pandey:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether Government have de-
cided to make the money order forms
saleable;

*518.

(b) if so, the price fixed for the
form; and

(‘c) the period for which the form
will be usable after the date of its
issue?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shrl
Bhagavati): (a) and (b), With effect
from 1st March, 1964 inland money
order forms are being sold at 3 nP.
each. The price so recovered is re-
imbursed to the sender of a money
order at the time of booking by the
grant of a corresponding rebate in
the commission.

(c) No time limit hag been fixed.

Maximum Prices of Foodgraing

f Shri Yashpal Singh;

"519. 4 ‘Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose
to fix maximum price of foodgrains;

.(b) if so, when the decision will be
announced; and

(c) the steps being taken to imple-
ment this decision?

The Minister of State im the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) to (¢). The mat-
ter is under the consideration of the
Government and no decision has been
reached so far.

Conference of Food Ministers

Shri P. Venkatasubbaiah:
Shri N, R. Laskar:
Shri Daljit Singh:

*520. % Shri P. C. Borooah:

Shri Maheswar Nalk:

Shri Vishwa Nath Pandey:
Will the Minister of Food and

Agriculture be pleased to state:

(a) whether a Conference of State
Food Ministerg was held in New Delht
on the 23rd February, 1964;
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(b) if so, the decisions taken at this
Conference to stabilise the foodgrain
prices; and

'{c) other subjects discussed at the
Conference?

The Minister of State in the Minlis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) The general results of the dis-
cussions have been indicateq in the
Sabha by the Minister of Food and
Agriculture during the debate on food
matters on the 2nd March, 1964. The
decisions relating to stabilization of
foodgrains prices were as follows:—

(i) To strengthen the control on.

traders and bring about more
or less uniform conditions of

dealers licence throughout
the country; and
(i) To strengthen the organiza-

tional machinery in the States
in order to ensure prompt
action in cases of breaches of
licensing and control orders.

(c) The other subjects
were:

discussed

(i) The question of taking over
rice mills under State or co-
operative control;

(ii) Procurement of rice; and

(iii) Introduction of austerity
measures and limiting the
number of invitees to feasts,
parties and social functions.

Air Services

*521. Shri Yashpal Singh: Wil
the Minister of Transport be pleased
to state:

(a) the number of air services dis-
continued by the various air services
functioning in the country during
1962-63;

(b) for how long these will remalin
discontinued;

(c) the reasons therefor; and
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(d) when they are likely to be re-
sumed?

The Deputy Minister in the Minls-
try of Transport (Shri Mohiuddin):
(a) to (d). I lay a statement on the
Table of the House. [Placed in Lib-
rary, See No. LT-2485/64].

T Ay e fawwr § Hogy dfw
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Postal Divisions

1002, Shri Hem Raj: Will
Minister of Posts and Telegraphs
pleased to state:

the
be

(a) the number of postal divisions
in the country State-wise;

(b) the number of such divisions in
which Divisional Postal Committees

have been set up and have begun
functioning; and
(c) whether any recommendations

have been made by such Committees
and if so, what are their broad fea-
tures, State-wise?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library, See No. LT-2486/
04].

Levy on Rice in Bastar

1008 { Shri Lakhmu Bhawani:
"\ Shri Wadiwa:

Will the Minister of ¥ood and Agri-
culture be pleased to state:

(a) whether it is a fact that the levy
on rice in Bastar has been ordered and
if so0, the reason therefor;

(b) the reasons or exempting Bastar
from levy when levy was fist ordered
in Madhya Pradesh;

(c) the reasons for fixing low levy
procurement rates in Bastar district as
compared to other districts of Madhya
Pradesh namely Raipur and Durg; and

(d) the reasons for not accepting
railway out-agency in Jagdalpur as
Railhead while the same has been
accepted railhead in Korapur District
of Orissa and procurement rates have

been fixed for railhead there?

The Ministcr of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes Sir. The rice crop
in 1962-63 was reported to have been
very good in Bastar District and it
was also reported that Khadwan pad-
dy, which was mostly produced in

Bastar District, was suitable for the
production of boiled rice and thers
was no demand for the boiled rice
produced in Bastar District in the
States of Maharashtra and Gujarat.

(b) To start with, the Levy Order
was made applicable only to six dis-
tricts of Madhya Pradesh in Novem-
ber, 1960. Last year it was decided
to include Bastar District as well as it
was reported to be surplus.

(c) In the Rice (Madhya Pradesh)
Price Control Order, different rates
for rice were fixed for railhead and:
non-railhead centres. All the centres
in Bastar district were non-railhead
centres; prices were accordingly fixed
for these centres in the same way as
for non-railhead centres in other dis-
tricts.

(d) In Orissa, procurement of rice
on behalf of the Centre was made in
the past on a voluntary basis. For
non-railhead centres in Orissa, there-
fore, the Government had the option
either to procure rice at such centres
or not to do so. For procurement in
Orissa, therefore, no separate prices
for non-railhead centres had been fix-
ed.

In the Rice (Madhya Pradesh) Price
Control Order, different rates for rice
had been fixed for railhead and non-
railhead centres. The Jagdalpur out-
agency was non-railhead centre.

wiory | garé exwm
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ofemgr saem ® gqEEr (WU
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Work Load of Rural Housewives

1005. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1777 on the
17th December, 1963 and state:

(a) whether the details of the
scheme to ease the work load of rural
housewives have since been worked
.out;

(b) if so, the important features of
‘the same?

The Minister of Agriculture (Dr.
‘Ram Subhag Singh): (a) Yes, Sir.

(b) A statement is ]aid on the Table
of the House., [Placed in Library.
See No. LT-2487/64].

‘Warehouses

1006. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the number of ware-
houses run by the Central and State
Warehousing Corporations and the
food storage godowns maintained by
the Central Government are insuffi-
cient to cope with the requirements;
and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) No, Sir.

(b) Does not arise.

Civil Engineers

1007. Shrimatl Savitri Nigam: Will
the Minister of Transport be pleased
to state:

(a) whether the shortage of Civil
:Engineers, Overseers and Draftsmen
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{s hampering the road building pro-
gramme; and

(b) if so, the steps taken to remove
this shortage?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) Yes, Sir, to some extent.

(b) New engineering colleges and
polytechnics are being established and
the existing technical institutions are
being expanded.

Survey of Land

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri A. N. Vidyalankar:

Will the Minister of Food and Agri-
culture be pleased to state:

1008.

(a) the names of the States which
have completed the survey of land
in general and of areas suitable for
cultivation;

(b) the provision made in the Third
Five Year Plan for the reclamation of
waste lands; and

(c) the amount utilised so far and
the total acreage of land reclaimed
up-to-date?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c¢). The infor-
mation is being collected from the
State Governments and will be placed
on the Table of the Sabha.

Foreign Telegrams

1009. Shri Yashpal Singh: Will the
Minister of Posts and Telegraphs be

pleased to state:

(a) the number of foreign telegrams
intended for various Embassies in
Delhi misdelivered to persons other
than the addressee during 1962 and
1963;
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(b) whether complaints regarding
misdelivery or tampering with mes-
sages intended for Foreign Embassies
and External Affairs have been re-
ceived at the Central Telegraph Office,
New Delhi during 1962 and 1963; and

(¢) if so, the steps Government pro-
pose to take in the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Nil.

(b) There was no complaint of tam-
pering. Only two complaints of mis-
delivery of inland telegrams were
received during 1963.

(¢) Delinquents were suitably dealt
with.

Burning of Goods Wagon at Naini
Station

1010. Shri P. C. Borooah: Wil] the
Minister of Railways be pleased to
state:

(a) whether a goods wagon caught
fire at Naini Station in Allahabad Sec-
tion on the 4th January, 1964;

(b) -if so, the loss of life and pro-
perty suffered in the accident; and

(c) the circumstances in which the
fire occurred?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, but on 3-1-1964.

(b) One Porter succumbed to death.
The value of railway property and
public property involved in the case is
estimated at Rs. 230 and Rs. 700
respectively.

(c) The Officers’ Enquiry Report is
under examination by the Railway
Administration.

Linking of Tripura with Silchar

1011 Shri P. C. Borooah:
*\ Shri N. R. Laskar:

Will the Minister of Rallways be
pleased to state:

(a) the progress made so far in con-
necting Tripura with Silchar via Ba-
darpur and Karimganj; and

(b) when it is likely to be complef-
ed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Construction of the Kal-
kalighat-Dharmanagar line (31-34
K.M.), which connects Tripura with
Silchar via Karimganj and Badarpur,
has been almost completed and the
line is expected to be opened for goods
traffic by the middle of March, 1964.

Bonus for Air India Staff

1012. Shri Indrajit Gupta: Wil] the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
staff of Air India are going to be paid
a profit~sharing bonus for the first
time for 1962-63;

(b) if so, the particulars of the pay-
ment sanctioned; and

(c) whether staff of the Indian
Airlines Corporation have also de-
manded a similar benefit?

The Deputy Minister in the Ministry
of Transport (Shri Ahmed Mohiuddin):
(a) and (b). The demand of the Air
Corporations Employees’ Union for the
pavment of bonus to the employees of
Air India for the year 1962-63 was
referred to the Conciliation Officer of
the Maharashtra Government who has
reported failure of the conciliation pro-
ceedings. However the matter is
under further consideration.

(c) No, Sir.
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Jagadhri Railway Station

1014. Shri D. D. Puri: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the

existing railway station at Jagadhri
on the Northern Railway is being shift-
ed to a new site;

(b) if so, whether the new site has
been selected; and

(c) when the new railway station is
likely to be ready?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) No Sir.

(b) and (c¢). Do not arise.

Demurrage on Cozl

Shri S. C. Samanta:

Shri Mohan Swarup:

Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
| Shri Kachhavaiya:

l_Shri Rameshwaranand:

l’ Shri Maheswar Naik:

|
1015. {
|

Will the Minister of Railways bhe
pleased to state:

(a) whether it is a fact that the
Northern Railway has waived the de-
murrage charges amounting to
several thousand rupees on the coal
imported by the Delhi Statc Central
Cooperative Store which had  been
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lying at the Ajmeri Gate siding for
several weeks owing to the dispute
between the Store and the Directorate
of Supplies, Delhi Administration; and

(b) if so; on what consideration?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Wharfage charges amounting to
Rs. 8,770|- were foregone.

(b) A note detailing the circum-
stances under which the wharfage
charges were foregone is as under:

Note

31 Wagons of hard coke consigned
to Delhi State Central Co-operative
Stores, Delhi were placed at New
Delhi Mineral Siding for unloading on
25th and 26th December, 1963. These
wagons were unloaded by the consi-
gnee at different timings. The demur-
rage charges amounting to
Rs. 124-30 nP. accrued were recovered
in full..

As, however, there was dispute
about the quality of coke, the Director
of Civil Supplies did not allow re-
moval of the consignments till exami-
nation by a representative of the Coal
Controller. In the meantime, the
Civil Supply Authorities requested the
Coal Controller, Calcutta to send a
technical hand for inspection of hard
coke to decide its grade. Inspection
could not be held earlier than 11-1-1964
despite best efforts.

On 13th Jan. 1964, the Delhi State
Co-operative Stores Limited represent-
ed to the Divisional Superintendant,
Delhi that coal should be delivered to
them free of wharfage charges which
had accrued without any fault on their
part. This request was also supported
by the Director of Civil Supplies point-
ing out that the accrual of wharfage
was beyond the control of the Co-
operative Stores and they were not to
be blamed in any manner. The che-
mical analysis revealed that the hard
coke was not of grade I.

Having regard to the reasonableness
of the request, delivery of 31 wagons



4625 Written Answers PHALGUNA 20, 1885 (SAKA)

of hard coke was allowed free of
wharfage charges.

Survey of Soils

1016. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

{a) whether any organisation exists
for the survey of the different soils of
the Himalayan region extending from
NEFA to Ladakh; and

(b) if not, whether Government pro-
pose tu sel up one such organisation
and where its Centres will be located?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) An All India Seil
and Land Use Survey Organisation of
the Government of India exists for
undertaking soil survey mainly in the
watersheds of major river vally pro-
jects which fall in the Himalayan
region as well. Besides, the Govern-
ments of Punjab and Uttar Pradesh
and the Himachal Pradesh Administra-
tion have also set up Soil Survey Or-
ganisations for their regions.

(b) Does not arise,
Telephone Exchanges in Punjab

1017. Shri Daljit Singh: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is proposed to con-
vert any of the existing telephone ex-
changes in Punjab into automatic ex-
changes;

(b) whether it is also proposed to
automatise Nangal exchange; and

(c) if so, the number of new tele-
phone connections proposed to be
sanctioned  with their exchanges
during the next two years?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes. The following
exchanges are proposed to be con-
verted:—

1. Chandigarh.
2. Patiala.
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3. Ambala Cantt.
4. Ludhiana.
5. Ambala City.

(by No.

(¢} Although none of the existi.n‘g
exchanges is likely* to be automatised
during the next 2 years, the number
of conmections that are likely to be
sanctioned in the next two years are
as follows:—

Chandigarh 500
Patiala 100
Ambala Cantt. 100
Ambala City 50
Ludhiana 350
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Warehouses

1019. Shri Umanath: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an official
Resolution passed by the Madras
Assembly on the 23rd January, 1964
suggesting the legislation by Parlia-
ment to enable warehouses established
under the Central Warehousing Cor-
poration Act to store commodities
other than those mentioned in the
Act;

(b) whether it is a fact that several
other States have impressed upor the
Centre similar needs;

(c) if so, the names of those States,
and the views expressed; and

(d) the reaction of
Government therecto?

the Centrul

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) to (d). The resolutions have
been or are being passed at our
instance. These are necessary to
enable Parliament to pass a law
empowering the Warehousing Corpo-
rations to store commodities other
than those in respect of which Parlia-
ment is authorised to make laws under
Entry 33 of List III in the Seventh
Schedule to the Constitution. Since a
persistent demand for inclusion of such
commodities e.g. tobacco, lac, wool etc,
has been made it was felt that we
ghould extend the scope of function-
ing of these Corporations. After the
States legislatures have passed these
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resolutions, Government will introduce
a bill in Parliament for the purpose.

Soil Erosion

1020. Shri D. J. Naik: Will the
Minister of Food and Agriculture be
p\eased to state:

(a) whether it is a fact that a team
of British research workers has deve-
loped a process to prevent soil erosion
by spraying it with a film of rubber;
and

(b) if so, whether Government pro-
pose carrying out experiments on
above lines in scanty rainfall areas of
India?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Government of
India have no information except what
has been reported in the “Times of
India” (Delhi edition) dated the 4th
January, 1964. The Government have
called for literature and the same is
awaited.

(b) At present there is no proposal
under consideration of the Govern-
ment.

Panchayati Raj Research Project

1021. Shri P. R. Chakraverti: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether Government have
examined the note prepared by the
Panchayati Raj Research Project of
the Rajasthan University’'s Depart-
ment of Economics and Public
Administration;

(b) the steps taken to set right the
irregularities spotlighted by the report
and reorientate the programme and
process of decentralisation;

(c) whether the suggestions made
by the Department for doing away
with the deficiencies of the Pancha-
yati Raj made manifest in its work-
ing for the last few years, have been
found acceptable; and

(d) if so, whether Government pro-
pose to introduce necessary changes in
the immediate future?

The Deputy Minister in the Mihis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) Yes, Sir.

(b) to (d). The report is based om
a research study undertaken in one
district of Rajasthan. The report has
indicated certain trends in Pancha-
yati Raj in Rajasthan and also made
some recommendations. Many of
these recommendations are in line
with those made earlier by the Study
Teams on Nyaya Panchayats, Gram
Sabha, Budgeting and Accounting Pro-
cedure and Panchayati Raj resources
which were set up by the Government
of India.

In Rajasthan a study team on Pan-
chayati Raj, consisting of Members of
Parliament and the State Legislature,
representatives of the Panchayati Raj
institutions and some officials, set up
by the State Government is now
engaged in a comprehensive study of
the various aspects of P. R. in the
State. This study team will be taking
into consideration the indications and
the recommendations of the research

study, while finalising its own
recommendations.
Overbridge in Dhanbad
1022. Shri P. R. Chakraverti: Will

the Minister of Railways be pleased to
state:

(a) whether it is a fact that in 1962
it was decided to construct an over-
bridge on the manned railway ievel
crossing facing the entrance to the
district towns of Dhanbad, Bihar,
within a short distance of the Rail-
way Station;

(b) whether a serious accident
occurred early in 1962 at this level
crossing resulting in large number of
casualities including several deaths
thereby creating public panic and con-~
cern; and
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(c) how far the scheme of an over-

bridge has materialised and the

amount of money sanctioned?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No. The proposai for a
road overbridge has been under con-
sideration of the State Government,
Bihar from 1961.

{b) An accident as a result of which
19 persons were killed and 27 injured
occurred on 23rd April, 1962, N

(c) After a joint meeting between
the Bihar State Government Engineers
and the Engineers of the Railway, a
detailed plan for the bridge has been
drawn up and sent to the State Gov-
ernment on 5th February, 1964, for
their approval, which is awaited, The
work has been included in the Rail-
way's Works Programme and will be
taken up by the Railway as soon as
the State Government approve of the

plan and allocate funds for their share
.of the cost.
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Alexandra Docks, Bombay

1025, Shri Ram Harkh Yadav: Wil
the Minister of Tr t be pl d
to state:

(a) whether it is a fact that the
movement of all ships to Bombay
Alexandra Docks came to a standstill
on the 11th February, 1864 due to gate
crash there;

1

(b) if so, the cause of the mishap;
and

(c! the extent of dislocation of busi-
ness and inconvenience to the passen-
gers?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). In connection
with the repairs to be carried out to
the Outer Lock Gates of the Alexan-
dra Dock, Bombay, the West leaf of
the Outer Lock Gate was lifted and
tastened to a Floating Crane on the
morning of the 11th February, 1964,
for towage to the Hughes Dry Dock.
Two tugs and a berthing Master were
in attendance. At 9.15 am. as the
Gate passed the Inner Lock Gates,
the turn buckles (bottle screws) con-
nected to the wire slings, broke and
the Gate, at first sandwiched between
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the Dock water, the Floating Crane
and the Dock Wall, sank. The Crane
structure reccived jerks due to this
impact. After the accident, the
Floating Crane was towed clear of the
gate.

There was no casualty .except that
a member of the Dry Dock staff, who
fell into the water, received a slight
injury. No damage was caused either
to the Floating Crane or to the Gate.

2. The sunken gate was retrieved
from the water at about 7.00 p.m. on
the following day ie. the 12th Feb-
ruary 1964, and was towed into the
Hughes Dry Dock. The salvage opera-
tions lasted upto the evening of the
12th February, 1964 and the sailings
of six ships due to sail out on 1lth
February 1964, were delayed. Four
of thesc sailed out on the night of the
12th February, 1964 and the fifth on
the morning of the 13th. The agents
of the sixth cancelled her sailing and
took a further load of 700 tons of
general cargo. The ship sailed out on
‘the 14th February, 1964.

Three vessels due to take berths on
the cvening of the 12th February, 1964
could not do so on that day but were
berthed on the following day. The dis-
Jocation of business has been very
little and there was no inconvenience
to passengers.

New Terminal at Kennedy Inter-
national Airport

Will the
pleased to

1026. Shri D. D. Mantri:
Minister of Transport be
state:

(a) whether it is a fact that the
Chairman of the Air-India Interna-
tional went to U.S.A. in connection
with the opening of the new termi-
nal at the Kennedy International Air-
port;

(b) whether it is also a fact while
on Government duty, the Chairman
has made statements against the
policy of the Government of India
and Public Sector Industries; and

(c) if so, the reaction of Govern-
ment thereto?

2394 (aj) LSD—3.

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir, Shri J. R. D. Tata went
to U.S.A. in connection with the busi-
ness of his firm. The Management
of Air-India taking advantage of the
Chairman’s visit to the United States
had requested him to participate in
the opening of the new Air-India
Terminal at the Kennedy International
Airport to which he agreed. The
Terminal was opened by Mr. Adlai
Stevenson, U.S. Ambassador to the
United Nations, on 5th February,
1964.

(b) No statement against the policy
of the Govt. of India and Public Ses-
tor Industries was made by Shri
J. R. D. Tata.

(c) Does not arise.

Foreign Tourists

Shri Inder J. Malhotra:
Shri Yashpal Singh:
Shri Sidheshwar Prasad:

1027.

Will the Minister of Transport be
pleased to state:

(a) the number of foreign tourists
who visited India during 1963; and

(by the total amount of foreign

exchange earned thereby?

The Minister of Shipping in the
Ministry of Transport (Shri Rd}
Bahadur): (a) A total of 1,40,821
foreign tourists (excluding Pakistan
Nationals) visited India during 1963.

(b) The amount of foreign exchange
earned is not yet available. 1t 1s
assessed by the Reserve Bank of Indla
who generally make the estimgte
available by about the middle of the
following year.

Incidence of Pests and Diseases

Shri P. Venkatasubbaiah:
1028 Shri Imbichibava:
"y Shri A. K. Gopalan:
| Shri P. Kunhan:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether it is a fact that the
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incidence 'of diseases and pests is
higher in fertilised fields than in
those without it; and

.

(b) if so, the nature of study made
in this connection and the preventive
steps being contemplated?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) The studies which have been
carried out revealed that the wuse of
fertilisers promotes more luxuriant
growth of green parts of plants, which
naturally provide more succulent food
to insects and greater surface for
infection by fungus, bacteria and
virus diseases.

Considering, however, the impact of
fertilisers in the increased yield per-
centage of production, intensive plant
protection measures are taken simul-
taneously alongwith the liberal use

of fertiliser to nullify the harmful
efforts thereof.
Agricultural Development Schemes

in Southern States

1029. Shri P. Venkatasubbaiah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any Conference of
Southern States was recently held at
Ernakulam to discuss agricultural
development programmes; and

(b) if so, the subjects discussed and
the main recommendations fmade?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes. The Con-
ference was held at Ernakulam on
the 2nd and 3rd February, 1964.

(b) The subjects discussed and the
suggestion®¥ and recommendations

4made in the Conference are as fol-
dows:—
(i) Administrative arrangements

at the State, district, block
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and village levels for ensur-
ing expeditious implementa-~
tion of agricultural produc-
tion programmes.

The State Governments in the Sou-
thern Region should entrust a senior
officer with the powers and duties to
look after the coordination of the
Departments concerned with agricul-
ture and allied subjects in the State
and aiso make suitable arrangements
for coordination at district, block and
village levels with such modifications
as are considered necessary according
to local conditions.

(ii) Implementation of intensive
cultivation programmes parti-
cularly for rice, millets and
pulses, cotton and oilseeds.

For implementation of intensive
cultivation programmes for rice, mil-
lets and pluses, cotton and oilseeds,.
it has been emphasised that special
attention should be given to the prob-
lems of location of areas and also the
types of organisation needed. The
desirability of making immediate sup-
ply arrangements to provide adequate
credit, fertilisers, improved seeds,
pesticides, etc. for integrated develop-
ment of agriculture particularly in the
intensive cultivation arcas was agreed
to. It was also considered that agri-
cultural requirements should receive
high priority in the allocation of
cement, iron and steel etc.

(iii) Adequate provision of credit
for agricultural development,
particularly in the intensive
cultivation districts.

While agreeing that the Reserve
Bank of India would take a liberal
view in the matter of provision of
funds for agriculture, particularly in
the areas selected for intensive culti-
vation of crops, it was emphasised
that greater efforts should be made
for revitalising and reorganising the
cooperative structure in the States
especially Central Cooperative Banks
and Primary Cooperative Societies.
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(iv) Utilisation of irrigation poten-
tial.

The position was generally satis-
factory in regard to utilisation of ir-
rigation potential in the region except
in Mysore. The need for provision
of requisite funds, enactment and en-
forcement of proper legislation and
pinpointing the responsibility for the
various phases involved in using ir-
rigation potential was emphasised.

(v) Electricity rates for agricul-
ture.

It was noted that the electricity
rates for agriculture in the States in
the region were generally quite
reasonable.

Hindi Training

( Shrimati Savitri Nigam:
7\ Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

1030.

(a) the number of staff (Clerks,
typists, Hindi Inspectors, Peons,
separately) working in the Hindi
Training Section on Eastern Railway;

(b) the strength of such staff em-
ployed on other railways; and

(c) the nature of duties allotted to
the Hindi Supervisors by the Railway
Board?

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The strength of staff in
the Hindi Training Section at the
Headquarters office of the Eastern
Railway is as follows:—

Category No. of staff
Hindi Supervisor 2
Hindi Teacher 8
Peon 1
TorAL 11

(b) The strength of such staff on
other Railways is indicated in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-2489/64]. )

(c) The duties ailotted to the Hindi
Supervisors by the Railway Board are
as follows:—

(1) Organisation and supervision of
Hindi classes and conducting
Hindi examinations on the Rail-
way.

(2) Hindi Supervisors are also re-
quired to check up:—

(i) whether Hindi letters receiv-
ed in Railway offices are
being replied to in Hindi;

(ii) whether circular letters relat-
ing to staff matters are being
issued in Hindi also;

(iii) whether scripts used on sign-
boards and notices displayed
at Railway premises and in
carriages are in accordance
with the existing orders;

(iv) whether Hindi sign-boards
and notices displayed in Rail-
way premises and in carri-
ages are in accordance with
the standardised Hindi equi-
valents; and

whether Hindi is being used
in noting on files in selected
sections in Railway offices
located in  Hindi-speaking
areas where bulk of staff has
a working knowledge of
Hindi.

~

(v

Merchant Fleet

1031. Shri R. S. Pandey: Will the
Minister of Transport be pleased to
state:

(a) whether Government are intro-
ducing a 10 year “Earn and Repay”
plan to build up our merchant fleet;
and

(b) if so, the details thereof?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). There is no
such scheme as is mentioned in the
qQubstion. Due to our foreign ex-
change difficulties, we have been try-
ing to acquire ships on deferred pay-
ment basis and we try to keep the
period of re-payment as long as possi-
ble. In some cases, the period of re-
payment has been 6 years, 7 years
and 8 years and recently we have got
some offers for repayment to be
spread over 10 years, and efforts are
being made to utilise this offer to the
extent possible. This does not, how
ever, mean that here is any standard
scheme going to be laid down pres-
cribing the period of re-payment to
be 10 years. In fact, it will always
be our endeavour to obtain the most
suitable deferred payment terms.
Thus, the period of repayment and
other terms will vary from case to
case.

Deputation of Railway Officers

(Shri Kashi Ram Gupta:
1032. \ Shri Bade:

Will the Minister of Railways be
pleased to state whether it is a fact
that many officers who are on depu-
tation from the Railways +to other
Government  Departments, State
undertakings and other statutory
bodies continuously for the past 15
Years are getting all the facilities
from the Railways?

The Deputy Minister im the Minis.
try of Railways (Shri S. V. Rama.
swamy): 1. The services of officers
from Railways are lent to other' Gov-
ernment Departments and  State
undertakings generally for a period
not exceeding three years.

2. There has been no case where a
Railway officer remained on deputa-
tion or is still on deputation for 156
years or more.

. 3. The officers on deputation are
governed by the rules and regulations
of the borrowing departments except
for dearness allowance which is regu-
lated depending upon the fact whether
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the officer continues to draw pay in
the Railway scale of pay or pay in
the scale of pay on deputation post,
and for transfer travelling allowance
to take up the post to be held on
dcputation and for reverting to the
railways on completion of deputation,
which is regulated under Railway
Rules. The only other facility which
the Railways extend to their officers
on deputation is that of privilege
passes and privilege ticket orders.

4. The privilege of passes and pri-
vilege ticket orders for the officers on
deputation is being regulated in the
following manner:—

(i) Where the deputation is to a
post which must of necessity be
filled by a railwayman, the
officer continues to enjoy the
same facilities in regard to
Passes and Privilege ticket
orders and on the same condi-
tions as though he had not pro-
ceeded on deputation.

(ii) Except in circumstances men-
tioned in item (v) below; for
posts which are not required to
be filled necessarily by railway-
men, the number of passes to
which the Railway servant on
deputation would be eligible
during the first three years of
aeputation would be the res-
tncted number of passes ad-
missible to them on retirement
as if they had completed 20
years of service before pro-
ceeding on deputation.

(iii) Where it is dccided that the
deputationist would continue
on deputation even after three
years, he would be eligible for
the passes thereafter only to

* that extent as if on the date
of completing the first three
years of deputation he had re-
tired fronr the Railway service.

(iv) Where it is decided to transfer
an officer placed on deputation
initially, permanently to the
borrowing department or or-
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ganisation the officer will be
granted only post retirement
passes admissible if he had re-
tired on the date of permanent
transfer,

(v) Officers who are placed on
deputation under the “Ex-
change System” to “the Central
Administrative Pool” are how-
ever, granted the benefit of
passes on the terms and condi-
tions indicated in item (ii)
above even after the first three
years of deputation.

Wheat for U.P.

[ Shri Vishwa Nath Pandey:
‘L Shri Ram Harkh Yadav:

Will the Minister of Food and Agri-
culture be pleased to state:

1033.

(a) whether it is a fact that the
Government of Uttar Pradesh have
requested the Union Government to
provide more wheat for the State;
and

(b) it so, the reaction of the Union
Government thereto?

The Minister of State in.the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) The demands of the Uttar Pra-
desh Government are being met.
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indian Ship in Distress in Western
Japam

.
1036. Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Transport be
pleased to state:

(a) whether an Indian Ship was re-
ported by the Japanese Maritime
Board to be in distress in the inland
Sea in Western Japan on the 24th
February, 1964;

(b) if so, the cause of the distress;
and

(c¢) how it was rescued?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur): (a) Yes. Sir, the mwv.
‘Bharat Jayanti’ belonging to M/s

Jayanti Shipping Co. Ltd., Bombay,
while proceeding from Wakiama to
Kakura with a Japanese Pilot on
board ran aground at about 1830
hours on the 24ith February, 1964.

(b) Poor visibiiity on account of
heavy fog and snow.

(c) The vessel was refloated with
the assistance of a Japanese Salvage
Tug on the 28th February, 1964.

Rail-Road Bridge at Rajahmundry

1037. Shrimati Vimala Devi: Will
the Minister of Railways be pleased
to state:

(a) whether Government of Andhra
Pradesh and the Central Government
have come to any final decision on
the provision of a rail-road bridge at
Rajahmundry with eighteen feet deck
to provide for a two-way motor tra-
ffic; and

(b) if not, the reasons ?Tor the
delay?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Important aspects of the

matter pertaining to the adequacy or
atherwise of the proposals regarding
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the road deck and the consequential
financial and technical effects are in
the final stages of consultation with
the Ministry of Transport and the
State Government of Andhra Pradesh.
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(b) There has been no avoidable
delay. In fact, it was to avoid delay
that a high level meeting was con-
vened by the Ministry of Railways on
19th January, 1964, with the repre-
sentatives of the State Government
and the Ministry of Transport, to
clarify the various implications. The
final examination of these is being
completed expeditiously.

12.05 hrs.

RE. ALLEGED BREACH OF PRIVI:
LEGE

Mr, Speaker. 1 had received a
notice of breach of privilege motions
yesterday from Dr. Lohia and Mr,
Kisnen Pattnayak. It related to the
statement of the Minister of State
for Finance, Mr. Bhagat, when he
was replying to the allegutions tnat
had been made by Dr. Lohia with
regard to the appointment of  one
Mr. Menta to the Union Public Ser-
vice Commission. The notice yester-
day was based on the plea that the
statement of Mr. Bhagat was not com-
plete and was incorrect. I had dis-
allowed that notice yesterday. Mr.
Kishen Pattnayak stood up yesterday
to ruise it in the House, 1 asked him
to sec me in my office if he had any
grievance, He met me and Dr. Lokia
also met me. Both of them did meet
me yesterday and they asserted that
according to their own understanding
and what they thought was correct,
there was a breach of privilege.

I had considered this matter and
argued with them also. I am defi-
nitely of the opinion that if any state-
ment is made by any Member or
Minister which another Member be-
lieves to be untrue, incomplete or in-
correct, then there is no breach of
privilege. This view has been held
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by my predecessors as well as by my-
self. There are other remedies by
which it can be raised and the one
that we have been adopting newly
here is that if a Member feels
aggrieved or feels that a statement
:.made by another Member or Minister
is not correct, be it during a discus-
sion or during a swo notu announce-
ment by a Minister then he can write
to me giving the portions that he be-
lieves to be incorrect or any suppres-
sions or untruths that are contained
in it. Then, I ask the Member or
Minister who is accused of making
that 1ncomplete or incorrect state-
ment and get his statement also. I
can allow them to make their state-
ments on the floor of the House. If
the dispute is not resolved, then the
-only remedy left is that they should
be on the record or placed on the
Table of the House for the Members
or for the public to judge who is
right or who 1is not right, We can-
not cnter into any enquiry or investi-
gation here. We cannot take it up,
appoint any committee or get any
documents or other things, Therefore,
I am sorry I cannot agree with the
plea of Dr. Lohia and Shri Kishen
Pattnayak so far as that is concern-
ed, and I cannot give my consent to
it.
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12.10 hrs,
RE: ARREST OF MEMBER

Mr. Speaker: Let us proceed now—
Papers to be laid on the Table.

Shri H. N, Mukerjee (Calcutta Cen-
tral): May I, Sir, interrupt the pro-
ceedings for a minute?

Mr. Speaker: He has not informed
me of his intention to raise anything.

Shri H. N. Mukerjee: We have
seen in the paperg the report of the
arrest of Shri A, K. Gopalan, the
leader of our group in this House, We
have seen also reports that he has
been on hunger-strike for some reason,
At the time when he was on fast he
was arrested. You have not got, ob-
viously, any intimation.
three

Mr. Speaker: I have got

telegrams.

Shri H. N. Mukerjee: I thought you
would place them here before other
matters.

Mr. Speaker: I am doing that after
some time. I have got three telegrams,
not one.

12,11 hrs,
PAPERS LAID ON THE TABLE

Auprr REPORT DEFENCE SERVICES, AP-
PROPRIATION ACCOUNTS OF TITE DEFENCE
SERVICES AND THE ANNUAL REPORT ON
THE WORKING OF INDUSTRIAL AND COM-
MERCIAL UNDERTAKING3 OF THE
CENTRAL GOVT.

The Minister of Finance (Shri T. T:
Krishnamachari): Sir, I beg to lay
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[Shri T. T. K.rishnamachari]

on the Table a copy each of the fol-
lowing papers:—

N
(i) (a) Audit Report Defence Ser-
vices, 1964, under article 151
(1) of the Constitution. [Plac-
ed in Library. See No. LT-
2478 /64].

(b) Appropriation Accounts of
the Defence Services for the
year 1962-63 and Commercial
Appendix thereto. [Placed in
Library, See Neo. LT-2479/64].

(ii) Annual Report on the work-
ing of Industrial and Commer-
cial  undertakings of the
Central Government for the
year 1962-63. [Placed in Lib-
rary, See No. LT-2480/64].

1212 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 496

The Minister without Portfolio
(Shri Lal Bahadur Shastri): Sir, in
answer to a supplementary question
in the House yesterday I stated that
I did not know if a wish had been ex-
pressed by Dalai Lama to go abroad.
The correct position regarding this
matter is that on the 5th March Shri
Gyalo Thondup, brother of Dalai
Lama met the Foreign Secretary and
indicated that Dalai Lama contemplat-
ed a visit to some neighbouring Bud-
dhist and other countries in Asia. The
Foreign Secretary told Shri Gyalo
Thondup that the Government of
India would have no objection if
Dalai Lama visited some of these
countries.

Shri Hari Vishnu Kamath (Hoshan-
gabad): We could not catch the tail
piece of the statement.

shri Lal Bahzaur Shastrl. The
Pq-eign Secretary told Shri Gyalo
Thondup that the Government of
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India would have no objection if the
Dalai Lama visited some of these coun-
tries.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of clarification. The
hon, Minister, if I heard him aright,
said “some of these countries”. He
did not say what countries he wanted
to visit or what countries the Govern-
ment have in mind which he would be
permitted to visit and which not.

Shri Lal Bahadur Shastri: It was
a general talk, 1f the brother or any-
one else on his behalf comes up and
discusses about these matters we will
have to go into the details further.

Shri Hari Vishnu Kamath: He can-
not name the countries off-hand now,
which of them he can visit and which
he cannot?

Mr. Speaker: That is what he
means.

Shri Hari Vishnu Kamath: 1t is all
right.

Shri Harish Chandra  Mathur
(Jalore): May 1 know whether his

brother indicateq a regular programme
of Dalaj Lama or it was just a formal
talk? 1 want to know whether he had
come here with a definite purpose be-
cause Dalai Lama had chalked out a
programme to go out and impress up-
on other countries the treatment met-
ed out to them and to propagate his
cause?

Shri Lal Bahadur Shastri: There
wag no specific programme with which
he had come. He had said that he
wanted to visit some Buddhist coun-
tries. In fact, his idea was first to-
visit some of the Buddhist countries.
He mentioned somc other coun-
tries also round about,- Details will’
have to be discussed if they are keen:

about it.
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Shri Ranga (Chittoor): I am glad.
o hear the statement. We welcome
this change in the attitude of the:
Governmcnt. I would like to  know
whether the Dalai Lama would be-
made to feel free to go to any country
that he considers necessary in the
promotion of his cause and he would

also be free to come back whenever-
he wants.

Shri Lal Bahadur Shastri: Of
course, he will be free to come back.
There is no doubt on that point. In’
regard to the countries he would like
to visit, as I said, we will have a fur-
ther talk with him when he comes up
with details.

Shri Vasudevan Nair (Ambala-
puzha): May I know whether the
Dalai Lama has expressed a wish to
the Government that he would like
to go out and settle down in some
other Buddhist country?

Shri Lal Bahadur Shastri: We have -
no information.

12°17 hrs.
ARREST OF MEMBER

Mr, Speaker: I have to inform the -
House that I have reccived the follow-
ing telegram dated the 9th March, 1964,
from the Additional District Magis-
trate, Ernakulam:—

“Shri A. K. Gopalan, Member,
Lok Sabha, started hunger strike
at Vazathoppu, Thodupuzha
Taluk, Ernakulam District, Kerala.
He wag removed by Circle Inspec-
tor of Police, Thodupuzha under
Section 38 of Police Act at 11-50
AM, today and was straightway
produced before Second Class
Magistrate, Thodupuzha. Refused -
to be on bail. He has been re-
manded to custody in the sub-jail,

Moovattupuzha, till the the Bth-
instant.”
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Shri H, N. Mukerjee (Calcutta—
.Central): Sir, 1 want one clarification.
These officers are under an obligation
te intimate to you the fact of having
taken some Member of Parliament in-
to custody, In this case, the leader
of a major group in opposition hap-
pens to be arrested and he is on
hunger strike. Now, could I please
submit to you in all modesty that
perhaps it is the obligation of the
. officers concerned to let you know the
. condition of Shri Gopalan so that you,
.in your discretion, might inform the
House?

Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, only one word. It
ig not clear from what has appeared
in the press and from what you have
read out whether Shri Gopalan was
first arcested and then refused bail
and then he went on hunger strike
or whether he first went on hunger
sirike and he was arrested by the
police on that account. That is not
very clear and there seems to be some
contradiction  between — what has
appeared in the press and the tele-
gram that you have read out.

Mr. Speaker: 1 may say that 1

have got another telegram as well. T.

wil] find out the facts.

12:19 hrs.

GENERAL BUDGET, 1964-65—
GENERAL DISCUSSION—
contd,

Mr. Speaker: We will now take
up the general discussion of the
budget. The Finance Minister may
continue his speech,

The Minister of Finance (Shri T. T.

Krishnamachari): Mr. Speaker, 1
have listened with great care and

attention to the speeches made by .

hon, Members on the budget, includ-
ing those of my colleagues. Where

T did not listen, I have gone through/

the text of the speeches as recorded.
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The overall impression of the reac-
tion of the hon. Members to the
budget has, to my mind, not been dis-
appointing. Nevertheless, it seemed
that the considerable time and length
taken be me in trying to outline the
basic policies of Government and fit
the proposals within their framework
have not paid any great dividends. It
may be that my budget speech was
not, perhaps, clear enough to enable
hon. Members to understand the basic
policies and objectives behind the
proposals.
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While my gratitude is due to the
Members who have supported the
Budget proposals generally, 1 would,
if T may be permitted, express my
thanks for the critical appreciation of
the budget by an hon, Member from
Kerala, an hon, Member from Rajas-
than and an hon, Member from Uttar
Pradesh, In mentioning particularly
the contributiong of these Members,
it should not be understood that I am
not appreciative of the support of the
other Members to all of whom I am
very grateful.

It must be perfectly obvious to the
House that no Governmeni can cver
bring in a budget with an overall ex-
penditure running to the order of
Rs. 4000 crores without casting some
burden on sociely. What matters is
how that burden is cast. Is the inci-
dence of the burden fair and equi-
table? TIs that burden cast in such a
manner that there will be continued
progress so far as the ecconomy is
concerned? Is the overall effect cal-
culated to make the economy move
forward or to move backward? I
must in all humility submit that the
answers lo these questions as they
relate to the budget proposals before
the House should be favourable.

Again, in all humility, I must ex-
press my regret that many of the cri-
ticisms that have been levelled at the
proposals miss these main pointg but
go on 'to side issues, some unrelated
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|
to the Central budget, some having
no connection with any of the budget
proposals. It is perfectly clear that
the political overtones that have
dominated the speeches in the general
debate have to some extent blurred
the principal issues but I cannot com-
plain; the budget session is the time
when the Opposition seeks to drive
the Government out of power, and
any attempt at a straightforward hit
on the bull's eye is a thing that we
on this side of the House should not
complain about. But T do not think
that even the Opposition Members
have tried to hit the bull’s eye and
put the Government out of power.
Apparently, since they were not able
1o do so, they tried the other alter-
natives of political strategy left to
them. Primarily, the attempt on the
part of the Opposition was to divide
the party in power to play on some
imaginary differences in the party...

Shri Nath Pai (Rajapur):
an attempt really necessary?

Is such

Shri Hem Barua (Gauhati): It is
already divided. Why  should he
accuse the Opposition of that charge?

Shri T, T, Krishnamachari: The
hon, Member who has just interrupt-
cd would concede that there are real
-differences in his party...and the so-
called differences amongst the Minis-
ters themselves, and to say that the
budget does not reflect the views of
the hon, Prime Minister or that ad-
vantage was being taken of certain
circumstances to bypass the Prime
Minister’s policies, to refer to the
Congress Party’s resolutions and to
say that Government were not living
up to them and so on; all these may
be legitimate in political warfare.

Shri Surendranath Dwivedy (Ken-
‘drapara): His own party Members
have done it.

Shri T. T. Krishnamachari: None-
‘the-less they are not valid in any
proper consideration of the proposals
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that are before the House, nor is it
the charter of the Opposition or any
part of it to advise us on this side of
the House on what we as a party
should do or to point to individual
proposals as not being in consonance
with the party’s principles. No man
would seek to take medicine for
curing his ills from a physician who
wants to kill him. In this case, the
Members of the Opposition who seek
to give advice to us are not even
qualified physicians, apar{ from the
fact that their mala fides in rclation
to the Government and the party in
power are well known, It will, there-
fore, be futile for me to go further
into this aspect of the criticism. Like
close companies in which the public
are not substantially interested, there
are also some political parties in
which the public are not substantially
interested. I shall not devote too
much attention or time to them.
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There were other  criticisms that
ranged over a wide field. It is rather
difficult to classify them. Apart from
the criticisms of certain of the spe-
cific proposals which on the whole
were fewer in number than the genc-
ral ones, the attack ranged over the
following groups of subjects—neglect
of agriculture in the budget, lack of
relief to the common man, rising
prices, the budget does not indicate
any specific action against concentra-
tion of economic power, opposition
to foreign investment in Indian indus-
tries, absence of mention in regard to
rehabilitation of refugees from East
Pakistan, and no evidence of econo-
mies in administration. Added to all
these were criticisms of a personal
nature directed against me in parti-
cular, which unfortunately were in-
dulged in both by Members of the op-
position as well by some of my hon.
friends on this side. T do not propose
to deal at length with any criticism
aimed against me personally.

The criticisms that my budget does
not represent the views of the party
and that it is a personal budget of
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mine are, to say the least, infantile,
and have been put forward for lack
of criticisms of substance. On the
other hand, the hon. Member from
Rajkot, representing as he does a
singular point of view, felt that this
budget was not mine at all.

Shri M. R. Masani (Rajkot): The
hon, Minister himself had admitted
this to his own party last Saturday
when he took shelter behind the
Prime Minister. ‘

Shri T. T. Krishnamachari: We
make so many admissions which arc
genuine. N

Shri U, M. Trivedi
Which are not genuine.

(Mandsaur):

Shri T. T. Krishnamachari: On the
one side, it is said that the budget is
not mine and on the other side it is
said that the budget is mine and that
it is a personal one. I shal] leave it
to hon. Members to settle their quar-
rels between themselves.

There is no personality cult about
the budget. There is really no need
for me to claim that the budget is a
Congress Party budget and whoever
presents it represents the Congress
Party. 1 have no objection to any-
body criticising the Congress -Party
as such, and we can meet them on
their ground but that would be a
different matter, However, if any
Member of the party wishes to criti-
cise the budget on those grounds, the
proper forum for that is the party
platform and not this House,

Shri U M. Trivedi: Why not?

Shri Ranga
them to answer.

Shri T. T. Krishnamachari: I shall
come now to some specific criticisms.
The complaint that no mention has
been made of Agriculture is beside
the point in any Central budget. The
Centre has broadly two methods of
stimulating agricultural production,
one through the Plan, by means of

(Chittoor): It is for
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providing incentives to production and
by subventions to agricultural pro-
grammes, to minor irrigation works
etc.; and secondly through the medium
of the Central Ministry of Food and
Agriculture which helps the State
Governments in shaping their policy
in regard to procurement and support
prices, the provision of fertilisers, the
reaching of the results of agricultural
research to the farmer and the like.
Besides these two, through the co-
operative organisation, the Ministry
of Community Development and the
Reserve Bank help in the provision of
credit for agriculturists and also to
finance the marketable surpluses, The
provision in the Plan to State Govern-
ments is of the order of Rs, 559 crores,
of which the expenditure on agricul-
ture and co-operation as such is of
the order of Rs. .45 crores; on minor
irrigation Rs. 48 crores; on other irri-
gation projects Rs. 136 crores; and
that on power projects which have a
very intimate bearing on agricultural
production Rs. 267 crores. There is
also the provision for other types of
help and stimulation in the Central
Ministries’ Demands for Grants. Be-
sides these, T have referred to the
taking up of intensive production
programmes in 80 districts for which
there is already a provision of Rs. 3
crores, and further amounts will be
provided as the scheme gathers mo-
mentum. Apart from these, there is
nothing which the Central Govern-
ment could do by making any special
mention of it in the budget.

Mention has also been made of the
need to reduce the price of fertilisers
by hon. Members who certainly ought
to know more about it than myself,
perhaps. The provision of foreign ex-
change year after year for import of
fertilisers has been increacing, while
local production has also been going
un, though not quite as fast as we
wish it, However, there is an over-
a1l shortage of popular types of ferti-
lisers and the use of the less popular
varieties needs to be stimulated.
Price is not the factor which is stand-
ing in the way of the increased use
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ages, and to accept the demand for a
reduction in the Government’s sale
price wil] not benefit the consumer
but will only increase further black-
market prices for the more popular
varieties. This is a criticism which
is made without the book. And so is
the mention of lower electricity tariffs
in discussing the Central Budget,
without realising that it ig primarily
‘a State subject, Even here, I may
add, within the limit of my own ex-
perience, that the agriculturist is
quite prepared to pay the cost. But
what he wants is the connection. He
wants the connection, he wants the
pump, he wants the switch gear—
and that is where he is stumped.

Shri Ranga: He does not want pro-
fiteering by the Agriculture Ministry
in the sale of fertilisers.

The Minister of State in the Minis-
try of Food amnd Agriculture (Dr. Ram
Subhag Singh): Profiteering is by
you.

Shri T. T. Krishnamachari: I am
sorry that the hon. Member inter-
rupts. Profitering is something about
the connotation of which he ought to
know better.

Power tariffs for agriculture are al-
ready, to some extent, subsidised and
anything lower than what they are
now would only mean 3 heavier sub-
sidy, which again must come out of
the common taxpayer, so far as the
State Governments are concerned,

In regard to the rates of interest at
‘which loans are provided to the co-
operatives, my hon. friend, Shri Ajit
Prasaq Jaiu frecm Mysore . . (laughtcr).
‘Mysore’ need not cause that merri-
ment. He mentioned that the Reserve
Bank is lending at 2 per cent and com-
plained that there are too many inter-
mediaries in the co-operative field who
raise this interest to 8 per cent. May
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I say “Amen”? That is right. He
says that one of the tiers at least

should be broken up and thercby a re-
duction in the rate effected. That is a
point which no one will dispute. But
again, where doeg the Central Govern-
ment Budget come into this picture?
Efforts arc being made py the Cent-
ral Ministries of Agriculture and Co-
operation to persuade States to give
up one of the links in these three in-
termediaries. So far, I am afraid we
have not met with any success. This
should not obscure the fact that there
has been a considerable progress, both
in the nature and in the quantum of
credit facilities available for agricul-
ture. It is estimated that the level of
short-and medium-term advances for
agricultura] production provided by
the co-operative credit structure in the
last year of the Third Plan would be
about Rs.- 360 crores. This would be
associated with a level of outstandings
of central co-operative banks against
primary agricultural credit societies
estimated at about Rs. 340 crores,
which would be in addition to the out-
standings against other types of assis-
tance of over Rs. 85 crores, making a
total in all of Rs. 425 crores.

Shri Ranga: Nothing at all.

Shri T. T. Krishnamachari: To-
wards the end of the Fourth Plan, this
figure should reach Rs. 710 crores.
However, the co-operative banks are
now not concerning themselves with
the provision of credit for ggricultural
production only; they are being called
upon increasingly to finance a variety
of other activities :n the co-operative
sector, such as marketing and proces-
sing of agricultural products, small-
scale industries and distribution of
consumer goods and so forth. The
operations of the co-operative banks
are assuming d‘mensions which are
comparable to the operations of the
joint stock commercial banks which,
hon. Members know, were the main
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constituent of the banking system in
the country pefore the co-operative
sector assumed these proportions in its
transactions. The impressive growth
of the State and Central co-operative
bankg is in no smal]l measure due to
the massive support that they are
getting from the Reserve Bank of
India which provides assistance by
way of: (1) short-term loans to
State co-operative banks for seasonal
agricultural gperations and marketing
of crops; (2) medium-term loans for
specified agricultural purposes;
(3) short-term loans to State-co-opera-
tive banks for production ad market-
ing of handloom proucts; and (4)
loans to State Governments from the
National Agricultural Credit (Long-
term Operations) Fund for participa-
tion in the share capital of the
co-operative credit institutions at
all levels. The assisance provided
by the Reserve Bank has shown
a sharp increase. Short-term loans
sanctioned in 1962463 amounted
to Rs. 163.94 crores against the
limit sanctioned of about Rs. 12
crores in 1951-52. The outstandings
of these loans at the end of 1962-63
were of the order of Rs. 124 28 crores;
outstandings of medium-term loans on
the same date were Rs. 10.56 crores,
ag against nil in 1952-53.

It may be pointed that the Bank
provides short-term loans for seasonal
agricultural operations and marketing
of crops at 2 per cent below the bank
rate, and for the production and mar-
keting of handloom products at 14 per
cent below the bank rate. Similarly,
medium -term loans for agricultural
purposes are provided at 13 per cent
below the bank rate. No such con-
cess‘ons are available to any of the
commercial banks.

The rapid progress achieved in the
operation of the co-operative banks
has also an important Bearing on the
currency and credit situation in the
country. The continuation of the pre-
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sent policies will lead to a greater im-
pact in this direction. The Reserve
Bank as the Central Bank of the coun-
try is vested with responsibilities in
the matter of monetary stability and
the development of banking on sound
lines. For enabling it to discharge
these responsibilities satisfactorily, it
has been vested with wide powers un-
der the Banking Companies Act, 1949,
of regulation and control over joint
stock commercial banks which are an
important source of credit for com-
merce, trade and industry. This Act,
however, specifically excludes co-
operative societies from its purview
and hence is not applicable to co-
operative banks. The progress made:
in the last 15 years or so has made it
increasingly clear that the present
position under which the co-operative
banks are outside the statutory con-
trol of the Reserve Bank needs to be
reviewed.

On the question of prices several
hon, Members had made some com-
ments. Considering that the main
reason for this, as the Housc is aware,
was the decline in agricultural pro-
duction, the scope for action through
budget proposals is necessarily
limited.

Shri Ranga: Question.

Shri T. T. Krishnamachari: I have
tried to keep deficit financing at a
moderate level; and the monetary
policy weapon will also be used as
and when necessary and kept in
proper gear.

In the case of foodgrains, the only
solution, to my mind, is to increase
government control over the system of
distribution at strategic points. The
State Governments must be prepared
to enforce the various regulations af-
fecting transactions at the wholesale
traders’ end and those engaged in the
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processing of foodgrains. If the short-
age persists, the country must be pre-
pared for the imposition of some form
of control over distribution, however
unpleasant they may be.

Shri Ranga: Question.

Shri T, T. Krishnamachari: If 1 do
not dwel] on the subject of prices at
some length, it is not because I do
not consider it to be a matter of major
concern, but only because I think that
the problem can be dealt with only by
a major review of policies other than
those relating to the budget; and this
is being done in consultation with the
State Governments. I for my part
consider it essential for Government to
take a decision well before the sow-
ing season for the kharif crops. Simi-
larly, for other needs of the low and
middle income groups, some devices
will have to be thought of to keep the
prices at a reasonable level.

At the same time, I can only say
that 1 am not particularly happy at
the dichotomy that has been imported
by some of the speakers in their
speeches between  town  and rural
folks and between agriculturists and
non-agriculturists in the matter of
prices to be given to their produce
and for the regulation of prices for the
consumer. In fact, every human being
who is a producer not only consumes
some part of his products but a whole
lot of other things. Any general in-
crease in the price level would, while
it may benefit the agriculturists in re-
gard to his marketable surplus, at the
same time make serious inroads into
the purchasing power provided by that
surplus if prices of other articles he
uses go up. In the same way, sub-
sidising of prices for urban dwellers
and the cost of it to Government must
inevitably come out of the people in
the shape of taxes. So, in dealing
with these problems, what we should
do is not to divide the people even
in our minds, but insist upon govern-
ment to have an integrated and inter-
related view of the infra-structure of
the price situation in the country.
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A complaint was made by hon.
Members—{fairly eloquently by my
hon. friend from Bengal, Shri H. N.
Mukerjee—about there being no men-
tion of refugeeg from East Pakistan in
the Budget speech. The allocation
for this purpose has to come out of
the budget of the Ministry of Works,
Housing and Rehabilitation, which hag
also a provision for the Dandakaranya
Project. As I have said in the final
paragraph of my Budget Address, if
thiy problem assumes a greater dimen.
sion, which let us hope we will be
spared, more moneys will have to be
found, and the House will be taken
into confidence at that time. The:
Budget Address is not a collection of’
emotional sentiments only, and it will
be wrong, therefore, to blame the Gov-
ernment or the Finance Minister for
the t'me being for not highlighting
many of the specific items for which
detailed allocationg have been made
in the Demands for Grants of the
various Ministries.

Again, the question of economics .
in administration was raised. I have
drawn attention to this fact in the
last paragraph of my Address, and
this is indeed a matter of serious con-
cern to me. I must begin by correct-
ing the statement of the hon. Member
from Rajkot, that there has been a
large increase of Rs. 191 crores in
administrative expenditure.

Shri M. R. Masani: I said Civil®

Expenditure.

Shri T. T. Krishnamachari: I stand
corrected, administrative civil®
expenditure.
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The break-up of the increase in
civil expenditure of Rs. 191 crores is
as follows: Rs, 62 crores is on account
of self-balancing items matched by a
: corresponding increase in revenue
receipts, and do not represent any
net outgo. There is an increase of
Rs. 53 crores on account of grants to
States, both for Plan and non-Plan
"purposes, and an increase of Rs. 36
crores for the servicing of public
- debt, most of which has been for
-developmental purposes,......

Shri Ranga: Question.

Shri T. T. Krishnamachari: .... an
increase of Rs. 10 crores to cover the
“payment of increased dearness allow-
ance to low-paiq employees, an in-
crease in the statutory grants to States
besides grants for agriculture, medi-
cal, public health etc., all amounting
to Rs. 18 crores. Thig
and large, the reason for the increase
of Rs. 191 crores in civil expenditure.

I may mention here that the Minis-
“try of Home Affairs is being
strengthened with an Administrative
Reforms Division. The hon Member
from Orissa, Shri Dwivedy, and a few
other Members made the point that
~many recommendations made by the
Estimates Committee ang other
Parliamentary Committees, as well as
by committees sot up by Govern-
ment, from time to time, were yet to
be implemented. The intention is
that the Administrative = Reforms
Division should comprehensively
examine the recommendations of the
several] Committees that have, over
a period of years, gone into the ques-
tion of economy and efficiency in
- administration, and process them
quickly for implementation.

Two other critic’'sms which have an
-economic bearing are those relating
to concentration of econnmic power
and private foreign capital.  The
.criticism, from the opposite side and
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in regard to concentration of economic
power has by now become an oft-ce-
peated one. It is significant that free
use should have been made of alleged
references in the Mahalanobis Com-
mittee’s report which, I understand,
is not yet a public document. I do
not propose to explain further the
nature and content of the concentra-
tion of economic power. 1 am not
here to disprove that concentration
has taken place to some extent. In
a developing economy a certain
amount of proliferation in industrial
activity on vertical lines can be per-
mitted, both from the point of view
of the advantage of economies of
scale and of efficiency in manufacture
operations. It means that companies
engaged in manufacture of one item
may proceed to manufacture articles
of a related variety. Even here,
when I was Minister for Commerce
and Industry, I discouraged the big
producers from taking up production
of ancillaries for the reason that
ancillaries for all users, as for in-
stance the ancillary equipment for
motor vehicles, should be produced
at one place, so that each producer
does not have to go in for the limited
production of ancillaries, But, un-
fortunately, in some cases, motor
manufactuers have also taken up the
manufacture of ancillary equipment.
The type of concentration which is
pernicious in its effects is the horizon-
ta] projection in which one group of
producers extend their activities to a
number of non-allied lines o as to
get a big coverage. How this con-
centration of power operates in the
matter of keeping prices at a high
level, in the matter of cornering
essential supplies and in ultimately
exercising some kind of political
patronage are all today mattiers of
opinion, not always based on facts.
So far, any expression of opinion on
this question has amounted merely to
a mention of the fact of concentration
without throwing any light on its
effects or on the devious ways in
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which they are felt over the entire
economy. So much so, in assessing
the effects, there is an element of
guess-work, or there is an element of
fear, which more often than not, is
being turned to propaganda purposes.

As the first systematic step for
combating the ill effects of such
power, 1 have proposed the appoint-
ment of a Monopolies  Commission.
It seems to be a matter of some
amusement to hon. Members, often-
uimes amusement mixed with unfair
criticism, that such g Commission is
proposed to be appointed under the
Commission of Enquiries Act. Hon.
Members who have criticised the
proposal for the appointment of such
a Commission, and have equated it to
one more of the several committees
that Government appoints, have done
s0 without a knowledge of the facts.
There is at present no law covering
monopolies on the statute-book. The
present laws, including the Companies
Act, do not provide any method by
which there can be a straightforward
reduction of concentration of power
for specific purposes in wview. These
laws will have to be framed, I could
have brought in a Monopolies Com-
mission Act before bringing into be-
ing the Commission proposed in the
Budget, but that would be, in a
sense, putting the cart before the
horse, and I would have had then to
draw largely on the experience of
foreign countries in this regard.
That might or might not be suitable
for our purposes. The intention is that
this Commission of Enquiry, after
going through the collected facts and
making certain enquiries thereon,
should give us a draft law and  if
Parliament could be persuaded to pass
it quickly, the Commission itself may
sit down to exercise the law on the
basis of their acquired experience in
regard to the existence of concent-
ration of economic power and the
sbuses connected therewith, It is
not necessary for this Commission
of Enquiry to take years to give us
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a draft law. The time factor would
of course, depend really on the extent
and the nature of information avail-
able and not on Government's wishes
to expedite thig type of work, or its
alleged desire to retard the bringing
into being of a law for this purpose.
This is all that is intended to be
done, and J cannot see how anybody
who is at all serious in his approach
to this problem, can with fairness
criticise Government’s proposals in
this regard.

Supplementing what I have already
said, I may draw attention to the
substantial increase in the assistance
that Government have extended to
new entrepreneurs and to small
industries, the most important objec-
tive in which is to encourage com-
petition and reduce the dominance
of large groups, Apart from certain
now measures like the Unit Trust to
which I referred in my speech, the
establishment of the National Small
Industries Corporation, Small Indus-
tries Service  Institutes, various
Boards for different cottage and
handicrafts industries, for Govern-

mental,  technical, financial and
marketing assistance, establishment
of State Financial Corporations,

institution of the State Bank of India
schemes of lending and the Credit
Guarantee scheme for encourage-h
ment of commercial banks' lending
to small industries, are measures to
increase decisively the participation
of medium and small industry in the
process of industrial development
and to offset the natural advantages
enjoyed by larger enterprises.
Largely in response to these mea-
sures the quantum of assistance
given by banks to small-industry
has more than doubled in the course
of three years, increasing from
Rs. 21 crores in June 1960 to Rs. 43
crores in June 1963, the annual rate
of increase being more than 25 per
cent per year, These sums no doubt
are small, but commercial bank
lending as such to the organised
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small-scale industrial sector has to
be considered in the context of the
very smallness of this sector, Thus,
the paid-up capital of small public
limited companies, below Rs. 5 lakhs
each, formed barely three per cent
of that of all companies.

A good deal has been said in the
course of the debate about private
foreigr capital. There have been a
number of policy pronouncements on
the subject and I may here reaffirm
that there has been no change in that
policy. What has been engaging the
attention of Government in the Te-
cent past is a re-assessment of perfor-
mance within the framework of that
policy. The target for the contribu-
tion which private foreign capital
would make towards bridging our
foreign exchange gap had been set at
Rs. 300 crores for the Third Plan as
a whole. The actual level of private
foreign investment in India has re-
mained at the much lower level of
about Rs, 30 crores per annum for the
first two years of the Plan, Excluding
retained profits, the inflow of capital
from abroad will be less, While no
estimates of foreign exchange re-
quirements for the Fourth Plan have
yet been made, a few things seem to
be reasonably clear, Firstly, the
Fourth Plan will be bigger than the
Third Plan. Secondly, we cannot
expect the countries which are help-
ing us to keep stepping up the level
of their aid as our Plans grow bigger.
Thirdly, with the heavy increase in
the burden of debt repayment for the
Fourth Plan referred to in the Budget
speech, we must rely only on that
type of external finance which will
not further aggravate the debt repay-
ment burden in the immediate future
and equity investment is one such
form of finance. Finally, in the
Fourth Plan, we must clearly embark
in a big way in new fields of develop-
ment. particularly, electronics and
automation, for which even on tech-
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nological considerations, collaboration

with reputed manufacturers abroad
would be necessary &nd even
desirable.

The question to which we have ad-
dressed ourselves is not one of modi-
fying our policies regarding private

foreign capital, but of fulfilling
them. One of the major difficulties
which foreigners have legitimately

complained of is delay in getting
clear and decisive answers to their
proposals for investment about which
some questions have also been asked
in this House. Obviously, the answers
to such complaints must be in accord
with our policies but they must be
prompt and decisive. A streamlining
of the administrative arrangements
to deal with such proposals has,
therefore, been made, So far as the
budget proposals are concerned, our
aim has been to remove certain dis-
incentives. It is obvious that if a
foreign firm has investment in India,
it must have a number of foreigners
in the undertakings in which it parti-
cipates; the more so because we en-
courage foreign investment, particu-
larly in fields in which the level of
technology is of a high order. The
level of personal taxation in this
country which is geared to our own
conditions and our philosophy has
created problems for expatriates
working here and the budget proposals
give them a certain degree of relief.
Incidentally, this relief extends to
foreign employees in all enterprises,
including the public sector. Then, we
have extended the rate of taxation of
royalties to payments on account of
engineering fees, which again are not
exclusive to firms with private foreign
investment, but include other projects
as well, including those in the public
sector. We have also removed the
disincentive to foreign firms to have
their offices and representatives in
India to buy goods for exports by
withrawing the business connection
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principle in respect of exports, Then
again we have made it possible for
Government to facilitate investments
by foreigners in securities, gs distinct
from equity, and also made the ap-
plication of tax relief to foreign
techniciang and to interests earned on

foreign loans more flexible. These
concessions again are not in any
sense exclusive to projects with
private foreign investment, The

main fiscal benefit to private foreign
investment in the budget flows from
the decision to exempt inter-corpora-
te dividends from supertax This
decision again is in no sense exclu-
sively meant for foreign companies
investing in India and applies with-
out distinction to all inter-corporate
investment. Indeed the only change
exclusively applicable to all foreign
firms is the increase in the tax rate
from 63 per cent to 65 per cent in the
case of those foreign firms who
operate through branches and whose
dividends are declared abroad. We
are not anxious to encourage foreign
companies to operate in India through
branches and what we are anxious to
see is a growth in Indian companies
which have private foreign capital in
them, but the companies should be
Indian companies incorporated in
India and declaring their dividends in
India,

The point has been raised whether
our policy regarding equity invest-
ment in the public sector has under-
gone any change. The policy in re-
gard to private participation in pub-
lic sector projects stands today exa-
ctly as it was defined in the Indus-
trial Policy Resolution of 1956. It is
worth quoting from; it. The Indus-
trial Policy Resolution clearly states
that the inclusion of certain industries
in Schedule A of the Industrial
Policy Resolution does not preclude
“the possibility of the state securing
the co-operation of private enterprise
in the establishment of new  units
when the national interests so re-
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transport,
and atomic

quire. Railways and air
arms and ammunition
energy will, however, be developed
as Central Government monopolies.
Whenever co-operation with private
enterprise is necessary, the State will
ensure, either through majority parti-
cipation in the capital or otherwise,
that it has the requisite powers to
guide the policy and control the
operations of the undertaking.”

In pursuance of this policy, many
public sector projects do have private
foreign investment in the equity. We
would certainly be glad to take in
such  participation in  industries,
particularly where technological con-
siderations make such participation
desirable, provided the terms and
conditions are satisfactory,

Another question which was raised
was whether we have made any
change in regard to the policy of the
percentage of  equity stock  which
foreigners can hold. Clearly, in the
public sector, they cannot hold any-
thing but a minority position; other-
wise the project cannot be described
as a public sector project. In regard
to the private sector, the policy of
preferring a minority participation
and making exceptions to this rule
only in suitable cases and in excep-
tional circumstances continues un-
changed.

I do not propose to deal further
with the working of the public sector
undertakings beyond what I had
stated in my Budget speech. Hon’ble
Members who doubted the wisdom
of asking the public sector under-
takings to make profits or in other
words to create surpluses have been
adequately answered by my colleague
Mr, Bhagat. However, it may be
worthwhile mentioning what happens
in the Soviet economy. Amongst some
of the observations made on the pro-
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fits in the Soviet Economy, the follow-
ing has been said;

“More attention by the West to
the factor of porfits in the Soviet
economy is advisable also because
of its rapidly increasing relative
importance in financing ‘accumu-
lations’ in the Soviet national in-
come. In fact, the importance
of the turnover tax, which until
lately was the main instrument
of financing state budgetary and
non-budgetary expenditure seems
to have been overshadowed by
that of profits during more recent
years.”.

13 hrs.

The budgetary revenue including
allocations from profits and direct and
indirect taxation in the Soviet Union
between the years 1956 and 1961 has
been 109 per cent of what obtained
in 1955 in 1956, 129 per cent in 1957,
160 per cent in 1958, 183 per cent in
1959, 200 per cent in 1960 and 213
per cent in 1961. The nct profit of
the enterprises and economic organi-
sations, on the basis of 100 per cent
for 1955, has been 105 in 1956, 125 in
1957, 161 in 1958, 184 in 1959, 203 in
1960 and 218 in 1961. The most vigo-
rously growing major items in the
State revenue are the allocations from
profits which during the seven years
1955—1961 increased by 101 per cent,
while the revenue from the turnover
tax increased by 28 per cent and
that from direct taxation by only
21 per cent. As I said these figures
have been compiled from sources the
origin of which is from the Soviet
Government,

It will, therefore, be seen that once
the State embarks on a programme
of industrialisation under its aegis, it
must expect these enterprises to make
substantial contributions to  the
State’s exchequer. My view, expres-
sed in the budget speech, continues
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to be the same, that the State enter-
prises must make increasing surpluses
available or in the alternative at
least finance their own expansion. I
think it applies to everyone of the
State undertakings including the rai]-
ways. If, however, in any particular
project or a public-sector enterprise,
Government feels that the prices have
to be subsidised in order to encourage
producers to produce more or to re-
move distortions in the standards of
living in the case of lower-income
groups, then these must come out of
straight subsidies from Government.
1t is, therefore wise not to confuse
what is the obligation of the State to-
wards the lower-income groups and
its responsibility in regard to returns
from capital provided to industries or
other enterprises. These are two differ-
ent matlers, and any mixing up of the
iwo can only confuse us in regard
to the basic objectives that we have
in mind in promoting the public sec-
tor projects.

The lack of relief to the common
man in Central excise duties has
been the burden of the song of many
of the hon, Members who spoke. This
has been made a platform for agita-
tion of certain Opposition parties.
Kerosene and cloth have been high~
lighted as items where a reduction in
the excise levy will go to reduce the
cost to the consumer, But nobody
has told me how this is to be ensured.
These again, Sir, are commodities in
short supply and the ruling prices,
where distribution control is not
effective, are much higher than what
they ought to be. In order to ensure
that cloth is being supplied at rea-
sonable rates, what is needed is a
more rigid control over distribution
rather than a reduction of excise
duty, which, if made, is certain to be
mopped up by the middleman.

In regard to kerosene, it is known
that the Dbasic article js imported
and any increase in supplies will
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mean a strain on our meagre foreign
exchange resources. It is also com-
mon knowledge that quite an appre-
ciable- quantity of low-grade kerosene
is mixed with lubricating oil and
used by lorry transporters as fuel in
substitution of high-speed diesel oil.
This leads to the other complaint that
the common man does not get pure
kerosene even for the high price that
he pays for it. A mere foregoing of
a part of the revenue by the Central
Government will not make kerosene
cheaper for the common man.

When people talk about matches, 1
do not know what to say, How
much will the common man’s burden
be lightened by my reducing a few
rupees on matches? It will be mop-
ped up again by the middiemen. The
removal of the excise duty on gram-
ophone records has also caused a lot
of merriment though it is not the rich
man who uses the gramophone re-
cords. But people who do not know
about the rura] areas speak about
them here, and they would realise
that it is a form of amusement in
rural areas. But I have not done
that to benefit the common man. The
income from it is so miserably low
that it is not worth-while keeping it
in the statute-book. My position is,
I am quite prepared to forego some
of the revenues from these essential
commodities by way of excise duty,
if only hon. Members will tell me
how every naya paisa that I give up
reaches the common man, I am
perfectly certain in my mind not only
in regard to my personal experience
but in regard to the facts that face us,
that any reduction now will only
mean that the middlemen will bene-
fit, And it may be that the scope of
the relief afforded directly to the
consumer by a reduction in excise
duties, while it is limited, is likely
to be abused. In fact, as I said in
my budget speech, excise duties have
to be raised for the purpose of mop-
ping up that portion of prices which
goes into the pockets of the middle-
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men who take advantage of scarcity

conditions, and also for imposing a

measure of restraint on demand in

period of scarcity,

That is the philosophy behind our
policy in regard to excise duties.
Where controls over distribution are
not exercised and it is not possible
to secure a direct reduction in prices
to the people, it is our aim at least
to reduce the middlemen’s margins
so that the money coming to the
Government coffers can be used for
the people, To use these instru-
ments in an effective and sensitive
way, we have also asked Parliament
to‘concede bowers to Government to
raise the rate of duties by executive
order up to a certaip extent,

Broadly speaking, there has been
very little increase in excise duties in
this budget. The excise duty on iron
and steel will yield only just a little
more than what was being obtained
from the Iron and Steel Equalisation
Fund, which js being abolished. The
increase in the revenue comes mostly
ifrom higher duties on flat products
which are in short supply and com-
mand a black-market price. The ad-
?ustment of duties on yarn and cloth
is again due to a short supply of fine
and superfine yarn, spun out of foreign
cotton, which have also a large ele-
ment of foreign-exchange content in
them. In the process, there has been
a reduction of dquty on fabrics which
are manufactured out of indigenous
cotton. The incidence has been shift-
ed: this will partly counteract the
poaching into excise revenue by
powerlooms, assuring at the same time
certain preferential support to the
handlooms. The affected interests are
no doubt unhappy and will continue
to be so, but I have no doubt that they
will in time settle down to the new
rates.

I will now make a reference to the
specific tax measures before I con-
clude, We have, during the last week,
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explained the tax proposals more ful-
ly in a series of official hand-outs, and
I shall make fuller notes on the pro-
posals available to the House by the
time the Finance Biil is taken up for
consideration. On -the specific criti-
cism by the hon. Member from Raj-
kot that there is no relief to the cor-
porate sector since the budget pro-
posals are expected to bring in an
additiona]l revenue of Rs. 11 crores
from this sector, I will only say that
to concentrate attention on the over-
all figure of revenue without going
into specific tax reliefs is to miss the
point.

The new siructure in personal taxa-
tion has been explained in the press
and it may not be necessary for me
to go into it again beyond pointing
out that at income levels below
Rs. 15,000, even in the few cases in
which there is an increase in the
income-tax, after deduction of the
compulsory deposit, the increases are
marginal, In fact, in thc case of in-
comes where the tax element itself is
small, the relief cannot be indicated
by any sizeable figure. The new struc-
ture is a considerably simplified onc
and has a smoother progression, in
arriving at which there has been a
margina]l amount of higher incidence
at a few levels of income. It should
be understood in the proper perspec-
tive.

In the course of the debate, a few
suggestions have been made about the
Annuity Deposit Scheme. One of the
suggestions has been that the scheme
should be optional. I am afraid it is
not possible to agree to this sugges-
tion except in the case of old persons.
I am prepared to make it optional for
persons above the age of 70. I am also
prepared to consider giving of option
to a person who does not want to make
the annuity deposit for any special
reasons of his own of opting out of it
by paying tax which would be higher
than the tax that would have been
normally payable on this portion of
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the income. Such opting out will have
to be made unattractive as it would
not be in keeping with the objective
of leaving a reduced expendable in-
come in hand. The rates to be applied
will require fuller consideration. On
the other hand, it has also been sug-
gested that persons may be given the
option of not receiving the annual re-
payment when it falls due. I am
afraid it is not possible to agree to
this either, Whether the payment is
taken or not, as the amount will have
accrued to the person concerned, it
should be treated as income in that
particular year.

There arc two points on which the
Finance Bill introduced by me is at
variance with what I have stated in
my Budget Specch. The first relates
to Jthe failure to indicate the first
slab which will attract gift tax, name-
ly, gifts above Rs. 5,000. I am taking
steps to move an amendment to the
Bill to keep the cxemption limit at
Rs. 5,000 as was mentioned by me in
the speech, Al] the subsequent slabs
in the rate structure for Gift Tax have
been worked out on this basis. It
was through an oversight at the prin-
ter’s end that the necessary piovision
was not included in the Bill.

The other discrepancy is largely due
to a misunderstanding of my inten-
tions,—but is not one of a serious
character—between my Budget Speech
and the appropriate provision in the
Finance Bill. I stated in my Budget
Speech that the development rebate
in its present form will cease after the
1st of April, 1966. In the Finance Bill,
Clause 8 in respect of section 33 of the
Income-tax Act, says .that the deve-
lopment rebate would cover a further
period of three years from now which
takes it to 1967. I do not propose to
amend this portion of the Finance Bill
and it might be taken that the present
position will continue until three years
from the date of notification.



4677 General

It has been represented to me that
I should indicate Government's policy
in regard to the grant of development
rebate after three years from now. At
present, the development rebate ap-
plies at a uniform rate of 20 per cent,
having been reduced from the previ-
ously prevailing rate of 25 per cent.
In the case of one or two industries,
the rate is higher. When the deve-
lopment rebate was reduced from 25
per cent to 20 per cent, there was a
certain amount of criticism that peo-
ple had already made commitments
in the expectation of a rebate of 25
per cent and the plea was made that
changes in development rebate should
be made with due notice, This is a
legitimate point and when a higher
rate of development rebate was an-
nounced for the coal industry, it was
made applicable for a certain period
of time. The implication of the state-
ment in the Budget Speech is that the
existing rates will continue to be in
force till the beginning of the Fourth
Plan. Now it has been extended by
a year. In the light of the priorities
of the Fourth Plan, a fresh system of
rebates may have to be introduced
and, therefore, a notice had to be given
to industry that such a change might
be made. This does not, however,
mean that the system of development
rebates is going to be scrapped alto-
gether. The budget proposals have,
in fact, given fresh incentives to in-
vestment in certain key industries by
lowering the rate of Corporation Tax
on them and there can be no question
of reducing the development rebate
in respect of them even in the Fourth
Plan, because they will obviously con-
tinue to be important, In the next
Budget, Government hope to announce
the rates of development rebate to be
made applicable during the Fourth
Plan period. Present thinking indi-
cates that this will be on a graduated
scale weighted in favour of the essen-
tial industries with a higher capital
content,

The hon. Member from Mysore, Shri
A, P. Jain, criticised the allowance of
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the statutory deduction at 10 per cent
of the capital base in the new surtax
which includes a certain amount of
loan capital on the ground that, gene-
rally, the rate at which interest pay-
able on such loans is much less than
10 per cent, I may point out that
under the provisions in the Surtax
Bill, the amount of interest payable
is added back to the profits for sur-
tax in order to avoid a double deduc-
tion.

It was also said that the exemption
of |inter-corporate investment from
super-tax would facilitate inter-lock-
ing of companies and increase con-
centration,

Shri A. P. Jain (Tumkur): I in-
cluded preference capital and deben-

tures, &

Shri T. T. Krishnamachari: So far
as preference shares are concerned,
the dividend changes and nothing
could be done about it. One objective
in the new proposals in regard to ex-
emption of dividends on inter-corpo-
rate investments from super-tax is to
simplify the structure and to remove
certain anomalies inherent in the diffe-
rentiation between companies incor-
porated on different dates, etc. We
must also remember that while inter-
corporate investments may be one form
in which dominant groups extend their
sphere of control, such investments in
the main, provide investment oppor-
tunities for corporate savings, most of
which serve socially useful purposes.
To the extent they do not, and lead
to any increase in concentration of
economic power, non-fiscal measures
such as the decisions of the Monopolies
Commission, and as I had indicated in
my Budget Speech, the Company Law
regulations will be used to combat
them. Again  given the need fc!r
generating corporate savings, it s
better that they lead to the formation
of independent and competitive com-
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panies than to the formation of units
producing unrelated end-products
under a monolithic ownership and
management, as would be the case if
these are undertaken by wings of one
big unit.

Some other points, capable of being
revised, have also been represented to
me, but I would like to consider them
in greater detail before I express any
view. For instance, it has been re-
presented that the levy of capital
gains tax on bonus shares issued out
of share-premium moneys required to
be differentiated. In fact, in 1957,
when I introduced the tax on the issue
of bonus shares, I had exempted this
category because it is money found
by the party. It has also been repre-
sented that the total impact of Estate
Duty and tax on capital gains and
other incidental costs in respect of
property received by inheritance which
may have to be sold to pay the estate
duty should not be such as to cover
the entire value of the inheritance.
All 1 can say at this stage is that
these points are under examination.

The complaint made by those inter-
ested in industries about there being
no concession at all would perhaps re-
quire some answer. I may tell the
House that in the process of framing
my tax proposals, I had these pro-
posals tested on the balance sheets
of some of the bigger companies. In
doing so, I did not take into account
the concessions given in respect of
rebates on corporate tax or on surtax
to certain industries. But I did take
into account the surtax and the divi-
dend tax on the basis of dividends dis-
tributed in the past year. Out of 31
companies examined, 19 companies
were paying super profits tax in the
previous year. In the case of all
these 19 companies, the tax as a per-
centage of the total income that would
be levied according to the budgetary
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proposals would be less. In the case
of some of the companies which were
not liable to pay super profits tax, the
position will be different. It only
reveals that the operation of the super
profits tax was somewhat uneven, and
put an additional burden on many of
the companies, while some got away
with the advantages.

In the same way the criticism which
I find not only voiced in the House but
outside in the Press about there being
no relief is not correct. In the case
of a married person with more than
one child in the Rs, 4,200 bracket, after
deducting the compulsory deposit
where earned income other than sala-
ries was concerned, he wag paying
Rs. 60-90; he will now pay Rs. 36°00.
That is all that you collect from them.
In the next bracket of Rs., 5,000 he
was paying Rs. 93-10; now he will pay
Rs. 84°00. In the next slab of Rs. 6,000,
he was paying Rs, 176.60; he will now
pay Rs. 184:00. In the case of the
next bracket of Rs. 7,500, he was pay-
he will now pay
Rs, 334:00. In the Rs. 9,000 bracket,
he was paying Rs. 549°91; he will now
pay Rs. 559. In the Rs. 10,000 bracket,
he was paying Rs, 690.00; he will now
pay Rs. 709 00. As against this, in-
cluding compulsory deposit, they were
paying in the case of Rs. 4,200 bracket
Rs. 185:90; in the case of Rs. 5,000
bracket. Rs. 242:10; in the case of
Rs. 6,000 bracket Rs. 352:60; in the
case of Rs, 7,500 bracket Rs. 544-17;
in the case of Rs. 9,000 bracket
Rs. 782.19 and in the case of Rs. 10,000
bracket Rs. 940:00. It cannot, there-
fore, be said that the changes have not
benefited the ‘take-home-pay’ for these
people, an advantage which has been
denied to the upper slabs by reason
of the introduction of the ‘Annuity
Deposit Scheme’'.

Quite a number of other matters,
not wholly relevant to the Budget, or
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even for that matter within the pur-
view of Central Government, have
been mentioned by hLon. Members. I
have no doubt the appropriate Minis-
tries have taken note of such points
as affect them and I am sure the House
does not expect me to go into those
matters here, These points will be
brought up again during the conside-
ration of the Finance Bill and also
at the time the Demands for several
Ministries are taken up. I can assure
the House that Government will take
note of whatever is being said and
furnish replies if it is within their
competence to do so.

As I said at the outset, several hon.
Members have criticised the Budget,
some negatively. some positively, each
one from his own angle. Many have
high-lighted some of the features of
this Budget and to all of them I am
grateful for having thrown some light
on the Budget positively or negative-
ly. I do not claim, and I did not claim
in my Budget Speech, that this is a
perfect budget. But I do claim
and fairly emphatically that this is a
budget which has taken into account
the defects in the fiscal structure and
has tried to remedy them with a view
to make the economy move forward
smoothly. Whatever may be the ulti-
mate politico-economic structure of
the country and our own desires in
that matter, in fact no sector of the
economy can move forward unless
there is a constant look at the hurdles
in the way of progress and the changes
that are takimg place in the infra
structure of the economy from time to
time which not merely produce distor-
tions in it but also in the process
create road-blocks. Critics speak
rather lightly of the carrot and stick
$0 the donkey. I am afraid, Sir, I have
too much respect for the people of this
country to think they will be goaded
to run forward to get at a receding
carrot, or permit the stick being used.
I had no intention of doing either of
these things in presenting this Budget.
The defects in the economic structure
which inhibit progress are generally
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known. They are defects that arise all
the time by the changes that take place
in the human society in our march
to progress. Since primordial inter-
ests of man always remain, the ten-
dency in society to be acquisitive is-
known and even when one tries to get
them away from this tendency, they
are bound to revert to it again, and
that is why in any country, much more
in a democratic one, Government have
to be all the time at the helin to move
the ship away from the shoals and the
rocks in the way of progress.

Sir, the goal that we have set for
ourselves is clear. We shall march
towards a free society in which free-
dom from fear, economic, political and
personal, shall be assured and things
that come in their way from time to
time, in the way of such conditions
coming into being, would be ruthlessly
pushed out. That is the perspective
that we have set ourselves, call it by
whatever name you like, democratic
socialism or mere socialism or
any form of it. The word itself
has no precise connotation. It is what
is being built round it that indicates
how far that socialism is the one that
would benefit people in a free society.
In any civilised country in the field
of industrial and other activity big
institutions become inevitable. In a
big country which operates under a
rather complicated federal political
structure it is inevitable that the con-
cept of anything that affects people
should be big. There is no use crying
out against government monopolies.
It cannot be helped. This country can-
not be served except by a huge cen-
trally planned and directed railway
system. It would also be inevitable
that other modes of transport will
have to be so planned in the future
and carried out. The basic needs of
the people of this country have again
to be planned in a big way with an
eye to serving the remote corners of
the country. Power is one such—I do
not mean political power. I have been
devoting some attention to the energy
surveys and every time I do so, the
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conclusion is irresistible—the central
planning and direction has to be pre-
cise and continuous and one has to
allocate the sphere of activity for ther-
. ma] power, hydro-electric power and
atomic power, What then is the ob-
ject of some hon. Members in this
House criticising Government and
governmenta] activities as being mono-
polistic. In fact, the monopoly to
serve people effectively is that of the
‘Government of the day. In dealing
with private enterprise, one recognises
that they have a place and aiways
shall have a place. 1t depends upon
how you define private enterprise.
The individual will remain an indivi-
dual and will only respond to impulses
that appeal to him as an individual.
If we strain the compulsions in regard
to directing those responses he is al-
ways aware of the opportunity he has
every five years for indicating his dis-
pleasure. After all everything has to
be done by the individual and the
‘motive power behind his action is the
incentive. It is different as betwecn
different individuals, groups of them,
whether they be of an area, clacs Or
age. Sir, we have to take into ac-
count al] these factors when we plan
for economic progress. And to a cer-
tain extent fiscal policy being a hand-
maid for economic progress has also
to take account of all these factors. I
claim no credit for having introduced
rather severe—I do admit they may
be, in part severe—measures in order
to do away with inequality in wealth
and power. Such an act is basic for
the sustenance of democracy and to
give a positive content to a socialist
economy, And it is a continuous act,
continuous because we allow, to a
large extent, within a limited sphere,
the individual freedom, and that fr'ee-
dom will, always having in mind
‘human nature, go towards concentrat-
ing in his hands the good things of
life. I, therefore, want the hon. Mem-
bers to view the Budget from the
glimpse of the perspective that . it
gives. If in the process of working
out the various measures we make
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mistakes, let us correct them. But 1
think it cannot be denied that the bud-
get takes us a further step on the
road to progress, even though I, as a
person who presents it to the House,
have to say it.

Shri H. N. Mukerjee (Calcutta-Cen-
tral): The Finance Minister has told
us that even if he reduced some excise
imposition the middlemen would mop
up the advantage. The Government
has given an assurance to this House,
at the time when Parliament authoris-
ed the emergency, that the price line
would be held. In that case, do I
take it that that was just a stupen-
dous bluff, and Government has no
apparatus to hold the price line? If
the Finance Minister contends that
the imposition reduced would be
mopped up by way of advantage by
the middlemen, has Government an
answer to it?

Shri Ranga: My question is on the
same point. He said that the consumer
would not be able to get any benefit
if, for instance, the duty on kerosene
oil is reduced. In fact, the prices of
kerosene oil have gone up to the tune
of the duty that was made last year
and a little higher also. Would it not
be possible for the Government to
expect the consumers to get a reduc-
tion in the prices if by any chance he
makes up his mind to reduce the duty
on kerosene oil.

Shri T. T. KrishnamacKari: The hon.
Member has given the case away
when he says that the prices have
gone up to the extent of the duty and
a little higher.

Shri Ranga: That does not mean it
will not come down if he reduces the
duty.

Shri Nath Pai: On listening to the
Finance Minister one felt that he
almost pleaded that the Government
ig helpless to do anything with regard



General

4685

10 the price line. One got the impres-
sion—perhaps he did not mean it—
that this can be justified. That is one
thing, if the imprssion is correct. My
second specific question is, now that
he has discontinued the CDS, whether
he is thinking of refunding the money
which was collected under a scheme
which he himself has found obnoxious?

Shri T. T. Krishnamachari: The
amount of money that will have to be
refunded would be such as will have
an inflationary effect and it will go
into the shopkeepers’ hands. We will
have other modes of making them
feel that the money is in their hands.

Shri S, M. Banerjee (Kanpur):
People will get back the money al-
ready deposited under the CDS after
five years. Also, before 31st March,
1964, all those who have not deposited
will have to deposit the amount even
by borrowing. I would like to know
from the Finance Minister, when he
ha¢ withdrawn the CDS retrospec-
tively, why this amount is to be
deposited now?

Shri T. T. Krishnamachari: 1 have
not withdrawn it retrospectively ex-
cept in marginal cases.

Shri Nath Pai: He did not say any-
thing to allay the fears about the
price line, We expect something more
positive than merely saying that if
they do this the middlemen will bene-
fit. It is no use being rhetoric, which
he can do very well and asking me
what I would suggest. 1 will suggest
when I am sitting there. Now it is
his responsibility to hold the price
line. May I know what he is doing
about it?

Shri T. T. Krishnamachari: There
is a story in my part of the country.
A man heard the story of Ramayana
all night and asked a question: “What
is the relationship between Rama and
Sita?” I have given a speech and I
have told him the difficulties. Certain
things have been mentioned in it. I
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have also said what the Government
are doing. Now he wants to know
what the Government are doing about
it.

o T WA fgar (FeamER):
T Afed I8 AT WY WL ¥ SART
T @1 T g a1 AR feqg ¥ @ W A
Yo—%Y WG ®qAT, AfHA fFHdT o
feamd & qo—qy H¥E T =T
ST FT &iF F1 gery F fag a0 7€ oA
FAA & fou gRWT & AFar & av
AR fae gl T AT 9T FT AET
fr 9T T8 & £ 90, 20 AT Yo FUS
Tl TR, JUT, AT A4, V@ ML,
AT FTZTHRC FQ E 99 & ga
I ALHAr @9 #T A9 FLT E oav
39 # gfewr o site FaT g, AT wrwEAT
TE—2 oo & 0, W AT T4AT
v fEar ot fear@ & qo, QU AW
T 99T & | 99 & Q% H AWA
foe wiEt FF A9, U I 94T & |

Mr, Speaker: He feels that much
economy can be effected in the admi-
nistration and in other places.

Mo TR AAGT Mgar : wra{T
qeqeT HERHA, dadT qFE ¥ T —
TR AT FUSAfT AT &

Shri T, T. Krishnamachari: The
only type of people who could prob-
ably submit themselves to that kind
of regimentation happen to be people
in the Congress Party; nobody else
would.

ot IwEEw qEw  (TIEA)
g IO T A a1y |

Mo W AAGT Nfgar : F7 190
gar A T s ?

JUTeTW AEYEW . WA 99
gaTE fear & | 39 T AW F77 fafreax
qIES FT FTH g |
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DEMANDS FOR GRANTS ON AC-
COUNT?*, 1964-65 President, on account, for or to-

wards defraying the charges during

Mr. Speaker; Now, we wil] take .
up the Demands for Grants on the year ending on the 3lst day
Account. I will put it to the vote of of March, 1965, in respect of

‘Ministry of Defence’.”

DEMAND No. 4—DEFENCE SERVICES,
EFFECTIVE ARMY

“That a sum not exceeding
Rs. 48,57,37,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

the House straight. The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper, be granted to the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 31st day of

March, 1964, in respect of the of M ’ 1965'. in  respect -Of
heads of demands entered in the Defer'“':,e Services, Effective
second column thereof against Army’.
De ”

mands Nos. 1 to 146, DeEMAND No. 5—DEFENCE SERVICES,

EFFECTIVE Navy

“That a sum not exceeding
Rs. 1,92,88,000 be granted to the
President, on account, for or to-

The motion was adopted. ,

[The motions for Demands for Grants
on Account which were adopted by

;}gowl'oé 4 ]Sabha are reproduced wards defraying the charges during
e the year ending on the 31st day
DEMAND No. 1—MiInIsTRY OF COMMU- of March, 1965 in respect of
NITY DEVELOPMENT AND COOPERATION ‘Defence Services, Effective
Navy’.”
“That a sum not exceeding y
DEMAND No. C(—DEFENCE SERVICES,

Rs. 2,40,000 be grantedq to the
President, on account, for or to-
wards defraying the charges dquring
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Community Develop-
ment and Cooperation’.”

EFFECTIVE AIR-FORCE

“That a sum not exceeding
Rs. 10,38,42,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

2 Cot of March, 1965, in respect of
DemarD No. OMMUNITY DEVELOP- ‘Defence Services, Effective Air-
MENT PROJECTS, NATONAL Ex- ¥ ’ 9
orce’.
TENSION SERVICE AND CO-OPERATION
DEMA No. T7—DEFENCE SERVICE
“That a sum not exceeding > NoN-EFFECTIVE %
Rs. 47,54,000 be granted to the
President, on account, for or to- “That a sum not exceeding

wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Community Development Projects,
National Extension Service and
Co-operation’.”

Rs. 1,82,50,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 19685, in respect of
‘Defence Services, Non-Effective'.”

DemAND No. 3—MINISTRY OF DEFENCE  DemAND No. 8—MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 5,04,000 be granted to the

“That a sum not exceeding
Rs. 7,19,000 be granted to the

*Moved with the recommendation of the President.
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President, on account, for or to- DeEMAND No. 14—OTHER REVENUE Ex-

wands defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
“Ministry of Education’.”

DEmMAND No. 3—EDUCATION

“That a sum not exceeding
Rs. 3,04,81,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Education’.”

DeEMAND No. 10—ARCHAEOLOGY

“That a sum not exceeding
Rs. 10,69,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Archaeology’.”

DemMAND No. 11—SuURVEY OF INDIA

“That a sum not exceeding
Rs. 34,67,000 be granted to the
President, on account, for or to-
wanrds defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

(Xt

‘Survey of India’.

DeEMAND NoO. 12—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 2,36,000 be granted to the
President, on account, for or to-
wanrds defraying the chargeg during
the year ending on the 3Ist day
of March, 1965, in respect of
‘Botanical Survey'.”

DeMAND No. 13—Z0oOLOGICAL SURVEY

“That a sum not exceeding
Rs. 2,16,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
“Yoological Survey’”

PENDITURE OF THE MINISTRY OF Epu-
CATION

“That a sum not exceeding
Rs. 98,42,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Education’.”

DEMAND No, 15—TRIBAL AREAS

“That a sum not exceeding
Rs. 1,32,18,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Tribal Areas’.”

DEMAND NoO. 16—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,54,54,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘External Affairs’.”

DEMAND No. 17—DaAprRA AND NAGAR

HAVELI AREA

“That a sum not exceeding
Rs. 1,56,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Dadra and Nagar Haveli Area’.”

DeEMAND No. 18—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS

“That a sum not exceeding
Rs. 65.10,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of External Affairs’.”
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DEMAND No. 19—MINISTRY OF FINANCE

. “That a sum not exceeding
Rs. 18,52,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Finance’.”

DemMAND No. 20—CusToMS

“That a sum not exceeding
Rs. 38,64,000 be granted to the
President, on account. for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

(N1}

‘Customs’.

]
DemAaND No. 21—UN1oN Excise DuTIES

“That a sum not exceeding
Rs. 92,86,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Union Excise Duties’.”

DEmMAND No. 22—TaAXEs ON INCOME

INcLUDING CORPORATION TAX ETC.

“That a sum not exceeding
Rs. 65,64,000 be granted to the

President, on account, for or to-

wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Taxes on Income including Cor-
poration Tax etc.”

Demanp No. 23—Sramrs

“That a sum not exceeding
Rs. 26,54,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Stamps’.”

Demanp No. 24—Auprr

“That a sum hnot exceeding
Rs. 1,16,32,000 be granted to the
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President, on account, for or to-
wards defraying the charges during
the year ending on the 31lst day
of March, 1965, in respect of
‘Audit’.”

DEMAND No. 25—CURRENCY AND
COINAGE

“That a sum not exceeding
Rs. 80,99,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

IR

‘Currency and Coinage’.
DeManp No. 26—MiINT

“That a sum not exceeding
Rs. 22,06,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 81st day
of March, 1965, in respect of
‘Mint’.”

DeEmMAND No. 27—KorarR GoLp Minss

“That a sum not exceeding
Rs. 42,95,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Kolar Gold Mines”.”

DEMAND NoO, 28—PENSIONS AND OTHER

RETIREMENT BENEFITS

“That a sum not exceeding
Rs. 98,09,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Pensions and other Retirement
Benefits’.”

DEmMAND NoO. 29—TERRITORIAL AND
PoLITICAL PENSIONS

“That a sum not exceeding
Rs. 1,82,000 be granted to the
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DeMAND No. 34—MISCELLANEOUS Ap-
JUSTMENTS BETWEEN THE CENTRAL

President, on account, for or to-

wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Territorial and Political Pen-
sions’.”

DeEmaND No. 30—Or1umMm

“That a sum' not exceeding
Rs. 2,36,39,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of
‘opimvlu

DeEmAND No. 31—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

FINANCE

“That a sum not exceeding
Rs. 13,48,33,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance’.”

DEmaNnD No. 32—PLANNING ComMIs-

SION

“That a sum not exceeding
Rs. 9,22,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Planning Commission’.”

DeEMAND No. 33—GRANTS-IN-AID TO
STATE AND UNION TERRITORY GoOV-

ERNMENTS

“That a sum not exceeding
Rs. 18,24,24,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Grants-in-aid to State and Union
Territory Governments’.”

AND STATE AND UNION TERRITORY
GOVERNMENTS

“That a sum not exceeding
Rs, 2,35,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Miscellaneous Adjustments bet-
ween the Central and State and
Union Territory Governments'.”
‘Forest’.”

DEMAND No. 35—PRE-PARTITION
PAYMENTS

“That a sum not exceeding
Rs. 1,24,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

3 99

‘Pre-partition Payments’.

Demanp No. 36—MinisTrRy ofF Foopr

AND AGRICULTURE

“That a sum not exceeding
Rs. 7,07,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Food and Agricul-
tl‘re'."

DEMAND No. 37—AGRICULTURE

“That a sum not exceeding
Rs. 36,37,000 be granted to the
President, on account, for or tn-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Agriculture’.”

DemMaND No. 38—AGRICULTURAL
RESEARCH

“That a sum not exceeding
Rs. 56,20,000 be granted to the
President, on account, for or to-
wards defraying the charges during
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the year ending on the 31st day DeEmaND No. 44—OTHER REVENUE Ex-
of March, 1965, in respect of PENDITURE OF THE MINISTRY OF
‘Agricultural Research’.” HEALTH

DEMAND No. 39—ANIMAL HUSBANDRY “That a sum not exceeding

“That a sum not exceeding Rs. 7,93,000 be granted to the

Rs. 9,41,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Anima] Husbandry'.”

DEMAND No. 40—FOREST

“That a sum not exceeding
Rs. 10,41.000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘forest’.”

DemMAND No. 41—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Foop

AND AGRICULTURE

“That a sum not exceeding
Rs. 1,55,32,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of
‘Other Revenue Expenditure of
the Ministry of Food and Agricul-
ture’.”

‘DeEMAND No. 42—MNISTRY OF HEALTH

“That a sum not exceeding
Rs. 190,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965. in respect of
‘Ministry of Health'.”

‘DemMAND No. 43—MEDICAL AND PuBLIC

HeALTH

“That a sum not exceeding
Rs. 1,03,93,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
“Medical and Public Health’.”

President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Health’.”

DEMAND No. 45—MiINISTRY oF Home

AFFAIRS

“That a sum not exceeding
Rs. 37,78,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Home Affairs””

DEMAND No. 46—CABINET

“That a sum not exceeding
Rs. 3,82,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Cabinet’.”

DeEmAND No. 47—ZoNAL COUNCILS

“That a sum not exceeding
Rs. 11,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Zonal Councils’.”

DEMAND NoO. 48—ADMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs, 26,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Administration of Justice’.”
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DemaND No. 49—PoLicE

“That a sum not exceeding
Rs. 1,21,99,000 be granted to the
Presdent, on account, for or to-
waids defraying the charges during
the yeer ending on the 31st day
of March, 1865, in respect of
“Police’.”

DEmAND No. 50—CeNsus

“That a sum not exceeding
‘Rs. 11,38,000 be granted to the
President, on aeccount, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
“Census”.”

DemaAnDp No. 51—StaTISTICS

“That a sum not exceeding
Rs. 19,17,000 be granted to the
President, on acount, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Statistics".”

Demanp No. 52—Prrvy PURSEs AND

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 28,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Privy Purses and Allowances of
Indian Rulers'.”

DemManp No. 53—DeLar

“That a sum not exceeding

Rs. 1,78,72.000 be granted to the

_ President, on account, for or to-

" wards defraying the chargeg during

the year ending on the 31st day

of March, 1965, in respect of
‘Delhi’."” .

DeManND No. 54—ANDAMAN AND
NicoBAR ISLANDS

" “That a sum not exceeding
Rs. 27,19,000 be granted to the

2394 (Ai)LSD—S5.
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President, on account, for or tp-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Andaman and Nicobar Islands’.”

Demanp No. 53—Laccapive, MinNicoy

AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs, 3,96,000 be granted to the
President, op account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Laccadive, Minicoy and Amin-
divi Islands’.”

Demanp No, 56—OTHER REVENUE Bx-

PENDITURE OF THE MINIsTRY oF Hom=
AFFAIRS

“That a sum not exceeding
Rs. 22,95000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Affairs’"”

Demanp No. 57—MINISTRY OF INDUSTRY

“Thaé¢ a sum not exceeding
Rs. 3,12,000 be granted to the
President, on account, for or to=-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Industry.”

DeMAND No. 58—INDUSTRIES

“That a sum not exceeding
Rs. 1,54,36,000 be granted to the
President, on account, for or to=
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Industries’.”

DemaND No. 59—SaLT

“That a sum not exceeding
Rs. 467,000 be granted to the
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President, on account, for or to- DemMAND No. 64—MINISTRY OF INTER-
wards defraying the chargeg during NATIONAL TRADE
the year ending on the 31st day N .
of March, 1965, in respect of That a sum not exceeding
‘Salt’.” Rs. 2,77,000 be granted to the

President, on account, for or to=

DeEmANp No. 60—OTHER REVENUE Ex- wards defraying the charges during
PENDITURE OF THE MINISTRY OF IN- the year ending on the 31st day
DUSTRY of March, 1965, in respect of
‘Ministry of International Trade’.”

“That a sum not exceeding
Rs. 2,49,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Industry’.”

DEMAND No. 65—FOREIGN TRADE

“That a sum not exceeding
Rs. 77,78,000 be granted to the
President, on account, for or to-
umrds defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Foreign Trade’.”
DeMAND NoO. 61—MINISTRY OF INFOR-

MATION AND BROADCABTING DeEMAND NoO. 66—OTHER REVENUE ExXe

PENDITURE OF THE MINISTRY OF INTER=

“That a sum not exceeding NATIONAL TRADE

Rs. 1,30,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Information and
Broadcasting’.”

DemaND No. 62—BROADCASTING

“That a sum not exceeding
Rs. 49,26,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Broadcasting’.”

Demanp No, 63—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IN-

FORMATION AND BROADCASTING

“That a sum not exceeding
Rs. 38,38,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting’.”

“That a sum not exceeding
Rs. 26,63,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of International
Trade’.”

DEMAND No. 67—MINISTRY OF IRRIGA-

TION AND POWER

“That a sum not exceeding
Rs. 2,15000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3Ist day
of March, 1985, in respect of
‘Ministry of Irrigation and
Power’.”

DeEMAND No. 68—MULTIPURPOSE RiIvE®

SCHEMES

“That a sum not exceeding
Rs. 16,00,000 be .granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Multipurpose River Schemes’.”
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DeEMAND No, 69—OTHER REVENUE Ex- ing the year ending on the 31st

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

“That a sum not exceeding
Rs. 75,11,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power’.”

Demanp No. 70—MINISTRY OF LABOUR

AND EMPLOYMENT

“That a sum not exceeding
Rs. 246,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in “Yespect of
‘Ministry of Labour and Employ-
ment’.”

DeMAND No. 71—CHIEF INSPECTORS OF

MINES

“That a sum not exceeding
Rs. 2,90.000 be granted to the
President, on account, for or to-
wards defraying the charges during
the yéar ending on the 31st day
of March, 1965, in respect of
‘Chiet Inspectors of Mines’.”

DEMAND No. 72—LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs. 94,00,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Labour and Employment’.”

DeEMAND No. 73—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That 2 sum not exceeding
Rs. 1,24,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-

day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment’.”

DEMAND No. T4—MINISTRY OF LAw

“That a sum not exceeding
Rs. 3,84,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of

‘Ministry of Law’.
DEMAND No. 75—ELECTIONS

“That a sum not exceeding
Rs. 17,16,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
aay of March, 1965, in respect of
‘Elections’.”

DeEMAND No, 76—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF LAW

“That a sum not exceeding
Rs. 18,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Law’.”

DemaND No. 77—MINISTRY OF PETRO-

LEUM AND CHEMICALS

“That a sum not exceeding
Rs, 1,47,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Ministry of Petroleum and Che-
micals’.”

DemAND No, 78—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF PEr-
ROLEUM AND CHEMICALS

“That a sum not exceeding
Rs. 7,92,000 be granted to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respecs of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals’.”

DeMAND No. 79—MINISTRY OF STEEL,

MINEs AND HEAVY ENGINEERING

“That a sum not exceeding
Rs, 3,43,000 be granted to the
Pregident, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Ministry of Steel, Mines and
Heavy Engineering’.”

DEMAND No. 80—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 29,53,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3Ist
day of March, 1965, in respec; of
‘Geologica] Survey'.”

DeEMAND No. 81—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF STEEL,
MiNeEs AND HeEavy ENGINEERING

“That a sum not exceeding
Rs. 3,19,40,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respez; of
‘Other Revenue Expenditure of
the Ministry of Steel, Mines and
Heavy Engineering’.”

DeEMAND No. 82—MINISTRY OF TRANS-
PORT

“That a sum not excecding
Rs. 885,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Ministry of Transport’.”
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DeEMAND No. 83—METEOROLOGY

“That a sum not exceeding
Rs. 22,34,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Meteorology’.”

DeMaNnDp No. 84—CeNTRAL RoAp FuND

“That a sum not exceeding
Rs. 36,71,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Central Road Fund'.”

DemanD No. 85—COMMUNICATIONS

(INcLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 63,86,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Communications (including Na-
tiona] Highways)'.”

DEMAND NO, 86—MERCANTILE MARINE

*“That a sum bpnot exceeding
Rs. 10,79,000 be granteq to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Mercantile Marine’.”

DeMAaND No. 87—LIGHTHOUSES AND

LIGHTSHIPS

“That a sum not exceeding
Rs. 9,11,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Lighthouses and Lightships’.”

DeMAND No. 88—AvIATION

“That a sum not exceeding
Rs. 58,68,000 be granted to the



4705 'Demands

President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Aviation'.”

Demanp No. 89—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 25,61,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965 in respect of
‘Other Revenue Expenditure of
the Ministry of Transport’”

DemAnD No. 90—MINISTRY OF WORKS,
Housmg AND REHABILITATION

“That a sum not exceeding
Rs 3,890,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Ministry of Works, Housing and
Rehabilitation’”

Demanp No. 91—PusLic WORKS

“That a sum not exceeding
Rs. 2,81,68,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1865, in respect of
‘Public Works".”

DeEmanp No. 92—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs. 96,22000 be granted to the
Presid nt. on account, for or to-
wards defraying the charges dur-
ing the vear ending on the 3lst
day of March, 1965, in respect of
‘Stationcry and Printing’.”

PHALGUNA 20, 1885 (SAKA)
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1955, in respect of
‘Expenditure on Displaced Per-
sons’.”

Demanp No. 94—OrHeEr REVENUE Ex-

PEDITURE OF THE MINISTRY OF
Woiks, HousiNG AND REHABILITATION

“That a sum not exceeding
Rs. 765000 be granted to the
Presideni, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Works, Housing
and Rehabilitation”.”

DEMAND No. 95—DEPARTMENT OF ATO-

mic ENERGY

“That a sum not exceeding
Rs, 161,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year end'ng on the 31st
day of March, 19685, in respect of
‘Department of Atomic Energy’.”

DemMaND No. 96—Aronmic ENERGY Re-

SEARCH

“That a sum not exceeding
Rs. 83,11,000 be granteg to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst

day of March, 1965, in respect of

‘Atomic Energy Research’”

DEMAND No. 97—DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS

“That a sum not exceeding

Rs, 30,000 be granted to the
President. on account, for or to-

wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1963, in respect of
‘Department of  Parliamentary
Affairs'.”

Demany  No, 93—EXPENDITURE ON
INsPLACED PERBONS

“That » sum not exceeding
Rs, 7044000 be granted to the
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DEMAND NO. 98—DEPARTMENT OF POSTS

AND TELEGRAPHS

“That a sum not exceeding
Rs. 82,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Department of Posts and Tele-
grap! i

DeEmaND No, 99—OvVErseas COMMUNI-

CATIONS SERVICES

“That a sum not exceeding
Rs, 13,23,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Overseas Communications Ser-

Y}

vices'.

’ Demanp No. 100—Posts anp TELE-

GraPHS (WORKING EXPENSES)

“That a sum not exceeding
Rs. 10,31,43,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Posts and Telegraphs (Working
Expenses)’.”

DeMAND No, 101—PosTs

SERVE FUNDsS

“That a sum not exceeding
Rs. 1,00,90,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Posts and Telegraphs Dividend to
General Revenues and Appropria-
tion to Reserve Funds’.”

Demanp No. 102—OTHER REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF

Posts AND TELEGRAPHS

“That a sum not exceeding
Rs. 2,21,000 be granted to the

MARCH 10, 1964

DeMmanp No,

AND TELE-
GRAPHS DIVIDEND TO0 GENERAL REVE-
NUES AND APPROPRIATIONS TO RE-
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 81st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Posts and
Telegraphs’.”

103—DEPARTMENT OF
SUPPLY

“That a sum not exceeding
Rs, 4,29,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of

9y

‘Department of Supply’.

DEMAND No. 104—SuPPLIES AND Dis-

POSALS

“That a sum not exceeding
Rs. 29,48,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of

» 9

‘Supplies and Disposals’.

DeMaND No. 105—OT1HER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF
SUPPLY

“That a sum not excecding
Rs, 87,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Supply’.”

DeEMAND No. 106—DEPARTMENT OF

TECHNICAL DEVELOPMENT

“That a sum not exceeding
Rs. 26,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 81st
day of March, 1965, in respect of
‘Department of Technical Deve-
lopment’.”
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Demanp No, 107—OTHER REVENUE Ex- ‘Secretariat of the Vice-Presi-
PENDITURE OF THE DEPARTMENT OF dent’.”
TECHNICAL DEVELOPMENT
DeEmMAND No. 112—CapiraL OUTLAY or

“That a sum not exceeding THE MINISTRY OF COMMUNITY DEVE-

Rs, 3,71,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
‘ing the year ending on the 3lst
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Technical
Development’.”

DEMAND No. 108—LOK SABHA

“That a sum not exceeding
‘Rs. 8,84,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Lok Sabha’.”

DeMAND No. 109—OTHER REVENUE Ex-

PENDITURE OF LOK SABHA

“That a sum not exceeding
Rs, 45,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
Lok Sabha'.”

DeEmMAND No. 110—RAJYA SABHA

“That a sum not exceeding
Rs. 3,77,000 be granteq to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Rajya Sabha’”

DEMAND NO. 111—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
‘Rs. 18,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
‘day of March, 1985, in respect of

LOPMENT AND CO-OPERATION

“That a sum not exceeding
Rs. 1,17,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect pf
‘Capital Outlay of the Ministry of
Community Development and Co-
operation’.”

DEMAND No, 113—DEereNce CafITAL

OUTLAY

“That a sum not exceeding
Rs, 11,74,58,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 381st
day of March, 1965, in respect of

’ 9

‘Defence Capital Outlay’.

DEMAND No. 114—CAPITAL OUTLAY OF

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 46,67,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Education’.”

DeMAaND No, 115—CariTAL OUTLAY OF

THE MINISTRY OF EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 13,75000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capita] Outlay of the Ministry of
External Affairs’.”

DEMAND NO. 116—CAPITAL OUTLAY ON

THR INDIA SECURTTY PRESS

“That a sum not exceeding
Rs. 1,63,000 be granted to the
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FPresident, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay on the India Secu-
rity Presg.”

MARCH 10, 1964
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Drmanp No, 121—OTHER CAPITAL OUT-

LAY OF THE MINISTRY oF FINANCE

“That a sum not exceeding
Rs. 14,85,62,000 be granted to the
President, on account, for or to-

wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
Other Capital Outlay of the Min-
istry of Finance'”

Demanp No, 117—CAPrTAL OUTLAY ON
CURRENCY AND COINAGE

“That a sum not exceeding

Rs 9673000 be granted to the DemMaND No. 122—CApITAL OUTLAY ON

President, on account, for or to- GRANTS TO STATE AND UNI1ON TERRI

wards defraying the charges dur- TORY GOVERNMENTS FOR DEVELOP=-

fng the year end'ng on the 31st MENT

day of March, 1965, in respect of
‘Capita] Outlay on Currency and

“That a sum not exceeding
Coinagc!‘."

Rs. 2,35,17,000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year endng on the 3lst
day of March, 1965, in respect of
‘Capital Qutlay on Grants to State
and Union Territory Governments
for Development'.”

DmMmann No, 118—Carrran OuTLAY ON
MinTs

“That a sum not exceeding
Bs. 2,76,000 be granted to the
President on account, for or to-
wards defraying the charges dur-
fng the vear ending on the 3lst
day of March, 1965, in respect of
Capital Outlay on Mints".”

DeEMAND No. 123—L0OANS AND ADVANCES
pY THE CENTRAL GOVERNMENT

“That & sum not exceeding
Rs, 26.17,73.000 be granted to the
President. on account, for or to-
wnards defraying the charges dur-
ing the year endng on the 31st
day of March, 1965, in respect of
‘Loans and Advances by the Cen-
tral Government'”

Duvann No, 119—CApPITAL OUTLAY OM
Korar Goup Min¥s

“That a sum nol exceeding
Bs 6.71,000 be granted to the
®residint on account, for or to-
wards defraying thr cha-ges dur-
ing the vesr endng on the 3lst
day of March, 1965, in respect of
“Capital Outlay on Kolar Gold
Mines'."

Dentanp No, 124—CariTAL OUTLAY ON
ForesTs

“That a sum not exceeding
Rs. 16,000 be granteq to the
President om account, for or to-
wards defray’ng the charges dur-
ing the vear endng on tho 3lst
day of March, 1965, in respect of
‘Capital Outlay on Forests'”

Demarxr No, 120—-CommuTtep  VALUE
PENSIONS

“That & sum not exceeding
Rs. 10,32,000 be granted to the
President. on account, for or to- Denvann No, 175—Purcrase or Foob-
wards defraying the charges dur- CRATNY
#hg the vear end'ng on the 31st
day of March, 1965, in respect of

“That a sum not pyoonding
‘Commuteq Value Pensions'.”

Rs. 31,34 00,000 he eranted ‘o the
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DeMAND No. 130—CAPITAL OUTLAY OF
THE MINISTRY OF INFORMATION AND.

President, on account, for or to-
wards defraying the charges dur-

ing the year ending on the 31st
day of March, 1965, in respect of
‘Purchase of Foodgrains’.”

DeMAND No. 126—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF Foop AND
AGRICULTURE

“That a sum not exceeding
Rs, 6,14,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Capital outlay of the
Ministry of Food and Agricul-
ture’.”

DeEmAND No, 127—CaPITAL OUTLAY OF
MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 90,30,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1985, in respect of
‘Capital Outlay of the Ministry of
Health'.”

DEMAND NoO, 128—CAPITAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 6,31,000 be granteq to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’.”

DeEMAND No. 129—CAprraL OUTLAY OF

THE MINISTRY OF INDUSTRY

“That & sum not exceeding
Rs, 26,03,000 be granteq to the
President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965 in respect of
‘Capita] Outlay of the Ministry of
Industry’.”

BROADCASTING

“That & sum not exceeding-
Rs, 17,56,000 be granted to the.
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Information anq Broadcasting’.”

DEMAND No, 131—CApPITAL OUTLAY OF -

THE MINISTRY OF INTERNATIONAL
TRADE

“That a sum not exceeding
Rs 500,000 be granted to the -
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965 in respect of
‘Capital Outlay of the Ministry of -
International Trade'.”

DEmMAND No. 132—CAPITAL OUTLAY ON-.

MULTI-PURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs, 87,89,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year endng on the 3lst
day of March, 1965, in respect of
‘Capital Outlay on Multipurpose
River Schemes’.”

DemaND No, 133—OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF IRRIGATION
AND POWER

“That @ swum not exceedin~
Rs. 77.89,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year endng on the 3l1st
day of March, 1965 in respect of -
‘Other Capita] Outlay of the Mi-
nistry of Irrigation and Power'”
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day of March, 1965, in respect of
‘Capital Outlay on Roads’.”

;DEMAND NoO. 134—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR AND Em-

PLOYMENT

“That a sum not exceeding
Rs. 31,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Labour anq Employment’.”

"DEmAND No, 135—CAPITAL OUTLAY OF

THE MINISTRY OF PITROLEUM AND
CHEMICALS

“That a sum not exceeding
Rs, 4.29,45,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965 in respect of
‘Capital Outlay of the Ministry of

9’

Petroleum and Chemicals’.

Demanp No. 136—CapriTAL OUTLAY OF

THE MINISTRY OF STEEL, MINES AND
Heavy ENGINEERING

“That a sum not cxceeding
Rs. 11,48,90,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-

DeEMAND No, 138—CaAPiTAL OUTLAY ON

PORTS

“That a sum not exceeding
Rs. 22,20,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965 in respect of
‘Capital Outlay on Ports’.”

DeMAND No. 139—CAPITAL OUTLAY ON

CrIviL. AVIATION

“That a sum not exceeding
Rs 4121,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965 in respect of
‘Capital Outlay on Civil Avia-

tion’.”

DemAND No. 140—OTneR CAPITAL OUT-

LAY OF THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 57.34.000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Other Capita] Outlay of the Mi-
nistry of Transport’.”

ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Steel, Mines ang Heavy Engineert
ing’.” “That a sum not exceeding
’ Rs, 78,77,000 be granteg to the
President, on account, for or to-

wards defraying the charges dur-

“DEMAND No. 137—CAPITAL OUTLAY ON ing the year ending on the 31st
RoADS day of March, 1965, in respect of

‘Capita] Outlay on Public Works’.”

DEMAND No, 141—CAPITAL OUTLAY ON
PusLic WORKS

“That a sum not exceeding DemaND No. 142—Derar CAPrTAL OUT-
Rs. 4.97,58,000 be granted to the OUTLAY
President, on account, for or to-
-wards defraying the charges dur-
ring the year ending on the 31st

“That a sum not exceeding
Rs. 2,05,76,000 be granteq to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Delhi Capita] Outlay’.”

.DEMAND No. 143—OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF WORKS,
HOUSING AND REHABILITATION

“That a sum not exceeding
Rs, 71,83,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Other Capital Outlay of the Mi-
nistry of Works, Housing and Re-
habilitation’.”

DeMAND No. 144—CaAPITAL OUTLAY OF

THE DEPARTMENT OF ATOMIC ENERGY

“That a sum not exceeding
Rs. 1,65,14,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capita] Outlay of the Department
of Atomic Energy’.”

‘DEMAND No. 145—CaApPiTAL OUTLAY ON

Posts AND TELEGRAPHS (NOT MET
FROM REVENUES)

“That a sum not exceeding
Rs. 3,50,33,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay on Posts and Tele-
graphs (Not met from Reve-
nues)’.”

DemAND No. 146—OTHER CAPITAL OUT-
LAY OF THE DEPARTMENT OF PosTS
AND TELEGRAPHS

“That a sum not exceeding
Rs, 3,83,000 be granted to the

Demands for PHALGUNA 20, 1885 (SAKA) Appropriation 4718

| (Vote on Account)

Bill 1964
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Other Capita] Outlay of the De-
partment of Posts and Tele-
graphs'.”

APPROPRIATION (VOTE ON
ACCOUNT) BILL,* 1964

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for the withdrawal of certain
sums from and out of the Consolida-
ted Fund of India for the services of
a part of the financial year 1964-65.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill.

Sir, I beg to move:t

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1964-65 be
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a
part of the financial year 1964-65
be taken into consideration.”

The motion was adopted.

*Published in Gazette of India Extraordinary, Part TI, section 2,

dated 10-3-1964.

tIntroduced/moved with the recommendation of the President.
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Mr. Speaker: We will take up the
clauses. The question is:

“That clauses 1, 2, 3 and the
Schedule stand part of the Bill.”

The motion was adopted,

Clauses 1, 2, 3 and the Schedule were
added to the Bill.

Shri T. T. Krishnamachari: I move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

DEMANDS{ FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1963-64

Mr. Speaker: The House will now
take up discussion and voting on the
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1963-64.

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz EKhan):
Mr. Speaker, in moving that the Sup-
plementary Demands for Grants be
taken into consideration, T may briefly
refer to wh-t is more fully explain-
ed in the first three pages of the
baok of Sunplementary Demands for
Grants for Railways 1963-64.

At the very outset, it should be re-
membered that the Supplementary
Demands aggregate to Rs. 55 crores
in relation to a total original budget
grant of about Rs. 1,180 crores.
Rs.6-75 crores out of the Supple-
mentary Demands cover increased net
surplus over the budgeted  surplus,
which is really not zdditional expen-
diture as such but for whirh o vote
is necessary as it is an amount being
appropriated to the Development
Fund Even the balince of the Sup-

MARCH 10, 1964

for Supplementary
Grants (Railways)
1963-84
plementary Demands, aggregating to
Rs. 48°25 crores, represent a gross
amount which is what is taken for
the purpose of securing the vote of the
Parliament, even though the net ex-
penditure after allowing for credits, is.
only Rs. 38-68 crores. The gross bud-
get, for instance, covers freight on
railway coal and other materials,
which is balanced by credits under
different Demands.

472~

An analysis of the Supplementary
Demands for Grants is as under:—

(i) Aggregate of Revenue Work-
ing Expenses (Supplementary
Demands Nos. 4 to 10)—net
additional provision asked for
is Rs. 11-97 crores, against
the gross amount of Supple-
mentary Demand of Rs. 15-92

crores.

(i) Aggregate of the Capital
Budget (covering works
under Supplementary De-

mands Nos. 15 and 16—net
additional provision of Rs.
2479 crores, against the gross.
budget of Rs. 30:36 crores.

(iii) Increased dividend payment
to General Revenues (Sup-
plementary Demand No. 12)—
1'92 crores (This is conse-
quential to the revised antici-
pation of “works outlay” ex-
ceeding the original grant).

It may be explained that Rs. 558
crores, out of the additional provision
asked for under Revenue Working
Expenses, pertain to various items of
staff expenditure, including Rs, 3:50
crores, which covers 1the increased
dearness allowance payable from 1st
July 1968 to lower graded staff and the
increase in ecity compensatory  and
house rent allowances payable from
1st January 1864 as a result of re-
vised class'fication of certain cities and
{owns--these buing  post-Tilget de-
velopments A subslinlial portion of
the remaining addinal  provision

tMoved with the reconuﬁendation of the President.
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asked for under Revenue Working Ex-
penses, is to cover the post-Budget
developments by way of general taxa-
‘tion changes, including increase in the
rate of Central Sales Tax, which
were introduced after the Railway
Budget for 1963-64 had been presen-
ted. These changes include increases
in the prices of controlled materials
like coal and steel beyond what had
‘been envisaged in the Budget; these
and other materials are utilised in the
«course of the railways’ operation and
maintenance.

13.37 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Likewise, the cost of the develop-
ment programme of the railways,
covering the works outlay, is affected
by increase in customs duty on a
variety of imported railway equip-
ments, increase in the Central Sales
Tax and increase in the price of steel
and steel equipment, etc. In the
statement on the economic situation
made by the Finance Minister in Par-
liament on 16th December 1963 the
‘effect on the Railways’ expenditure on
account of taxation changes was spe-
cifically alluded to.

With these brief introductory re-
‘marks, Sir, I commend the Supple-
mentary Demands for Grants to the
House.

DeEMAND NoO. 4—WORKING EXPENSES—
ADMINISTRATTION

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,83,64000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist day bf
March, 1964, in respect of ‘Work-
ing Expenses—Administration.’”

PHALGUNA 20, 1885 (SAKA) for Supplementary47zz

Grants (Railwuys)
1963-64
DEMAND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,78,54,000 be
granted to the President to gefray
the charges which will come in
course of payment during the
year ending the 3Ist day Yf
March, 1964, in respect of ‘Work-
ing Expenses—Repairs and Main-
tenance.’”

DEMAND No. 6—WORKING EXPENSES—
OPERATING STAFF

Mr. Deputy Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,33,33,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist’ day of
March, 1964, in respect of “‘Work-
ing Expenses—Operating Staff.””

DemAND No. 7T—WORKING EXPENSES—
OperATION (FUEL)

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 3,64,58,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day ©of
March, 1964, in respect of ‘Work-
ing Expenses—Operation (Fuel).’”

DEMAND No. 8—WORKING EXPENSES—
OPERATION OTHER THAN STAFF
AND FUEL

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 45,73,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bf
March, 1964, in respect of ‘Work-
ing Expenses—Operation  other
than staff and fuel’.”



4723 ‘Demands

DEMAND No. 9—WORKRING EXPENSES—
MISCELLANEOUS EXPENSES

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 24855000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of “Work-
ing Expenses—Miscellaneous Ex-
penses”.”

DEMAND No. 10—WORKING EXPENSES—
LABOUR WELFARE

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding  Rs. 41,45000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of Work-
ing Expenses—Labour Welfare'.”

DEMAND No. 12—PAYMENTS TO GENERAL
REVENUES

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 1,91,79,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bof
March, 1964, in respect of ‘Pay-

(1)

ments to General Revenues’.

DeEMAND No. 15—OPEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs.  26,58,71,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bf
March, 1964, in respect of ‘Open
Line Works—Additions and Re-

placements’.”
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Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding  Rs. 3,76,82,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of Open
Line Works—Development Fund'.”

DEMAND No. 18—APPROPRIATION TO
DEVELOPMENT FUND

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 6,75,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of ‘Appro-
priation to Development Fund'.”

Shri Vasudevan Nair (Ambala-
puzha): Mr. Deputy-Speaker, in pre-
senting the Supplementary Demands
for Grants, part of the amount is
sought to be allocated for paying the
employees following the reclassifica-
tion of some of the cities in our coun-
try. We all know that the Central
Government cmployees were making
a request and demand to the Govern-
ment for re-classification of cities on
the basis of not only one factor but
various factors. I am glad that
reclassification of cities has been
made. I am also glad that the rail-
way employees will gain out of this
re-classification in many of the cities
of our country. But I should like to
bring to the notice of Government the
difficulties and hardships faced by
quite a number of employees, for
example, the railway employees, in
some of our cities, who have not got
@ fair deal even after the recent re-
classification. The hon. Minister
knows that the railway employees
together with the Central Government
employees had agitated for a proper
reclassification and for payment of



4725 Demands

house rent allowance and city com-
pensatory allowance on the basis of a
proper reclassification, not only during
the last few years but, I think, for the
last seventeen years since the attain-
ment of freedom. Even the First Pay
Commission was approached, but
unfortunately, in their recommenda-
tions they said that the classification
of cities should be on the basis of
population alone. But we all know
that at the time the Second Pay Com-
mission was getting evidence from the
employees’ organisations, the Central
Government employees and also the
railway employees presented them
their cases, and fortunately for the
employees, the Second Pay Commis-
sion was good enough and fair and
just enough to say that the classifica-
tion of cities should be not only on
the basis of population but on the
basis of other factors, mainly the cost
of living. T am drawing the attention
of Government to this because recently
the railway employees in one parti-
cular place in my State, for example,
Cochin, together with other Central
Government employees had a meeting
and they wanted to represent to
Government that even after the pre-
sent reclassification those employees
practically were getting no benefit,
Even after the present reclassification,
the Cochin city remains a C class city.
An employee getting a salary of up
to Rs. 150 is given a house rent allow-
ance of Rs. 7.50. Our Finance Minis-
ter himself in October last, while
addressing a press conference in
Madras admitted that in the reclassi-
fication of cities, perhaps,-we ought to
have taken into consideration factors
other than that of population, and he
said that Government would try to
revise the present basis for classifica-
tion of cities.

It should be understood that Cochin
is one of the places where the cost of
living is the highest in the whole of
India, and it being an industrial capi-
tal and also an expanding industrial
area, the problem of housing is, I
think, the most acute in that area.
You will be surprised to know that
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in the Cochin area, the density of
population is something like 30,000 per
square mile. I do not think that there
will be any other place in our country
where the density of population would
be so high as 30,000 per square mile.

I can also point out the figures
showing the cost of living in Madras
and Cochin. In Madras, the index was
488, 491, 492 and 495 respectively in
August, September, October and
November, 1963 respectively, while
the figures in Cochin during the cor-
responding months were 528, 532, 534:
and 539 respectively. As you know,
after the reclassification, the railway
employees in the Madras city are get-
ting much more benefit. A B class
city has become an A class city, and
we are all very glad that this has been
done and the employees are getting-
that benefit. But is it not unjust that
in another place not far away from-
Madras where the cost of living is at
least 25 per cent more than in Madras,
the employees are not given a fair
deal? You would be able to appre-
ciate the heart-burning on the part
of some of the employees who are
doing the very same work there. 1
have got a lot of material with me to
establish the genuineness of the case
of the Central Government employees
including the railway employees in:
Cochin, but I think that the whole:
case has to be presented not before
the Ministry because it has to be
mainly tackled by the Finance Minis-
try, but I wanted to make use of this:
opportunity to place the case before:
the Railway Ministry so that as an:
influential Ministry in the whole Gov-
ernment set-up, the Railway Ministry
could take it up with the Finance:
Ministry.

Mr. Deputy-Speaker: That is wholly
irrelvant. We are not concerned with:
the classification of Cochin city in the
railway budget.

Shri Vasudevan Nair: I am pointing-
out that in regard to the payment of’
enhanced rates of house rent and com-
pensatory allowances to the railway
employces, actually a fair deal is not.
being given to all the employees.
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Mr. Deputy-Speaker: To which
Demand is the hon. Member referring?

Shri Vasudevan Nair: For instance,
there is Demand No. 5.

Mr. Deputy-Speaker:
to working expenses.

That relates

Shri Vasudevan Nair: That is partly
going to be spent on this account;
about Rs. 7.93 lakhs are going to be
spent on giving enhanced rates of
house rent and compensatory allow-
ances, effective from 1st January,
1964, to railway employees.

Mr. Deputy-Speaker:
far-fetched.

Shri Vasudevan Nair: So, 1 would
like the Raiiway Ministry to take it
up with the Finance Ministry so that
all the railway employees in the major
cities of our country who are really
finding it difficult to make both ends
meet are given a fairer deal

That is too

1 would like to make out just one
more point, and that is regarding the
failure of Government in not accept-
ing the spirit of the recent Supreme
Court judgment regarding the re-
employment of ail those employees
who were at one time or the other
sent out of service under rule 148,
I am told that two or three employees
have been taken back in service, and
in all these Demands, funds have been
asked for for payment of compensa-
tion to such employees as a result of
the decrees of courts. But, even today,
more than 300 such employees are
still out of service. We were told by
the hon. Minister during the discus-
sion on the railway budget that their
cases had been referred to the Law
Ministry. 1 do not know why even
now the Railway Ministry wants to
dilate over it and tries to evade the
issue by spending such a long time,
1 would request them to straightway
take a decision on this matter and to
re-employ all those who were thrown
out of employment during the last
thirteen or fourteen years and to pay
the compensation which is due to
‘them.
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Mr. Deputy-Speaker: Ticketless
travel has nothing to do with the
Supplementary Demands for Grants.

Shri Himatsingka: That means loss
of money.

Mr. Deputy-Speaker: It is not a
general discussion on the Railway
Budget. This is not relevant.

Shri Himatsingka: I am suggesting
that the officers do not check ticket-
less passengers and, therefore, there
is loss of money. Action should be

taken in that direction also. Thank
you.
Shri A. P. Sharma (Buxar): Mr.

Deputy-Speaker, Sir, while speaking
on the Railway General Budget in
this House, I congratulated the Rail-
way Ministry for presenftng a surplus
budget and I again like to congratulate
the Ministry for the same. On these
Supplementary Demands for Grants,
I want to make out a few points
particularly in comrnection with two or
three items that have been mentioned
as main reasons for incurring some of
the expenses. If one looks to the
Supplementary Demands, in every
Demand that has been put up, there
is one headline “Charged Expenses”
and the reason shown is that charged
expenditure represents payments aris-
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ing from court decrees or awards by
arbitrators. This is the reason given

The other day, while speaking in
this House on the Excess Demands for
Grants of the Railway Ministry, 1
pointed out that there are two degpart-
ments in the Railway Ministry. One
is the Accounts Department and the
other is the Law Department. I do
not know how efficiently they are
functioning. Lot of expenses are
incurred by the Railway Minmstry on
these two Departments. I also pointed
out that as regards one of these
two Departments, that is, the Accoun-
ts Department on account of a large
number of higher grade posts and the
chances of promotions for the officers
being more than in other departments
of the Railway Ministry, the other
departments have become envious of
this department. This department is
mainly responsible to see that there
should not be any acts of commission
or omission on account of which the
Railway Ministry should make such
payments as mentioned under the
head “Charged”. The Law Depart-
ment is also equally responsible to
see that before such occasions for pay-
ments arise, no mistake is allowed to
be committeed. 1 would request the
hon. Deputy Minister for Railways
and the Ministry of Railways to
examine and see as to who are the
people responsible for such payments.
One thing is particularly very interest-
ing to know, which I would like to
point out that in cases of most of
these awards the arbitrators are the
Railway officials. I do not know what
will happen if outside arbitrators are
appointed to decide such cases. I am
sure that outside arbitrators will
definitely make the Railway pay
more than what they are paying
today. Why I am saying this is
because of my own experience I find
that the number of cases that go
against the Railway in various courts
in the country are large. The Rail-
ways lose a large number of such
cases and there are very few cases
where the Railways win. Therefore, I
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say, if arbitrators are outside persons
the Railways will have to make more
payment.

The second point that 1 would like
to make out in this connection is this.
One of the items mentioned is the
expenses incurred on account of pay-
ment of more dearness allowance and
compensatory house rent allowance to
the Railway employees. 1 would like
to draw the attention of the Railway
Ministry to one of the most important
recommendations of the Pay Commis-
sion where they have recommended
that besides the cities where on the
population basis the compensatory
house rent allowances are paid, there
may be concentration only of the Rail-
way employees. In places, like,
Mughalsarai and so many other places
which may not be very big cities but
on account of the concentration of
Railway employees the cost of living
index is very high. It is also very
difficult to get housing accommodation
so much so that the Railway employees
are housed in a very small number
and it is not possible for them, even
on higher payment, to acquire hous-
ing accommodation. Therefore, the
Pay Commission has recommended
that in such cases also the Railway
Ministry should find out ways and
means as to how to compensate the
Railway employees in this regard.

I would like to make only one more
point and that is regarding the wel-
fare measures which is also one of the
{tems for the Supplementary Demands
for Grants. Regarding the welfare
measures, I would like to touch only
two departments. One is the medical
department about which also the
expenditure demanded had been
mentioned here, the reason shown is
“including cost of the related hospital
and other staff”. In this connection,
I would like to point out that recently
in the Railway hospitals they have
given up the old system of distribut-
ing the medicines. Now the prescrip-
tions are collected from the employees.
Whatevr prescriptions are given to
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the employees, after serving the medi-
cines, are collected and they are not
handed over to the employees back.
The result is that the next day if the
particular railway employee wants to
consult any other doctor, he has got
nothing in his possession to show what
medicines were prescribed, whether
they were right or wrong, and
whether something more is required.

I think the demands include the cost
of the hospital and other staff, that
means the staff connected with the
railway hospital, the dispensers, com-
pounders etc. 1 would like to point
out in this connection that in some of
the divisional medical hospitals in
the railways, the dispensers are used
as medicine issuers only for issuing
medicines from the stores of the rail-
way medical department, although
they are fully qualified dispensers who
could be hardly used for that purpose.
Perhaps the reason assigned by the
railways for this is that the people
who issue medicines from the stores
are also required to have some know-
ledge of the medicines supplied in
these hospitals.

The problem of the education of the
children of railway employees also
comes under the head of labour wel-
fare. I have gone through the reply
of the hon. Railway Minister in this
House and the other House regarding
arrangements made by the railways
for the education of the children of
the railway employees. I myself
touched this point while speaking on
the Railway Budget. The time has
come when the whole educational
policy of the Railway Ministry should
be reviewed, and it should be changed,
because for 12 lakhs of permanent
railway employees and about four
lakhs of temporary and casual
labourers, making a total of about
16 lakhs of railway workers in this
country, there are very few schools
run by the railway administration,
and they are mostly primary schools.
Is it intended that the children of the
railway employees should have educa-
tion only up to the primary standard,
and that they should not go in for
higher studies? If that is not the
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intention, it is absolutely necessary
that the railways should start a chain
of schools of their own, because
nowadays because of the frequent
transfer of the railway employees from
one station to another, it is very diffi-
cult for them to get admission of their
children in schools. The railway
administration should, therefore, not
only be content with running primary
schools, which are very few in num-
ber. The railway have got more than
5,000 stations in the country, and the
number of schools is hardly 600 or
700, I do not remember the exact
number. Therefore, it is absolutely
necessary that at every station, in each
colony of railwaymen, there should be
primary schools; and the railways
should have higher secondary schools
and colleges of their own for the
education of the children of the rail-
way employees, if they want that their
employees should be contented and
that one of their most important pro-
blems in life should be solved.

ot gt fag (F097) @ oA
WA, T T W F A FAALA §
IT A FAW ¥ F AW W aFT qgT
qreEdt 7wt faast T 1@ g
| AEmE F que ¥ forr @ F g
o oY F=91 F @A & AU § FTEr
A T R § 1 I fog FEd
FT TrAOMH FT 48 99 & a9 7R
&0 T § 1 T g o A s
Y § ot fr oo st w A
ar 2 AfFT 399 | F TR g
7 2| zafvT 49 & ogt gaoaE Wa
HIrT F WYY FAG ¥ FHATA!
¥ Q@ FFRY FT a_ES FH A
g

T ¥ gET A § £F ww awe
To & ST wirew Ay § 9O ar fe<r
T fgrgemt &1 7. feaw <@ € afwa
o WY I s A @q & fm
o e & frelt 0F qarsiz At @l
& forg st # frag feam amar 81
IuHT Hifeqw G gwar & | 7g wAA
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[ e fag)
#1 Mifexn T g wfgd Wik sas
9O A 2T A A_A g, T gy Y,
3 @ @ @ W R e A,
I AW F A 9 &Y 9 AT &
T gl w1 serm @t feg
waSt A | A OF aga @ A
AR @ W g fr que wo WK
o To THo &% ot fgy w1 qw7 &
ot f g qeF # qa g AfFA @
awE ¥ OF gfrgmid a9 &1 99T 73

s v A ¥ qg Ar e g
f& ot W3 Gwiezm & 9
&7 gea< fem™ & & 1 wa furmd & aqat
TFT g1 ¥ Awan a8 g g fr fuedy
TH WA F IW IAT F qU-q% 9
w1 w13 § 1 gafag a8 3fe gem e
W3 GwidE & gagaeT &1 TR
fire & ger #7 ggr fooet # ot f
dea @ §, A W @iy afE I
o o F faera A @ AR A F 90
qEFT ¥ AT ST IW 30, Y0 W RY,
¥ G2 FT AT EY AT FAN @ A A A
@

wnfedi & @wal o ®@N &
i # i f3a o & fr o 2w
TG I LwWAl 7T g aEr  fowet
&1 faofr Y =re 3 @ wH Tfge
R WTF WA gWd TE g 1 Jgt
q¢ fewel &7 a7 & sarer fasfr gt g
ifs fask #1 9| 9 srEl
oAl g O agh & wwl v &
q5F ©2WT & FIC gIAST T T
wFar § ot fr g & greer oW
ot & | 9 §eE 2d 96Es AR
WOET F TR F e ) W W
qFEag MEr AL vET g A EF
wwrr fewel & fft aga ofas
2T § WX ag 37 Ll F g §
wgi fr e wee T , agf #Y el A
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fafr 3o, W T WfEF AT § 1 ¥w
‘v § fawdrt #1 @3 i =gt
WTEHT &L AT TR T § | i faedt
¥ wETs & o J|AFT F €’ At
B< O WY 1T § I LT F FIC
& TE FT EHA QI W qGT I8y
& ot 5 gy & grasT an ot
SR q9AS ¥ TWR a5 I |

TR aF T FT gAH § WI @
fe gat T 1 wizde dwde #
gfaare T7m7 & fag ok witFeat &
& # Zgaaed Wiy & & forg faway
T qrax F age wiaw gEew g 9w
7g faust & @Y govar 3w & fag
wfeF wrew ifas T8 & avar g
w & guy TG 3T I A wraEr
qgar a5t § ot fr feda @ qway 2
"Y St i s ¥ gt 1w g
mifedw g # oaT % I=@ 2
agi f& gd aw o §, fasaYs W dar
FET §, TTEA A7 AT FCET § A
fegw & faw g7 wl WY wraws g
g FEU § 1 g g & v
e & fae fawet wfee, agease
afy amy & fag fase srfgg
qut g # ool & ™ qe v W &
fere s Agt g ) wTer 3w Fr &
9 # @9 F UK FEQ@ F,
gTo dxr FI7 &1 AR qEd qw wr
T FE & |

T AT WUE  WIETT HTTT
WE WA g T gaRmAaE
& zEET AwmeTESee @A Svfgw
Wy S A qE o a6 &
TOH WAET  @OAT WY $TAT A/
‘vl & FIT tE w1 arfe
ot A TF gAr ave g, A9 fa
4% T2 AT § WK AT #1 W Awar

g A Ay
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A HATTT F FARTLY FqH A
f& Tomw 95, 95 @2 T oF §
IR ATRE IFE TASA I AL |
ot ARt &t dav faear § 97 fod
& 42 & gTA 7% 1 freren @ ora fF
IR FIW 95, 95 92 FCAT GTAT § |
safi 37T A 3@Er wAew fan
9T | TF 2y o fF giar o
WA F T § ggar @ 7 I A
faerety gifen § ag el & fodr =&
g, @i 9T o1El, a2 ST el
ot & a¥ g1 & fog A€ de owm
IR A & ) WO AT F AL
#, auf ¥ 0T a1 99 ¥ =4 F fag
FRATE g =fey 1 O AT 9 9%
TN Fgd gEQ g arfe 918, qi,
gt o fomEre &1 o feagt
® & ITw agfeaa g 9w 1 safa
TG T AT TAET AT qGA IE]

T

T HATAT F1 92 FAG F AT
fedt & fag sfus gfaar 27 1 a=<"w
AT QW | JAFT A TG HA AfRQ
fF 38T T7 AN & 9 9 W™ ¥
SATST FT AT T & | "W 3+ fog
#1 gfaar 7@ & 1w T G
foma f& @aw 1 91 7w g g
It a1 @ wgfaad gar § afe
fara fF 3% =& =iy s & &
IART AT AT Y A<t S Gy R
Hr a1 qg Y @ oA AW &
fewe at oy w7 fag wma § afe 37
fewz grezd & do7 ¥ fog 71§ o
AN TE gl & | W w fewe 2|
£ a1 I dre @ HeR SERE
st @ifgr 1 oW Fed E fF s
Yo HTE WTEHT {WF 9T VIIAT  qET
FE E 1 A9 9a A9 g=rE A o
o fem wTY § Qv Yo AT #EH N
t tWaw # qgenm s dfgd |
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feawa ag & wrdT & fr a9 v AW
a1 ¥y 9 g o § R 41T T W
A 0 a1 3y AT & G E 1 qEiAg
¥ A AAEE 1 eqrA 7 =view o

AT A FrEw R g AR &
I TAR T T AT T A
fe 2w & S w¥e § 1 W femdde
! 79 ¥ ad afaw g fowr @ § Wl
& ro¥ fow a3 9% ¥ I A
! qEreEaR el @i qg | g
fagit & =gy F10 +& Faaremar |
€1 OT & 3ha | IFI ag F
@t fF oF @O W F amfes A
o aifgw | & fafret age & @
W fou sy @ g1 N
FTE & FHal F afosfas #§
T FT I | 9% FAT9 F AT
F1 gfaar &1 s<Ew fFar smg oo
THE TOTET QAT ¥ F o 2 A
f o aga & woge =aw ¢ 7} T@
fa 9 w2amt & waTaer et fF w=Rw
ar o, Y 'IHT ﬂ'rq* ﬁfﬁ\t F! Wu'
I g, IT BIF 9T qI MR AT
ofgd 1 T =T F Ay & 37 aweniEd
AP FT EHET F@ gQ g §
TEE TR AT FL A |

Shri P. Venkatasubbaiah (Adoni):
Sir, I once again congratulate the
Ministry for the admirable work done
in running the railways and in the
provision of passenger amenities.
While paying my tribute, I wish to
say that 1 entirely agree with Mr.
Sharma who laid emphasis on educa-
tional and medical facilities for rail-
way servants. It is no exaggeration
to say that hospitals run by the rail-
way department are more popular
than the State Government hospitals
or local board hospitals. In Guntakal
for instance, people living in the town
go to the railway hospital for medical
treatment. In that way the railway
administration has been doing good
service not only to its own employees



4743 Demands

[Shri P. Venkatasubbaiah]

but also to other common citizens.
But the popularity of railway hospitals
depends upon the doctors who are
posted there. A popular doctor work-
ing at Guntakal has been unneces-
garily transferred to some other far-
off place resulting in great hardship
to the people, in spite of the wishes
of most of the railway employees
there. All these facts should be borne
in mind when posting and re-posting
such popular doctors.

If railway employees are transfer-
red from place to place in the middle
of the school year, they find it very
difficult to find places for their children
in schools. The Railways themselves
should run educational institutions to
gerve such people; that will also serve
the purpose of national integration
because people belonging to various
parts of the country will be found
there and such educational institutions
will serve the cause of national inte-
gration much better.

Guntakal is an important railway
junction and they should start a
college there as thousands of railway
employees work there and the college
could cater to the needs of the emplo-
yees in that division. If we record
our complaints in the complaints book
about the passenger amenities such as
water and other facilities, it takes long
correspondence and much more time;
immediate action could be taken. In
Rungapuram, a station between
Dronachalam and Vijayawada, people
and passengers especially are not get-
ting drinking water. Such amenities
should be provided. From Adoni to
Bombay the third class passengers
find it difficult to have sleeping
arrangements in the coaches that are
attached to Bombay-Madras Mail or
express. The local passenger associa-
tion advisory committee requested the
Government to put some additional
third class coaches.

I am happy that slowly the rail-
ways are realising the desirability of
departmental catering where there was
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private contractor’s catering. Secun-
derabad is an important station but it
is still being catered by private con-
tractor: the position there is thorough-
ly bad. The sooner departmental
catering is introduced, the better.
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The efficiency bureau conducted
surveys in 1950 and it says that there
had been a phenomenal increase in
the workload index of different rail-
ways, particularly in the southern,
central and norther ones. The average
is 160, while it has gone up to 205 in
the southern, to 200 in the northern
and 195 in the central zones. There
is bound to be administrative ineffi~
ciency. It is time the railway
administration took a decision to
create at least two more railway zones
so that more amenities could be given
to the passengers and the railways
also could be run more efficiently.

Mr. Deputy-Speaker: Mr. Trivedi.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I think when my hon.
colleague Mr. Trivedi speaks, there
should be quorum in the House.

Mr. Deputy-Speaker: Let the Bell
be rung—there is quorum now.

Shri U. M. Trivedi: Sir, I will not
take much time of the House.
But looking at the supplementary
demands I have felt that I should
make a special reference to these
medical facilities that are being pro-
vided. Sir, it is high time that
arrangements were so made for afford.
ing medical facilities to the railway
employees that the doctor should not
make use of his position only to grant
leave certificates but he must also be
a man who will be able to render
medical help. Very recently there
was an occurrence at Khambli Ghat
when the child of one Class IV
employee was dying, and a request
was made to the doctor. But the
doctor refused to attend on one ground
or another, with the net resuit that
the child died. At far-off places where
medical facilities are not available
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and medical attendance has to be
urgent, such callous attitude on the
part of the doctors is to be highly
deprecated, and the Ministry should
look into this matter.

The other matter to which I would
like to make a pointed reference is
this. Last time, during the general
discussion of the Railway Budget, I
had brought it to the notice of the
Railway Ministry that there is not
much uniformity available in the rail-
way administration. To give an illus-
tration, I find that the station-master
at Ahmedabad metre-gauge section
who attends to twenty-six trains gets
less salary than the person on the
broad gauge who attends to thirteen
trains. This anomaly must be remedi-
ed. When things are brought to the
notice of the administration they
must be judged in the proper pers-
pective, and the complaint must not
be thrown into the waste-paper
basket. ...

The third thing which strikes me as
very strange is that in the enquiry
offices the men who are posted as
enquiry officers do not know the
language of the place where they are
posted. Recently I had an occasion of
going to Ahmedabad where 1 found
that the man at the enquiry office, on
the side where the general public is
Gujarati who come and make enqui-
ries, was a young Punjabi boy who
never understood the language of the
men making the enquiries, with the
net result that neither the man who
answered nor the one who wanted the
answer could understand each other.
So at least in these positions men
knowing the local language must be
posted,

These are of course small things.
But ] take this opportunity of draw-
ing the attention of this House and
of the Ministers concerned to this
point that these small affairs go a long
way in creating proper amenities for
the employees as well as the public at
large, and I hope the Ministers will
apply their minds to them.
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To #PRT NaT@ (FEITEAT):
I WEEA, HTATET: T AT
FT G4 70 g0 F WO AW 1Y
AT F AR AHAT FEAT AT E
T "t ¥ 7 399 amAt & fag
T AT AT | T = H F fAaea
FIAT AT § 5 WS wAe # v e
frg? gu &i #1 9nfy #r o) A
W T Iy sram g ¥
HITF ATHA FOH FA FT TF @
TEAT wear g1 foget a9 gate
[T 1 d3F gE 91 IW a9 gL W
HAT ST 7 TER! HeQRAAT FT 47 | 39
aFT &Y AT T AT F AT
BErETd W fA=ate &1 94 a@rgT ¥
ST FT HIT @AT 47T | OF GFT F
o O #  UF qEEE 9T AT
¥ faege wfafvgm @ | 78 & Awmer
F1 " 97 fem § 9 W a"i 9%
e wreA fawy €1 9o at o
9T qg FATHT 33 &1 aFaT § | T
qEw g=g G4 gET &, T megy
daT gET & 1 BT X IWH AET WA
fag T & T T &7 sieE Safa
g ol & g g agwd @
FaT & | § e § 5 59 7 e
o5 St o= g
og & #wUwT | ymee & faw
S owE @ E E ST W A
AT ATEAT g 1T gak oF e A
gT AT Fgr & fF WT gwmew ®
)l ofeds F &7 graEEar
g1 Wl A HEEY WA E, ITF
TEA H FAE] F) AW A g 9
fF agy aw area # 9 F@ & |
OFIY qT FIEF 9T IEdEd Fl4 OF
g ¥ gA0 T §) SFE AW A F
FfFT g Twl § WEr we nFAY
g & agi 9% FT #1 q1are ) T g
g wC =gy ax @g) At § q) faware §
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[gre wERT THR]
YART FTH FTAT 9T § | g A AT
g = Tfgd | AR F A
ofeada @ &1 Frferw gAY wrfeq

WIS ¥ T WA T AT T
¥g ) Tgd TG ¥ 1 T A fEw ag
¥ sl F1 fefgaET W i aw
¥ T g R W 0F B '@y #
T g ¢ A 2T F A %) s
& OF AR @A  a9T 39 a1 7
gfaad 3 # 19 A g, T|@ B
U0 WEH WA g 1 WX 3§
I ¥ ar ¥ wrerd gfaw w0
) e € & at S g
FAF A TCITE ) WAR A
g wer e @ frd ma g e faed)
A OF "Wre yaar @ AR s g
@ Sawr forgeT w9 & 1 wasr
g7 FT grvad grm fF uw A gan
g e fazd) @1 € Y, forgee saw
qgH & TG A4 | qg @i gur fE
wT we W 38E A frer
g

it g OF fAA 7 Yea W o
ferrédiz & 9w & fa=fed & 3o a@
oTq ¥ argT @ & a1 feeede o
oF w9 feude § Wa ¥ | W
RS QT EAL AT HAT g E I H forg
a7 gafeeree 41 wfAee W@ 9W § |
B F FT F1E HTAA H AT FT @G
FET AN AR W AT Figw
WA IA AR H T AT E
AR 7g AT TG 1A AT gt § o oy
w1 wfgede a1 a1 qufeade W@ o
& 57 &1 w19 dar &) Sur fr far
TR ¥ g w1 gar @ 1 Iwy sgrar
T wrd I T FW § ) T 59 g
g1t & aY Tad oF A X9 F7 G T
g &1 I qER o awet a
S T a5 § AT FEIF ITEY TV

MARCH 10, 1964

for Supplementary 4748
Grants (Railways)
1963-64

AT AT T 9 4T G TR FT el
TG AT R | T A @ w1y af grar
2,393 1 oft aofr et & 1 gy Y wror
T AT WTEd |

il FAR o A fay & dwa
# 9 d¥ww  gfawd & o o g,
T &7 fa% fear &« & wraen g
TR W9 ¥ I v § F @ w=ar
T F § IT FY Aoy s § X
ST & gl ¥ gfwar a1 wgwEar A
qET § 97 ¥ a1 A uF wAw qm
EH &1 ATt @faT 399 § 3w i ey
21 W FE FAAE @R ¥ 9
¥ row @ w9 A far g
1 I9 F1 d¥Fw qfzfewz Far g
¢ dtag wfefede MEy? & weqaw &
T FT 780 & gaar § afes 99 § fa
I &1 AWG AT 93T WET A9 F
T F1 99T fIH wHT 2T gET A=
&7 arfoq sea Faim I WMy F QY
AT #1 oggfayr gy @ afeww
wfefwde o § g@L o F19 T £ 561g
9T &1 gFar &, 99 ¥ fag 39« gl
FX AT g 9 ATAT TEAT 47 HYT AT AT
T gfefeiz &7 qzar @ =T St
8 WRTHT AT W ST e &
ifes T qmar ¢ fx Adww
fzfedz ¥ AT qm & w,
§EL & qma 9T 7Y wFkaAr 1 ¥ wrgan
§ & W3 8 #1 gz O wifgd
fi Ferat ot X9 sreqarTer & WHET & o
Wl I & TR TdF g), A
Hicfehz & oFar & 8YU 39 gizfrie
T TEA  qET AT ARy AW A
o1 ag wifgd & fray off foeed
ddwa ST ¥ g aiefewe
q FT X AFAT & AT w @ A
oY AGT FT qTA § A T § w7 9g A
T 3 fr faeft ot I [emwex & g
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giefrde & qar § A€ 199 wFRL
fedt ot e =T F1 wiEfwdE
[ ET arm @

Wt Wo o §wi : AT |

o wgHAT FaW™ : g AAE WA
AT FT T |

TREYT Wa &1 FTEET § |
TG 9T AT 4T A el gATC T
FH FIQ FA1 | A2 W @ el w
w9 F &t agma fFar & 1 MTEgR # A
QT s Feanfe #1 & FT WA
A 1w g WA ofr agi Mo
9 | 37 ¥ [raA FAAE ¥ wod @
gl T AT | A gAY A AT
fr s fe MroeTe & gad adEe
IT FT AW HIFTT T o419 #4497 T5%
amr 2 1 & ag w6 9w §
W el ¥ gra @ M@y F oA
& a9 FT  TET &Y ] AMEg
T T HTH qFqie § nrgdrge @
37 & q@ yfaed & aEy wfed
o ¥ frags s g 5 araw-
9T T A WG § | AT A AL
N3 FT G § W WL AFT A€v @

T W & 49 W9 A W1 qW A
I8 T At Wy ar ¥ faefee &
@ F1 9o faar 9@ & fo ww Ay
e W OE

Dr. M. S. Aney (Nagpur): Mr,
Deputy-Speaker, Sir, I support the
supplementary demands amounting to
Rs. 350 crores which have been placed
before the Houge for ¢onsideration.
I have to make one or two observ-
ations as regards Demand No. 6
which is for Rs. 2,33,33,000. I am
glad this demand i made before us,
particularly because it represents the
increasedq expenditure which the
railway have to make on occount of
the enhanced rates of  dearness
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allowance to lower grade Central
Government employees, payment of
house rent and city compensatory
allowances at enhanceq rates, effect-
ive from 1st January, 1964 as &
result of reclassification of certain
towns and cities, and so on.

With regard to one item which is
the result of reclassification of towns,
1 am glad that effect is being given
to it. On that point, I have to make
one observation. For reclassificatiom
and the upgrading of towns, the only
criterion now applied is population.
I would like to say that the cost of
living should be the criterion. Now,
if a town has got 20 lakhs population
or something like that, then it is up-
graded We have been contending
that the question of cost of living
should be the main point for con-
sideration for upgrading the towns.
In that connection, I have also men-
tioned that there are severa] towns
like Nagpur where the cost of living
has been found to be much higher
than that in Bombay, Madras and
even Calcutta. Attention has been
drawn to this point by another hen.
Member,

It has also been pointed out that
there are railway towns, though not
they may be big cities, where
the railway population is con-
gested in and around and
the cost of living hag been rising in
those towns. So, the main point for
consideration is the happiness and
welfare of the employees who are
living there, and that is the point
which the railways should take into
consideration. From this point of
view, 1 again urge that the principle
of population being the only criterion
for upgrading a town or for the
employees being made eligible for
getting enhanced compensation and
allowances should be discarded, and
the real criterion, namely, the cost
of living, should be tsken into con-
sideration, and effect should be given
%o that. That is my first point. I
know the conditions of Nagpur per-
sonally, and so I mentioned that
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town particularly as an illustration.
There are other towns like that
which deserve to be taken into con-
sideration, and the same criterion
should be aplied to them, namely,
the cost of living.

My second point is this: The
Khandwa-Hingoli line has been con-
structed, There were many high
expections held when the line was
first constructed, But I find that the
line is a very slow-moving one. In
regard to the tim‘ng of the trains
also, they are not connected with
the trains coming from the north or
from the south, If this is properly
arranged, this line would be more
useful to the people. I only want
the hon. Minister to look into this
aspect of the matter.

One more point and I have done.
The Nagpur-Umrer Iine is under
construction, I want that work to be
expedited, and the work on that line
done more quickly, so that it will
soon be completeq and the purpose
for which it is being laid will be ful-
filled adequately.

it Parmrrs wrama (weion ) : gveRS
REWRE, AT G4 a9 39T F graey
¥ wmAFomImEsmsan § &
T AR A FEAT AET g |

wWaahrdAwarag g v Wa
femediz & faet wY Y= w1 w9 &
#ifsd | 99 § @@ Fv deqy @ w0k
wEE & T T | afedaw wFTerey
3T FY A7 foid A @ 99 § wrad
Y T Heed AEl T@d | FE g Ay
W & T 9% | § 99 F "
ardr 1 9@ g7 war & fF S8 e
i @1 Fr osmar f fare o
& wmer & TE AT U ¥ 9% #T 5 A
ws: %7 qyr f anfas ag w0 e
FEA 9% @F gU A =9 3F ¥ a1 qar
AT % 00 9 §T AT Yo TAGT A |
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¥ aff wwmar & o0 ™ FT W
¢ fare ogE & fr ¥ mom A
ST § 1 gHT g ¥ g @ W
& 99 931 g7 &, W IgT Al § 920
g &, o & FIr €qar g AT ar
afse 1, A o7 Ffgd, wEr War g )
o W T T AHAT A CHATHY
@G a  gunar § i foraer geefredy
femresy awe oY ga= ¥ Arwa Iw g@r
g 359 ¥ § 9ga 13 ¥ a9 AT GFAT

g1

O § woA & & Wy § FE
EAT § | WY 92 FHe IR gt
JTT TR FT T FR TG0 | IWF
g # 99 3 @ W far ¥
9 T Ty a1 fy wmewer &A@y %
FT BEY AET FT FET AT H AT
o =ifgd | Afew o= gw o wml ¥
AT GBI A1 IW F FET AT T T A0
fors 7EY g1 § 393 g4t ot & ag qeAr
g T & ard § {oTT w1 g
W E AT T AAE AR IR
TEr 9 BRY WA g a0 T &
Fifegl & grea gt @ae § o a7
feamr AT & 1 AT F 3O WA A
§eordl & W o § ag fem g
F |

W g & e & oarEge
FEA A AT R | 99 W # qgy e
et & | iR # 99 fr e faang
TW € WR W& ar o e
fe  fagy @ mer & o €7 &,
av g1 il i § oK 0w #7T
IeA & e g7 g § ) & wrdem sEn
fF za Tk § & wrE 8 wig
g fF mfgal # fogq qfge= 97
F4feet gt € F w1 fras q¥ro ek
FW@E 1 ¥ YR AT EH W TS
feamT SR g 5 92 3@ waw &t
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g FL A g7 gy qX fagAy 39
G FEWT Y IAAT IFIX FY FAT AT
&y |

st 92 FHWE T AT AT
TR § OF g MR F IO A€
9 # a9 & o7 ¥ 97 | FOED &
Gl #1 gt a9 & A7 @ I
ST 99aT @ 39 & arg {6 eret A
¥ qgr ogaT vEAT § | WK 98 I
U 50 T3 97 a9 979 a1 I9 § aga
€ gwegar g g1 oy | arfagt &1 oy
|, g @1 T #T g WA
W g @ ag FfeTd g 8% aF
gt anr g1 ¥ g g i oww
9 a0 o e £ W gl g A 0
FAIT AT TGT & AT F grT I A1 U7
&4 I &1 ganmr a7 faq § & @
g aET wgfaeET AT § 7 ITE o |

R ¥ uw wE v W
g1 ¥ A FYI9 &1 g FAATS
T FH AT F , AT v A 7
STET T AF O T97 gHI § 5T Ae g7
a%s e fem aar § | uF a7F ¥ "=
DT GH 9T TG FEA § AlFT gEd
o forae sarar mfewt iy & sux
STEHT o7 7ET AT | T FFTOT agT Y
oY, Y WY AIAE T AT £
g 1wfed & gqemamm gl fE
G AT UF qF § HEH AT AT
¥ g0 A0E & A I, THET §4T
T E |

i@ @ & 719 §ed Wa
9T | JF FFIT | ARG F aAGT 3§
et wzar & | fafew oary § o M
Tt Avar Srar w747 47 | foesr 96, Ji¥
TG EFA AT §, ¥ET Iq AU
1 W qfgw WRE9T § S 9,
FTTY Y 7 fear 1« WY forwr @t A
1 I avg 77 Faar ol 9 W YT
Fera & fau 57 faar | za 3%
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0 & ex & oY & foy ag e
FTFTR AE § 1| H g ar i qAe
{17 & ¥ 477 1 37 M #F gl wng
& dfge T M 1 gW TETAr agw
WG o7 sy gger Siaedd &1 o
78 TE @, IT F1 IAT I ML T
FAY qet & | gafwd & aEm g ag St
T TET &1 AT FIEWET E IF FY
<% a waem o e 2

st wopafy Twm (FEEET)
e wErRw, § W gAT qHAY
W3 A6 AgRE F AR T@AT ATEA
g Tt wffmariie & # wwgw
g vuf #1 faem aT oF W aEd
¥ 7w & Fgr 97 | 99 ww &
g F wr e owd ff @ qaT R
Hfe wrer A< mfearie 5@ @ &
qy a5t & T o Wt T I T 0Y
#¢ o A8 fagr | gAr Sy
SAT 2, qE A ¥, Hq@IS @,
ATTTYL &, TARAE &, I T §
HEA o7 7 faedr & 6 98 oE
OIBT @I SHE § | I & S
T Ffugrasndan g
qUT & wgr grm, AT W aF @
9T 7Y sy o w4 | & e weee
Hat g § AT FE R o3| AT
g3 70 ¢ Sf9w sgaear &F 0

WYY TATEATR AT 97 OF BrET
a1 BT § MRAT | & T oF A ¢
Forid | IF A4 & THo UHoMo ¥ IW
& fro forar i agt ooF gree w3 aam
fear s 1 e faar fr @9 & w@re,
T faa a1 AP wvfr aF ag w8t
AT, 3T FATA [T FUT FT AT |

W Ay @ T wred g g R
N9 1 AT &1 I ATRTATE § G-
qx areT 9 YAy fadt FaaT @ A%
darT 2t T, 9@ & gEife g9y §
o qgf gafeT acd § | At agi
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-~y Ty s

[sY rorafar <]

% fag gier ofee = efam =&
B gFT &1 F=ar A v 7w & fag wrde
wt, & 3 ot formr e war aw 3@t
e w1 sfaamm 78 @ wwr } 0
Y T FTEFIT €T FT THATA grav
¢, ot Wrr e & 3 P A ¥ and
wafeo agi g £t zraegr gt afed

™3 & v gfwet & fog aga
# gfaard & it § v 37 F fag
¥W IT C § | F@eH 3 weEHT H
faowrew § | ofm &y gmgfe dmd
W T oft & Faranfeal &1 1 s
faad ofed 3 ga @l %1 were &1
fd @ &1 7 0¥ 79 39 W3 wat
¥amA T § 1 e T eI
# oF g aard S-o & & 1w
&T T 97 | 3T FT TR ToF qelle
femr m asfy s @w g1
W F ger FqET WMoy 77 fem,
AN sy R Arfen oy wn fr g d g
oz frar Tz aga fa amen | o7 s\
¥ vrgRvE  foar At s ¥ wEdE
¢ foqr m@r | OF 3@ FF W 9w
T 3 FY WEEEAT

Waid g fem & f&5 o
firegee &2 & FHA § ST A
WX ITH 9T F 99 F A LI
o & @ & I 9T @ W 8
Gy qga & IS 9T A F qAHY @
fr wreage A fed W F a@d ¥
QAT S aARE ¥ AEE § A
Ty gfom § AR arE do e
=g o H wrAT WA &, IAHN ITEATA
A7 dra = T A 99 &, afew
ITHY qGT AG A9 FTM 4 TF AW
foa uwite gl & IT9r &o O
wgo ¥ ¥ fom amar 1
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7H ag 3@ F wr=d g ¢ fF
afy W3 #§ gfomt § fao axfam o
s o &, afFw oY =9 o
gfaw T F1 gwe § 99H 5w 9T
s g foar omar | & s e g
f& o) ATF AT A WE A FT
T a0t gre i ¢, o ) g ford-
o %7 fraw AgY 7Ty S 1 D e
2 o 3 awrdd ¥ N gt s wE
& wETe ™ faay =fed

¥ TS ¥ WS W 9gN TEAT H)
4 fF ST FEEEE a9 oF
guq ¢ Afemg |l s 9w oF
g iAo @ T g,
qTF I I N @ | @i Aafad o
T 9 F ¥ a9 gfae @ g
i owt gwr fawr @1 @ W AR
#) =L & §) T 4 fomd whr o
T @A ¥ | 9g § 91aL faw @ § 2
3 e 7 fpam mar &) &Y owE
foa & ave far § A 39 oT @
% &% e g faar T

% STeT WA T A §O AN A 48
we TR ¢ f efrat ) e
weaey ¥ o) frordam § 91 S S
¥ graeg § fraw § A At A fw
ity &1 aF w1 %1 § " fom¥
wraeg ¥ tod q1E fY GEer FT TET
& 3% 9T www fwar o 1 9 AT g
f& G St FEor HIOF ATHS WET HW
37 0¥ 9T &= &

sit wifeTC wTe AT (FET) ;IR
gelied) fenmogd 9¥ At gu § wedt
WERT FT ST TF T AR FhT- 017 T
HAIET F) T R Aw@ar § 1 g
T W A A A o7 @ @ we
T FaRT wAwY oy Smo ) FER aie
AR B 7t Ffemt ST ¥ | TR &
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o ¥ 9T F1 ) GrEET G W ST
%Y B EFT A

oq ¥ wFT e qifedr g9
®1 @ §, T qUET T Q@ @
3 ) T ST ¥ o s R
OIEd QU FEAE g w7 fHqAr
o garg wge w fEoar awET §
oY ga STt # @7 OF &g ST Sy
¢ 7@t T wdmeE mE { Wi W2 w
¢ 1 wafag qafee gard s & av
R s A EEfFw
I wEree mfedt § A9 w0 &
PHATT E T § | TET AT TEA FT
FTE FTLT TG

g0 A7 & 77 e e g e
™a ¥ firwraa 9T a1 7@ ey @
1 2 fF worie ¥ uF @32 F) 9|l
U & Fg ¥ W AT, T"iF 3§ A
& Tt w6 & | W IRt fRed) &
T ATAT AT g 9T |Y ¥ g8 F9 @Y
wwa a1 | e gar A8 fFar T

WS gW ¥Ed § W g e
NI 7 aeeEd wmd ST ¥
I A & dwel A Wm0 a9
VT S g @A § | el FE argvedy
AT EXT & 9T HY FT AT ATAT R 0

st qgAE Wt § FErE T
N

st wiwTT W@ &7 W ST
e T oo o 9 F0F w997 6T
AT § | U TH A9 § I F A9
Y @R T FY AU T 5w A
femmeew a7t s € A @ wR R
¥ T quW w9 ¥ fgw e & F o
FTT AT 3 2 FY FQICE | T FT
B urowr eqra 5w o fewmar @ fw
W w1 e graT few wwT ) @
L
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oF arg & o % awar g 5
#e Fro $o FIT &Y fareor 7Y faw vy o
TF A< & o7 @ AT | UF dvo 3 q@
Ffereqar i fE g an
E'H‘?['Wfﬁﬂéofoﬁoglﬁw
& grra fasem #gi &, a7 8% QU
fir dora & qra gurt fore faedr Y &
¥ www ¥ T wrn e aw #a
s grm 1 3w faew faew fgy
aifE IT*T T ar |

oF aa & woy ofar & et ¥
T MG § | T FAEr A A
T=I" g F9T §, 9% fAg F@m}
= § afeT agt @ gfew =1 #1¢ tfw-
AW T B | FRET queH ¥ WS
wEE # T owge € fR fe ¥
AT TS FT GTHIT 35T FT o T & |
fer % o z2 amar s § W arn
F G | FET A@T FIAT R
wafay & fadew w€m 5 so=) g
F1 g fapar @ )

15 hrs.

TG 9T TF WEHD A 99 @
2 | @ X AR qeeTE F7 § S=iE
gt fafeeT WEw F) § 77 5™ F70
9w A I ) AET @ar @ 1 7w o s
A AT agT I€A & | 7@ T o,
Y FET TFE T FW § q@l 9
gré & g faare s g

FIET TAAEqT ) AT EFT T/
agt awfea § IWF €39 F 9 UF v
& foreds 10T a7 9% FTH A=A @AT
¢ o T ¥ T w=mT qaT g
& 1 &g 9% T e T § fE e
T 5T TR FFAT & | o9 qeATd
FT TF AT & qAaT 3T AU G
ST A AT & ATaT & A A@T T AW
T % & 1 AT ¥ feart et 9d
e ¥ T § WK ST W W
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[t sitFTe @ 3]
AT F1 59 v ¥ faawe foa-
A1) =rfey FifE Ao ) e & I9F
e T 0 T S @R

WA F AFEAT FT WL qEENT
fEar I &t 3 ST F O ¥
9E | gg T w5 Temee A e
WEHT ST # AW famn, wew wIw #
T ¥ ouw frar w1 sHar &
sy o fean amifs wore W9 ¥ A
/O KT O qETeeT UH N W T
& s fF g wrar @) AR
@ ImEr a9 wfears qEMl | gEE
SETAT W AT I X FE 7T 4§ §i6-
€T FIF & 1 TART AT Goo IT 93
T AIEaTT qAeaTe e & ag
fFTd ¥ &) faser Sra WiE TEEe
¥ O IO W HE g T HA-
wifeat #1237 & fog & =&Y | W W
F FHANE! F1 IR FT @ & AT
ITF TRl F FfEEE F AR FET
aifew | TaT 7 g1 fF Fewi F g
DuEAaE g amr A zgNTF
g+ faar &1 grw qeErger F faar )
HT I T I WO ATY gHA TR A
TG T wFAT FEIAF STFT A ATD
ST @ A IW grerd § 99 fawwa @
AT W1 & A sl s aem

foF framag sen S g &
form of e & om<a F9e Wy agt
& qwo dto #1 gasT T T wfaar gt
srfgq @ifs a8 99 T &7 AAES
TS ITH F19 7 e qF | FaAfw ot
WY S 7AW 9 ar guer sfaen
g & qno dYo & g1 1T |

uw are & WY FEAT A 4 I9-
MEY FT &9 F1T A1g 98 98 ITIA
1, 91 o W AT A I K Y, IqHT
fEEam T F § M F o @@
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2\ W e BT ag & 5 aa
Y s fRuEe ST STEaT
& 98 T 1< & a1 98 W MY IHR
o & T oF BR & gEL BN aF
ST & Y EW aE & o Gaee
F1 TEem & fae gasT d19- I 991
MET & o qed § | gwiww oA -
I foar @rr fr &1 oF ME & ara
& 9 7 7% | AT F7E U agrT ot
¢ 1 fr mifaat #1 a9en oF fF et
fror@u & i fesd B0

U ard § WY FEA A g |
T F7 & WY T7Y 9 ATHI WA
&7 sqaeqT T £ A1 I &G F J
TF FeFT F U g7 & | 9 9T oY
9g e Ja feed & =l &7 v 2
9g I T § e oo w3 7| faar
aren @ Sfae g% wr€ former a1 Tt
JEAT IIF © AET Ay qra @ fawe
fs ag s o &% 3 wE wTee wE
Tt F1 § | 79 T 2 famdaad &
ward # #r§ ft 37 feed 41 wanfee
o et gay gt s o wrm
JIT FT T A G & W IS v
9%e T g | ¥afem & wgm v §8
gAM WfE 9T S "o AT qr
frme wm Y = £ 9w arfs
T 7€ %1 TeEE g I gEwrEr 1
®

OF ard & 91 FEAT AP | F
19 ¥ A T3HR F J2 1 9 T
A Famr A de 9w
Fege Wt a9 wfEw # 9 § AR
o 9 TEH & 9 Jzar § ar ¢ Y
axq @ wdt € gt | safae & sg
fr o AT egm afer & o @
BT & wa a1 feam @ o

formifz emefar s ar M dAw
R & U= 9g @ €Y &7 gem
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& 987 X ¥ g qiw & aFAT ¢
qgT T AeH FT wiw T fAeT F Fow
EATE {ERTT ATl i1 7gad forwrera @
FEIfF g FATAT AW At T AL gHS
& 1| 79T a8 g § fr ag d9 niw
a[ & wgEn | T § oafw gue am
qsr TR § | zafwg @@t o qEE F
wiw &1 ot g=ew g =i )

FIET T A I A AIREAT T
% ardl & 9 @ 8 | 3% ger & fom
¥y % ar< fadaw far 97 | g77 am
#1 oY ff T 7 ¥ 393 qAeC @ @t
FLETET T Al gardy waw § gl
wrar ff W3 s @ qoft @
&1 gwT & W TAET 41 A9 W@
QT FEarar ! R wged ¥ 7@ fa
S AT § @Ue FIET A AfEA a8
wt it @t 7 df gon £ afew gAF AR
ot A iy & oy &1 F argw e
{aq v o= fa faerma & afean
AT X FTFAET G FATY Ol
IqF @S & qIGL W@ g4 | 37 |
A i wedt ey fafeeT 2w &
9T A8 WT I & A9 & wfag 9wk
gak FrE @A & fag dare 7 g ar
af o Ty warge vad wA ¥ fav
dar § safde 39 g FEmT A |

WEges FEW & FHATEG &
T FT GG TF 9 T & IAH) THAT
&% adt famar 'R IA W TR
mm%a‘mmﬁr&m&g
114 wzqga TREH Fg T HGER F
wr&inwmwmfwﬁaaw
AR T T fr BECCA I
1 wHte wR el sl ¥ A |
farar oz

W3 feedadt § o &) TR T
R WK foral fr ugddl 1 feew &1
wfefrde ¥ wed T & 1| wT qg
2394 (Ai) LSD—.
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I TEET F AT AT & Y A AT AL
@ & Pw w7 g, v aga € fw
Terd frmg Fwar g, 9 A
FEar § a1 £ ¥T & fF & osmav
==t w7 & I = &g 2T & fF e
Y wraTE § FHT § AR I AAfHe
FT T E W W T@® B WwTER
AT & WY Wl 7 faaw g gaar
gg [T 0T § q9 FEN AHL T8 ITH
fore feaorme wwar & 1 & wow fAaew
FTAT ATEa § i 399 & wrea & 39
T F worn, Wa qenfani & fao
o TR @, gL w1 @ W ogfe-
fede a9 77 g gt ifen w1k g
Tl @ oft afefEde feeda o1 3w
€ S # W T aF |

ofgx & & Ha9 0F aT Fg FC
4% AT | ATEEY W9 w97 ey
B F fou oaea aote o1 o & a1
01 § s = fekx s@ar ggaa
g g fF 7 9T a9ar mET 9%
AT =few |

Al A {7 WA A A 7
gmmares fam & L o fdw g fE
UF WeR AT MEr FIE & TMYT qF
o7 &7 97 qIF Q& ST FT %o W
% Wfie ww g A agifts 99d YT
w1 garfear aga dsT1 # siifr €
qreTge AT & | 7 mww  fr we
3T 9w garE o7 agrpafaras fasy
fo s

ot FEAT (FT) © IMA HETET,
& ggq & AW WF HATAT KT AA,-
#z<, gz fewigq & 97 Frad go
=% UF GHTT I FIAT ATEATE |

avad 3 T wA Y AT WL
Frad W9 waw y sfafes ¢ @ &
FIT AT, AT S F £ | fergwmm
¥ gz U9 % @@ ad. fad, @aw
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[=" awa=)

¥ arar w3 €1, & 7 wuww 5 e
B gEa T ¥ g ¥ mo oAy
Tg o, T f fear £ agey Ty
T 9T /T 943 ¥ TE ¥ qm A}
T ¥ FEATH K1 -AA 4, | TH FEATy
& & fag s avad | & a9
¥ g su% forteesas (smyfaean)
1 fo% & 7 % a1 Fwfea F,
¥ far 1 & 7 7% @< w77 & 6 omwr
frateweasa faar s BT g G-
FH EF ¥ TAAT AT | A FAT
J gg T & 7 A AfET § T2 & fF
TE T g o wR AR @ aw ag
fofRaATsd o &1 FT7 FOARE FT
W | qgi & A QAT eud g H
famr fege arn w3 o & A% fawe
J § zafau zg fodledeTm &
& &Y HArey #1 faqr faora & o9
g ¥ A wrfev

¥ o & qaers 5 awad dgw
Wa # q30 feamlzw #1  gETEw
v § wEfF de T # fad wo
fFeiiee &1 gataw dw=m & 1 ¥
guE 78 € fF W dwd e 8§ A
gaad A @@ oI IART 93U

frarieT aF @@ aIf® gEEE F

fag ag N 3% & T | FEd W=
¥ vo fHemley ¥ gataw dwm #
FAF Yo w@HA TzH § HfEw 3 gue
feamer & mmr faaw o awmEr
ag W1 93 fFamizT 1 BEer § S|
& A7 o &4 49 2 e W™
q3 feemize & % =1 ©F oo
g g T1Eu | W e ¥ g
& foq @z @ ¥ agt ) s A
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Fgr f gAT 9T %3 qd) § Wi waar
1 goa foe swe s =rfgn |
S FANT AET F1 @q fa@r
3TN warw faar fF syooo U #
FAar afe oHSH EL A1 g 48 ST
Bag q § | A7 & Sran g fw A
frafem &7 ¥ cYooo To &7 HWEW
g e A § Wi A fodr & g
# o dx niw fawfam # a7t oo
T WA FT OSHATE I ARl AT
e F e @& w e
T § o §OFTC SaT K1 WA i
F1 €T ¥ 7@ gU 617 3T F) wiearsat
1 frmer 7 & fao @1 wo
AR ¥ 9T = wfes g § 6K
ag @@ 7t @ @ fw ogad fea
IAFT @q1 gFm a1 fEEe mTHEA
grit ar {67 sa wifus sod ) s
FIH & AW I 4\ 97 F Y W=
FAE E 7 FT AT @ E T e
frariter & =i = Fg e w7
qa &, T § v § a1 v & feu
™ 93 fRapiz % @7 § 15 90
=i Y § AR 39 &1 G & fow
FH GET F) SAGT H sYcoo FIX &T
HHE A W) AA &Y 08 @ AR
Ifaa 7 AFamr grmr 7 oF) AW
FT7T W FIAT AATIAATZ & AET a1
T e 9Ed @ 1 3 AfT e afom
ar 7z v f& ot afw A g
FY AT oY gfaer FF 1 729 fadft
zofam 30w § ff avF g At
H Faq SIW | IAIH-AESCX 9T
e qgw ug 7 form a7 fF wwt oo
g wvRTE g ey | g
1 TH.70F w41 & wrfed, anfw @=i
F| FaT W wleA gL A

# g Tw wiear ¥ ¥ -
ST FAT E | 3" # g v @ fw
EHTL ATd S F7EFEV TEAT B, A FI
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THT 92 F 372 ) osh & 9w
#1 ®r FFEHT GARe w7 fzar o
¥ AR W A T & qo, 99 AT 9%
A FEHE F AT AT €T @, &
I8 sEHz ¥ oifaal &1 W aEs
g & o wi o w W omfe
g ) farierd N s§ Feewt &
FIC TN ¥ 1 zafaw Ao e ¥ fE
e & fau S FegeT w@r A g,
Iu+ faw wow g AF fom amy,
foa & arfrat & W w8 awE -
g1 o I mfy & faw 9w 1 fae-
T A A BT AT

Al gaagiy g § fravem-
T ¥ faaraw ¥ WR AnRd A
TarEHE F7 %) i ¥ 71 39 F1 FW
M =rE 7 faar wav & | & 7 w7 @y
FTATE | H A g8 wETTOAl A A
w31 ¢ fF e & 3% 9T amama gE
& s 1 feg T ge & e oA
gaadfa Fwar ¥ framewaw & s
T #IT SR aF oW ¥ fau
THTH HIF 199 187 FT TAREHE FEAT
FEU & | g FF & THaE Ja T
oF o3y gur WM™ § | 79T 9T gramaT
Tgd T A71 § | awag wifew ¥ foradt
AT §, 97 1 qeai fgEr aay.

¥ & arg-¥% vey Frww-§ fav

¥ oo ¥ Yo00 qF ATTH FH FA
& | FE<T ¥ gear FOT a9 § agr
9% gRE AT WA FygE@ €|
T faar ¥ T aF gEd @A faer
& am, ar F=3E. &7 FaaTHe - S1F Y
ST |

wr e ¥ g O gz
& fag arm fF AT W@FE AF
& g we o1 @ ¥ 1 fae s 2
agTiE wiws maEm ® gfe #
@y gu & 9 T4 @R, 9
FHFT @A faam F A e ¥ @
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T OF 7% 39 1T &7 TrAaTH 74T
a1fge 1

wg ¥ me erew famm, g9«
¥ fau & w9 1 gRER ¥/ OE

ot & (@roetE) e
e, & @t ¥ samer faee Ay o,
wits 3 adf & & g wem
are X § |

L I 1 Fee 7L 8, § I AT
9% L GAWT § :

“Latest gelection for Insepector,
Railway Protection Force, held
by North Eastern Railway, men
with condemned services . have
been selected. Services files be
checked. But actually meritor-
ious men not selected”.

fadY safeq & WX 9 qg FFAE WAL
¢ | ofz g aw 2, o7 fefae o
ZH gT¢ A FEaTEr #1 |

Mr. Deputy-Speaker: Please pass it

on.

Dr. M. ‘S, Aney: Who has made the

complaint?

Wt ¥ ;. IT H AW AT
wer Adl & 0§ wo wmee #t Ay
4T 307 |

WE awe 9x e feopwa A
7 et @ A g ® oA #
F2T 9T | HREW AT ARAT
fefeeram aei w1 & W@ ¥ A¢T
2vT, Sfe arere § ag fefeerm &1
30 F1-F0T-Ag ¢ {6 afg g AT
YT wTETE W ew # G, a1 fafxa
#mT fF e & e A & graits
EEA & R 'ﬁrw'x'ﬂa T o
agar ¢ A
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[« =]

T FEEguR § o ear &
ST aF W & | 99 ¥ B WY §
ferar gom &, “wmax amw Are afEer
fawra fa Qe "X 719 o1 <=
T FTTO 9T AT T a7 § | WL

@ 3, émmmg Ty
W Ig 99 HE F T O, AfEA
/Y HEUW Wa @ o o A7
aqra-mfa & T q@ 7T wIw
w1 @ o } wwfaw Sux fahr 1
Y TE

Shri Shahmawar Khan: Mr. Deputy-
Speaker, a large number of hon.
Members have taken part in this
debate and in the very short time at
my disposal I shall try to cover as
many points as I can.

My hon. friend, Shri Vasudevan
Nair, raised the question of classi-
fication of cities. He referred parti-
cularly to Cochin. I am sure he is
fully aware of the recommendations
of the Second Pay Commission in
this regard. At present Cochin is
only a C class city where house rent
allowance is payable only up to a
salary of Rs. 150 with marginal
adjustment up to Rs. 156'5 nP. For
this purpose, Ernakulam, Mattanch-
ery, Fort Cochin and Willington
Island are treated as part of Cochin.
According to the 1961 census, the
population of Cochin is 2,36,000 odd.
Therefore, it is not qualified for any
further upgradation under the exist-
fng criteria laid own by the Central
Government. He further wanted
that there should be fresh thinking
on reclassification of cities, Thig is
a matter which concerns all the
employees of the Government of
India. So the Ministry of Finance,
as the competent authority will
take a final view in this matter.
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He also referred to the recent
Supreme Court decision regarding

rules 148 and 149 of the State Rail-
way Establishment Code Voi, I
The position is that orders have been
issued for the reinstatement of all
the employees who were parties to
the appeal. We have also issued
instructions that these rules are not
to be applied for any new cases; that
is to say, these rules have
been cancelled. Regarding the large
number of cases dealt with under this
rule in the past, we have made a
reference to the Law Ministry seek-
ing certain clarifications. It is quite
likely that many of them might
have attained the age of superan-
nuation. Further, there are other
problems like payment to them for
the interim period, etc. So, all the
important points have been referred
to the Ministry of Law for their
advice. As soon s we are in a posi-
tion to take action on their advice,
we shall do so; there will be no
avoidable delay.

Shri Vasudevan Nair: How long will
it take, according to the Minister, to
come to a decision about it?

Shri Shahnawaz Khan: It all depends
upon how quickly we obtain the
advice of the Law Ministry. We will
see that there is no avoidable delay.

My revered friend, Dr. Ram Mano-
har Lohia—he is not present here
wants that third class should be the
only class that should be retained in
this country, The conditions pre-

. vailing here being what they are,

there are certain people who can
afford to pay more in order to travel
with a little more of comforat, and
we do not see any reason why they
should be deprived of this facility.
I believe there is no country in the
world which has got only one class.

My hon. friend, Shri Himatsingka,
wanted to have an OutdAgency at
Gudia. We shall certainly take up
that question if a suitable person is
forthcoming. We will certainly
exmine it, Then, he also drew our
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attention to the fact that water was
being wasted at many stations, We
are grateful to him for this sugges-
tion. We will try to effect economy
and see that there is no wastage of
water.

My. hon. friend, Shri A. P. Sharma,
referred to the ‘Charged Expenditure’.
There is only one item in which
there is the ‘'Charged Expenditure’
of one Demand and that is for this in-
crease of Rs. 1.51 lakhs under the
‘Charged Expenditure’ which is
brought to the notice of Parliament
though no specific vote is required.
This represents unavoidable variation
in payments made in satisfaction of
court decrees the precise demands of
which cannot always be foreseen.

Shri A. P. Sharma: ‘Charged Ex-
penditure’ is in case of every item.

15.21 hrs.
[MR. SPEAKER in the Chair]

Shri Shahnawaz Khan: ] repeat that
it is only one item. I refer you to the
Supplementary Demandg for Grants
for 1963-64 Kindly look at the
schedule in the opening page and you
will find it.

Then, Mr, Sharma has g very wide
experience of working of Railways
and he has drawn our attention to the
fact that these medical slips are
collected back after the medicine
is dispensed. 1 shall look into that.
But  Mr. Sharma has ample
opportunitieg of meeting the Members
of the Railway Board gnd the General
Managers and if there ig anything
of such local importance, he can
always take up this matter with the
local authorities,

He also referred to the educational
facilities, The position is that the
total number of schools functioning
on Railways is 715, and there are
over a lakhs of puplis who are gn the
rolls of these schools. In addition,
we are running even intermediate
colleges; there i one college at
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Tundla and another one at Mughal-
sarai. The gross expenditure on
running schools is Rs. 80,93,000
annually. It it not a small
amount; as the hon. Member is
aware ‘Education’ is a State res-
ponsibility, but where we find that
the requisite facilities do not exist,
we do not hesitate to provide the ne-
cessary facilities. We also give assis-
tance to privately-managed schools.
The grant-in-aid to non-Railway
schools during 1962-63 amounted to
nearly Rs, 72,000,

st sifwT W v ¥ dfefe-
N T @t el w1 o
g

ot ST &t | G g gt
9T Wl g T ger g &Y @
g
The Railways have also subsidised
hostels where we admit the children
of Railway employees on a subsidised
basis.

Shri A. P. Sharma: I requested the
Railway Ministry to say that the
lime has come when the whole educa-
tional policy of the Railways should be
considered.

Shri Shahnawaz Khan: [ am com-
ing to that. As regards his sugges-
tion that the time has come for the
Railways to reorient the entire policy
regarding the educational facilities for
the Railway employees, I would
like to reiterate that the primary job
of the Railways is to run trains, to
carry the trafficc ‘Education’ is a
State subject and it is the responsi-
bility of the States; we hope that the
States will perform this duty and res-
ponsibility.

Shri Ranga (Chittoor): They run
trains with such bad consequences,

Shri Shahnawaz Khan: Accidents
will happen in spite of the best
management. Accidents do take place
even in the best run Railways in the
world, It is very. unfortunate.
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" [8hri’ Shahnawaz Khan]

My hon. friend, Shri Yashpal Singh,
made some very useful suggestions
and one. of them was that the number
of Railway staff quarterg -should be
increased. Every year we -gre build-
ing something like. - 10,000 to 11,000
quarters for the Railway employees
and that is g very important aspect of
our welfare activities and we gre do-
ing it,

He talked about the office of the
Government Inspector of Railways
being at Simla. The office of the Chief
Government Inspector of Railways
has been shifted to Meerut from
Simla. But that is the office of the
Chief Government Inspector. There
are regional inspectors who are posted
at different places. One is posted at
Lucknow, another at Bombay, another
at Calcutta, anotlrer at Bangalore and;
in this way are distributed to cover
the entire Railway system,

He also wanted the Dehra Dun-
Howrah Express train to stop at Chan-
dak station. I know Chandak ig a
very important station. But the idea

- of running Express and Mail trains
is that they should cover the distance
quickly. If they stop at too many
stations, then they cease to be Express

‘ot Mail trains. That possibly is the
reason why it does not stop at Chan-
dak.

Shri Yashpal Singh (Kairana): That
is more important than Balawali

Shri Shahnawaz Khan: The stop-
: page there is for some other reason.

Again, my hon. friend Shri Yashpal
Singh wanted that the Railways
should not run electric trains and ins-
tead they should run traing on coal
and diesel, That is a very good sug-

gestion, But we resort to
electrification, that s, run-
ning electric  trains, where the

density of traffic is so heavy that no
other form of traction can cope with
it. We are using diesel traction and
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- steam traction where they can cope

with the traffic. He also wanted that
we should take over the S.S, Light
Railway. The S.S. Light Railway is a
privately-owned Railway of Martin,

- Bura and Co... Their contract is re-

newed for a certain number of years.
At the expiry of that, it ig open to the
Government of . India either to
renew .the contract or not to renew

-it; then we.decide whether it is to

be . renewed or it.-is not to be
-remewed; But I think that that Rail-
way is gtill rendering a -useful service
and- the people of the area would not
like that Railway to be dismantled
or ¢losed down.

As for night duty allowance, it is
given to persons who work continu-
ously between the heurs of 100 p.M.
and 6 am.

The hon. Member's suggestion for
having a shed at Roorkee for tcngas
and rickshaws and the provision of
other amenities hag been noted and we
shal] consider and do whatever is
possible,

I am glad that my hon. friend, Shri
P. Venkatasubbaiah, has agreed that
the medical facilities provided by the
railways are satisfactory. The fact is
that we take pride in the fact that the
medical facilities provided by the
railways are second to none in this
country, and we shall go on trying to
make it as perfect as possible. The
hon. Member felt sorry that a good
doctor from Guntakal had been trans-
ferred, but that was because we
wanted to give the people at other
places also the advantage of his good-
ness,

Some hon, Members have said that
the employees should not be trans-
ferred in such a manner that the edu-
cation of their children would suffer. I
would submit that that is the policy
that we are following. But, some-
times, when there is a vacancy caus-
ed due to certain unavoidable circums.-
tances, it pecomes inevitable for guch
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transfers to be made; it is only in
such cases that we make such trans-
fers,

My hon. friend also referred to the
need for the creation of a new zone. I
shall not repeat what my senior col-
league the Railway Minister has stat-
ed already on this subject.

- Shrimati Lakshmikanthamma
(Khammam): It had been stated that
no new zones were being created be-
cause of the emergency. After the
emergency when we are talking of de-
fence and development, and when we
are thinking of intensive development,
may I know why in the name of

_emergency the formation of a new
zone should be stopped?
Shri Shahnawaz Khan: The only

criterion for having more zones is ope-
rational efficiency. A new zone is
created only where we find that the
existing zones are not able to cope
with the traffic satisfactorily and when
the workload has increased so much
that a new zone is necessary.

An Hon. Member: But the work-
load has increased so much.

Shri Shahnawaz Khan: I might
add that there are-other ways of re-
ducing the workload than creating
new zones. It is only a last resort
when all other methods fail that we
start creating a new zone.

Shri Ranga; Wag it not a fact that
just before this recent change had
taken place in the ministerial set-up,
almost a decision had been taken in
regard to the creation of a new zone,
and even in regard to the decision
that had been taken earlier to have a
zone .at Garakhpur, first they said
that it was a final division but when
pressure .came from Calcutta they
created a new zone?

Shri Bade:
versed.

The train has got re-

Shri Shahnawaz Khan: I deny . . .
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Shri Ranga: What is it that my hon.
friend is denying? He cannot deny
facts.

Shri Shahnawaz Khan: We deny
his allegation that we ever created
a new zone under any pressure.

Shri Ranga: Of course, they did.
What about the latest one?

Shri Shahnawaz Khan: The only
pressure to which we submit in the
railways is the pressure of traffic.

Shri Ranga: And accidents,

Shri Shahnawaz Khan: And where

the traffic is such that a new zone
should be created, we do so.

Shri. Ranga: My hon. friend is only
inviting more and more accidents.

Shri A, P. Sharma: May I know
what the Deputy Minister has to say
about the recommendation of the
Kunzru Committee who have also
stated that the workload has increased
so much in the Northern, Southern
and Central Railways that it is un-
manageable?

Shri Shahnawaz Khan: The Minis-
try is constantly on the watch; we are
on the alert the whole time.

Shri Ranga:
accidents!

That is why more

Shri Shahnawaz Khan; We are
watching the traffic trends in the
country. We are continuously watch-
ing the density of traffic, how the em-
ployees are affected, what is the
workload and how it can be adjusted
and so on. The traffic keeps on fluc-
tuating, and when it is necessary to
do so in the interest of operaticnal
efficiency, new zones are created.
Just because we are studyirg certain
problems, it should not be taken that
we have taken any .. firm decision,
‘When a.decision js.taken, it will be
made public.
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Shrimati Lakshmikanthamma: in
the past, the Railway Board Chairman
and the Accidents Inquiry Committee
have all felt that there should be
more zones, even to the exteni of 14
zones. When this expert opinion is
there, what prevents Government
from giving effect to it?

Shri Shahnawaz Khan: Jt js very
likely that in future we shall have
more zones. When the density of tra-
fic and the workload increase, of
course more zones might come,

Shri R. S. Pandey (Guna): In con-
noction with the decision to  have
more zones from 8 to 12, I want to
know whether a decision wac¢ taken
about Bilaspur or Raipur.

Shri Shahnawaz Khan: No such
decision was taken, for a zone there.

Shri R. S. Pandey: Not zone, but
having the headquarters either at
Bilaspur or Raipur.

Shri Shahnawaz Kham: As I said
we are watching traffic trends all
over the country. But no firm dcci-
sion has been taken.

Shri Ranga.
watching.

Shri Shahnawaz Khan: I am grate-
ful to Shri Trivedi for making a use-
ful suggestion that the enquicy clerks
working in a place should know the
local language. That js obvious. If
there is any such case such as he has
quoted, we will look into it

Shri Bade: What about pay scales?

Shri Shahnawaz Khan: Dr. Maha-
deva Prasad said that the medical
certificates issued by the medical offi-
cers and other registered practitioners
should be accepted. This used to be
the practice some time ago, but we
were constained to change it because
certain malpractices had crept in.
People were going to other doctors
and obtaining certificates when rail-
way doctors were available, Quite
frankly, we started doubting the

You will go on
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tificate.
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Shri Hari Vishnu Kamath: Malin-
gering.
Shri Shahnawaz Khan: Exactly.

Shri Bade: What about the sug-
gestion made by Shri Trivedr . . .

Mr. Speaker;

Shri Bade: It is about disparity in
the pay scales. Is there a ‘broad
gauge' and ‘metre gauge’ there also?

Shri Shahnawaz Khan: They are
all railway employees and they get
similar treatment,

Dr. Aney felt that the spced of
trains on the Khandwa-Hingoli line
was too slow. It is a new line; it takes
time for the line to settle down and
if we go too fast, there might be de-
railments.

He is not giving in,

it 7% : fafaeet wERa & am
#Fgnr fe 37 & afwaiie § oF
gaT g7 A4t 9t fF dew a9 & fea
TR § Ig I qweT 7Y ATE F
w1 g1, 39 F1 agT 9veT &AT fAeEn
21 d 9o ¥o AF I & Fafw A
T F AR 3vo AT ¥go &o aF ST
€ | SR AT § AW SATRT F19H FQ
g T M % T T § F9F qTE
I9 qI 93 9L O g, a7 W
FT WX 47 AT qE i & a &
O F AT H B g |

Mg at: 53 T H A%
®% A€ § | 98 qIL 99 FCATNS &
A g9 F g UF &1 AqF fFar
T8

Shri Ganapati Ram wanted to have
a shed at Jaunpur station, We shaill
look into that. There is the Passen-
ger Amenities Committee which looks
into these things, we shall bring it to
their notice. He also wanted that
Kachgaon should be made a halt sta-
tion. That also we shall look into,
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He felt that other people were tak-
ing away the places rescrved for
Scheduled Castes. That is not so.
Vacancies for Scheduled Castes are
reserved, and only Scheduled Castes
people are taken in. We carry on
with these vacancies for a year, but
only when we find that in certain
technica] categories suitable candi-
dates are not forthcoming, others are
faken in,

st HieTT W AT ;. SIEEE
&Y feam s, 39 W 9 IR T B
faar T 21

ot ggAETE @t ;W g9 FC AL
ST 9T |

Shri Anjanappa (Nellore): May I
know the criteria before the Railway
Ministry for the selection of candi-
dates?

Mr, Speaker: Two days age we had

all the discussion on the Railway
Budget.
Shri Ranga: They could not then

raise these local points.

Mr. Speaker: Criteria and others
are not local points,

Shri Shahnawaz Khan; If there are
any cases where hon. Members feel
aggrieved, or feel that justice has not
been done to any employee, T request
them to bring such specific cases to
our notice, we shall look into them.

T% AITHg @qew 0 N9 §F O
& Ay o Y ga

= Gtz W dear oW A
Tl &Y o 9T wwy § 1
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Shri Shahnawas Khan: With thes:
few remarks, I once again say that I
am grateful to the hon. Members who
have taken part in this debate.

Mr. Speaker: There are no cut
motions. I shall put the question.

The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President {o de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1964, in respect of the fol-
lowing demands entered in the
second column thereof—

Demands Nos. 4 to 10, 12, 15, 16
and 18"
The motion was adopted,
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1350 hrs.

APFROFRIATION (RAILWAYS) NC
2 BLL*, 1964

Tne Deputy Minister in the Minis-
t ¥ of Railways (Shri Shahnawaz
nnan): On behalf of Shri Dasappa, I
Lag ‘o move for leave to introduce a
Uil to authorise payment and appro-
wriation of certain further sums from
eand out of the Consolidated Fund of
India for the service of the financial
year 1963-64 for the purposes of Rail-
vrays,

Mr. Speaker:

“That leave be granted to intro-
duce a Bill to authorise payment
und appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the service of the financial year
1963-64 for the purpose; of Rail-
ways."

The question is:

The motion was adopted,

Shrl Shahnawaz Khan: I intro-
ducet the Bill,
Shri Shahnawaz Khan: On behulf

of Shri Dasappa, I beg to mover:

“That the Bill to authorise
payment and appropriation of
certain further sums from and cut
of the Consolidateg Fund of India
for the service of the financial
yvear 1963-64 for the purpose of
Railways, be taken into consi-
deration.”

Mr, Speaker: Motion moved:

“That the Bill to authorise pay-
;- ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
. 1963-64 for the purpose of Rail-
-ways, be taken into considera-
tion.”

- *Published in Gazette of
Dateq 10-3-1964.

India— Extraordinary, Part II,

Section 2,

tIntroduced/moved with the recommendation of the President,
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Shri U. M, Trivedi (Mandsaur):
Sir, I take this opportunity of only
reminding the Ministry that it is
true that excess demands or supple-
mentary demands have to be made
and passed because these are the
things which have been already in-
curred or are likely to be incurred,
but one patent fact remains, namely,
that even up to date, we are not able
to check corruption which is parti-
cularly injuring the whole adminis-
tration and causing the railway travel
unsafe. The safety of the railway
travel is the most essentia] feature
of our railway administration but
unfortunately, during recent days it
has so happened that wherever new
constructions of new  bridges have
been carried out, particularly on those
sections where doubling of lines has
taken place, there all the bridges
which have been recently construc-
ted have been reported to have
cracked, so much so that between
Godhra and Ratlam, all the three
new bridges that have been cons-
tructed have been reported to have
breached, with the net result that the
the speed of the Frontier Mail which,
in the pre-doubling days, was such
that it could cover the distance within
three hours, now, after doubling, it
has become four hours. The old
bridges constructed about 80 ye€ars
ago are still capable of withstanding
the strain, while the new bridges are
not. Why does it happen? It is so
because stealing of cement and girders
has taken place on a large scale, and
proper materials have not been used.

1 therefore wish to say that very
great attention must be paid, wher-
ever this new construction is going
on, to see that this sort of corruption
and corruption by officers, connived at
with the help of the constractors, is
checked.

Shri Ranga (Chittoor): I would
like to say a few words. Quite a lot
of scrap material is to be found on the
railways as they are being construct-
ed and also when they are under re-
pairs. Though they may not be able to
give us information now, I would like

MARCH 10, 1964

(Railways) No. 2

Bill, 1964
the Government to collect the infor-
mation and place it on the Table of the
House some time, showing what steps
they have taken in order to collect all
this scrap material that they find in
excess from time to time after the
construction work is over, and how
they dispose of it.
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Secondly, I reinforce the remarks
made by my hon. friend Shri U. M.
Trivedi in regard to corruption. I
also agree with what the hon, Mem-
ber said about the construction work
that is going on now.

Then there is the question of zones
hanging fire for a long time, The
answer that is given now and earlicr
is rather very bureaucratic, I am not
surprised, because that is the way
they have been answering. At the
same time, in their own good time
they see it fit to create a new zone.
It is a high time that a new zone was
created for the middle area in the
south and I hope Government would
soon come to a decision about it.

Accidents are increasing. He says
he also deplores it. I accept the
sincerity with which they deplore
these accidents. Bpt how is it that
more and more accidents are taking
place now than in the past? To this
question, the Government has not
been able to give any satisfactory ans-
wer. They had a committee also. The
committee made certain recommenda-
tions. Two points have again and
again been raised by us, that there
should be over-bridges and sub-ways,
Even where there is some kind of
sub-way about which we have given
them information, they have not been
able to take any helpful decision.
They are not trying to utilise the sub-
ways for the benefit of the general
public. They simply would allow it
to remain there merely for the pur-
pose of water flowing right through,
I want them to reconsider their atti-
tude in regard to this matter, Wher-
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ever there are already subways, they
should be made use of and approach
roads should be built at the cost of the
railways, so that some contribution
can be made towards minimising these
accidents.

About facilities to third-class pas-
sengers, my hon. friend, Shri Reddy,
made a strong point during the de-
bate on the railway budget. We would
like them to give some urgent consi-
deration to that particular matter. So
little is being done about it.

Running of shuttle traing 1is the
most important thing on all those sec-
tions of the railways where there is
too much overcrowding and too much
of traffic.

Catering is still as bad as ever. In
fact, it was that that has induced me
to rise in my seat today, because the
other day I was going down to the
south and by the time I reached Mad-
ras, I got diarrhoea. I have not been
able to get over the effects of it even
now and I had to go through any
amount of trouble and medical treat-
ment also. That is the sort of stuff
that they have been supplying us. So
many other people are suffering but
they do not have a chance of raising
their voice here because they are not
here,

Mr, Speaker: They will know it by
now and they will write to the hon.
Member . . .

Shri S. M. Banerjee (Kanpur): May-
be it was due to over-eating,

Mr. Speaker: An hon, Member be-
hind says that this may be the result
of over-eating!

Shri Ranga: He has got the pri-
vilege of saying that but I can only
tell you that it was due to the sort
of stuff supplied to us.

There is the question of improve-
ment of stations. I brought to their
notice the bad condition in which the
most important station in my own
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constituency finds itself to be, that is,
Chittoor. They have given the usual
bureaucratic reply, They do not
even give any consideration to it.
They have written to the General
Manager or somebody there, who gave
them the reply, which they simply
passed on to me for whatever it is
worth, If that is the responsible or
irresponsible manner in which the
railway administration is functioning,
if that is to be the evidence of their
sense of responsibility as well as res-
ponse to the suggestion made by me
after all these vears of experience in
this House and with this Ministry, one
can easily understand how efficient,
how sensible, how responsive and how
demorcatic this administration has
come to be.

Shri Shahnawaz Khan: Sir, re-
garding corruption, there can be no
two opinions. In the railway minis-
try, we are endeavouring as much as
it is humanly possible, consistent with
the cvidence that is available, to do
everything possible to check corrup-
tion. If we receive the co-operation
of hon, Members, our task will be
made much easier.

16 hrs.

Regarding the running of trains
over unsafe bridges at various places,
I can assure the hon. Member and the
House that no train will be allowed
to cross any bridge which is consider-
ed unsafe. We make pretty sure that
the bridges are safe to run.

Mr, Speaker: about that
diarrhoea?

What

Shri Shahnawaz Khan: I admit
there is room for improvement in
catering, We are seized of the views
of the hon. Members, and we are tak-
ing steps to improve railway catering,

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fung of
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India for the service of the finan-
cial year 1963-84 for the purposes
of Railways be taken into consi-
deration.”

The motion was adopted.
Mr, Speaker: Now we take the Bill
clause by clause, The question is:

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Shri Shahnawaz Khan: Sir I move,
“That the Bill be passed.”
Mr, Speaker: The question is:

“That the Bill be passed”

The motion was adopted.

16.02 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1963-64

Mr. Speaker:. The House will now
take up discussion and voting on thc
Demands for Supplementary Grants
in respect of the Budget (General)
for 1963-64. Does the Minister want
to say something while introducing
the Demands?

The Deputy Minister in the Minis-
try of Fimance (Shrimatli Tarkesh-
wari Sinha). No, Sir.

Mr. Speaker: I shall place the De-
mands before the House.
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DEmMAND No, 8—MINISTRY OF DEFENCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,18,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day :of March,
1964, in respect of Ministry of
Defence”.

DEMAND No. 12—SUPPLIES AND
DisPosALg

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding  Rs. 12,21,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Supplies and
Disposals’.”

DEMAND No. 14—Mmisthy oF
EpucATion

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 2,00,000 be
granted to the President to defray
the charges which .will come 1n
course of payment during the year
ending the 31st day of March,
1964, in respect of Ministry of
Education".

DEMAND No. 15—EDUCATION
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 76,00,000° be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of larch,
1964, in respect of Education™.

*Moved with the

recommendation of the President.
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DEMAND No. 17—TRIBAL AREA3
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 65,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of Tribal Areas’.”

DEMAND No. 21—DADRA AND NAGAR

HAVELT AREA
Mr. Speaker: Motion moved:

“That 'a supplementary sum not
exceeding Rs. 2,25,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of Dadra and
Nagar Haveli Area’”

DemMAND No. 26—UNION ExcIse DUTIES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,00,000 be

granted to the President to defray °

the charges which will come in
course of payment during ihe year
ending the 31st day of March,
1964, in respect of Union Excise
Duties’.”

DEMAND No. 27—TAxEs oN IncomE

INCLUDING CORPORATION TAX, ETC.

Mr. Speaker: Motion moved:

“That a supplementarv sum not
exceeding Rs. 15,00,000 be
granted to the President to defray
the charges which will ome in
course of payment during the year
ending the 31st day of March,
1964, in respect of “Taxes on
Income including Corporation
Tax etc’”

DeEmMAND No. 33—PENSTONS AND OTHER

RETIREMENT: BENEFITS

Mr. Speaker: Motion moved:

“That a supplementary sum not

exceeding: Rs. 63,890,000 .. be
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granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Pensions and
other Retirement Benefits'.”

DemMAND No. 35—Orrum
Mr. Speaker: Motion moved:

“That a supplementary sum not
cxceeding Rs, 46,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Opium’.”

DEMAND No. 36—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF
FINANCE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs.  52,00,000 be
granted to the President to defray
the charges which will zome in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Other Revenue
Expenditure of the Ministry of
Finance'.”

DEMAND 'NoO. 38—GRANTS-IN-AID TO

STATES

Mr. Speaker: Motion moved:

“That ‘a supplementary sum not
exceeding Rs.  3,50,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States’.”

DEMAND No. 89—MISCELLANEOUS AD-

JUSTMENTS BETWEEN THE CENTRAL
AND STATE GOVERNMENTS

Mr. Speaker: -Motion-moved:

“That a supplementary sum not

exceeding Rs. 500,000 be
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granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Miscellaneous
adjustments between the Central
and State Governments’.”

SEARCH
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,91,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Agricultural
Research’.”

DeEMAND No. 55—CENSsUS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,53,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending of 31st day of March,
1964, in respect of ‘Census’.”

DEmand No. 60—ANDAMAN AND

NICOBAR ISLANDS
Mr. Speaker: Motion moved:

‘““That a supplementary sum not
exceeding Rs.  37,27,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Andaman and
Nicobar Islands’.”

DeMmAND No. 63—LAccADpIVE, MiNicoy

AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs,  18,63,000 be
granted to the President to defray
the charges which will vome in
course of payment during the year
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ending the 31st day of March,
1964, in respect of ‘Laccadive,
Minicoy and Amindivi Islands’.”

DEMAND No. 67—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,72,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of ‘Other Revenue
Expenditure of the Ministry of

Information and Broadcasting’.

DEMAND No. 69—MULTI-PURPOSE RIVER

SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of

{1}

‘multi-purpose river schemes’.

DEMAND No. 70—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 79,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of
‘other revenue expenditure of the
Ministry of irrigation and Power".”

DEMAND No. 73—LABOUR AND EMPLOY-

MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,95,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964 in respect of
‘Labour and Employment’”
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DEMAND No. 86—ScCIENTIFIC RESEARCH

AND CULTURAL AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,30,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964 in respect of
other revenue expenditure of
“Scientific Research and Cultural
Affairs'.”

DemAnNp No,
LIGHTSHIPS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,80,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1864, in respect of
“Lighthouses and Lightships’.”

Demanp No. 99—INDIAN PosTs AND

TELEGRAPHS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,55,00,000 be granted to the
President, on account, for or to-
wards defraying the charges Jur-
ing the year ending on the 31Ist
day of March, 1964, in respect of

‘Indian Posts and Telegraphs'.”

Demanp No, 100—Posts AND TELE-
GRAPES—DIVIDEND TO GENERAL REVE-
NUES AND APPROPRIATIONS TO RESERVE

Funp
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,73,86,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
“Posts and Telegraphs—Dividend
to General Revenues and Appro-
priations to Reserve Fund'.”

2394 (Ai) LSD—38.
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Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,50,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of
‘Public Works'.”

DEMAND NO. 103—STATIONERY AND
PRINTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,14,00,000 be granted to the
President, on account, for .r to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Stationery and Printing'’.”

DEMAND No. 104—EXPENDITURE ON D1g-

PLACED PERSONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 35,29,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964 in respect of
‘Expenditure on Displaced Per-
sons’.”

DEMAND NO, 112—SECRETARIAT OF THE

VICE-PRESIDENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 25,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31sf
day of March, 1964, in respect of
‘Secretariat of the Vice-Presi-
dent’.”

Demanp No. 117—CAprTAL OUTLAY ©OF

THE MINISTRY OF EDUCATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,00,000 be granted to the
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President, on account, for or to- “That a supplementary sum not

wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of
Education’.”

exceeding Rs. 6,04,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Capital Out-

DemAND No. 118—CarrraL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

lay of the Ministry of Finance'.”

DEMAND No. 126—L0OANS AND ADVANCES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of
External Affairs’.”

DEMAND No. 120—CAprTAL OUTLAY ON

CURRENCY AND COINAGE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,95,48,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1964, in respect of
“‘Capital Outlay on Currency and
Coinage’.”

Demanp No.
oF PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,72,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1964, in respect of
‘Commuted Value of Pensions’.”

Demanp No. 124—OTHER CAPITAL OUT-

LAY OF THE MINISTRY OF FINANCE

123—CoMMUTED VALUE

BY THE CENTRAL GOVERNMENT
Mr. Speaker: Motion moved:

“That g supplementary sum not
exceeding Rs. 4,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Loans and Advances
by the Central Government'.”

DeEMAND No. 128—PurcHASE oF Foop

GRAINS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 25,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Purchase of Food
Grains’.”

DeMAND No. 133—CAprTAL OUTLAY ON

MULTI-PURPOSE RIVER SCHEMES
Mr. Speaker: Motion moved:

“That g supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the yecar end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Multi-Purpose River Schemes'’.”

DemAND No. 135—CAprTAL OUTLAY oOF
THE MINISTRY OF LABOUR AND EMPLOY-

MENT
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,60,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’.”

DeMAND No. 137—CAPITAL OUTLAY OF

THE MINISTRY OF SCIENTIFIC RE-
SEARCH AND CULTURAL AFFAIRS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay of
the Ministry of Scientific Research
and Cultural Affairs’.”

DeMAND No. 139—CaprTAL OUTLAY ON

Roaps

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,77,68,000 be grant-
ed {o the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Roads’.”

DemMAND No. 142—OTtHER CapiTAL OUT-

LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr, Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Capital Out-
lay of the Ministry of Transport
and Communications'.”

DeEMAND No. 143—CAprTAL OUTLAY ON

PosTs AND TELEGRAPHS (NOT MET
FROM REVENUE)

Mr. Speaker: Motion moved:
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c¢d to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31lst day of March, 1964,
in respect of ‘Capital Outlay on
Posts and Telegraphs (Not met
from Revenue)'.”

DeEMAND No. 144—CAPITAL OUTLAY ON

PusLic WORKS

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Capital Outlay on
Public Works’.”

Demanp No. 145—DeLH1r CAprraL Out-

LAY
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,90,64,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Delhi Capital Out-

(1)

lay’.

DeMAND No. 146—OTHER CAPITAL OuT-

LAY OF THE MINISTRY OF WORKS,
HOUSING AND REHABILITATION

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 93,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Capital Out-
lay of the Ministry of Works,

'y

Housing and Rehabilitation’.

Mr. Speaker: What about the cut

motions that hon. Members want fco
move? Cut motions 1 and 2 are in

“That a supplementary sum not
exceeding Rs. 4,26,69,000 be grant-
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[Mr. Speaker]

the name of Shri Banerjee. He is not
here. Nos. 3 and 4 are in the name
of Shri Sivamurthi Swamy. He is also
not present. No. 5 is out of order.
Nos. 6, 7, 8 and 9 are also in the name
of Shri Banerjee. 1Is Shri Kishen
Pattnayak moving his cut motion?

Shri Kishen Patnayak (Sambalpur):
Yes, Sir.

# giqga §741 § ¢

fr qmfas g7dna wa@g o9
¥ OATAFTH Yo,00,000
OT ®W  F7 f3d ATd

[ (asiiaF =Y dYaring wasarT
7fraz & aF & favmaar)](90)

Mr. Speaker: The Supplementary
Demands and cut motion No. 10 are
now before the House.

Shri Vasudevan Nair (Ambal-
puzha): Mr, Speaker, Sir, in the first
place, I would like to refer to Demand
No, 43 concerning agricultural re-
search. The Central Government has
decided to take over the administra-
tion of the Indo-Norwegian Fisheries
Project. In connection with that the
Government has decided to make a
large number of appointments with
effect from 1-9-1963. A long list of
the number of people appointed from
1-9-1963 is given in the annexure. This
project was intended, as it is stated in
the Supplementary Demands, with the
object of raising the standard of living
of fishermen in the area through in-
creased returns for their activity, effi-
cient distribution of fresh fish, im-
provement of fish products etc, The
contribution of the Norwegian Gov-
ernment was to the tune of Rs. 336
lakhs. There again, it is proposed to
have 3 training institute at Cochin so
that thre fishermen are given training
to handle boats—not country boats but
mechanised boats,
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Now I would like to know whether
the money that was spent for this pro-
ject is justified by the results that we
have achieved till now. I am appre-
hensive because it is stated here that
so far about 170 fisirermen have been
trained in handling mechanised boats
and improved methods of fishing.

Now the activities of the Indo-Nor-
wegian project are to be extended 1o
other States, i.e., Madras and Mysore
apart from Kerala. All these years
it was mainly concentrating its acti-
vities in Kerala State on the western
coast, So, I think it is no credit either
to this institution or to the Gowern-
ment to say that during the last many
years 170 fishermen have been trained.
Out of lakhs of fishermen on the West
Coast of Kerala, to say that 170 fisher-
men have been trained in handling
mechanised boats is not at all an
achievement in my view. I would like
to know the reason for this poor per-
formance on the question of training
of fishermen.

Then, thig training institute of
Cochin was g project which was being
talked about for the last few years.
Asg far as I know, this institute has not
begun functioning in full swing even
today. We know that there was a
proposal to divide the institute which
was to be established at Cochin into
two. I would like to know the reason
for this delay and why the institute
is not functioning in full swing even
now. I think the Government gwes an
explanation to the House for this dila-
tory may of functioning, ag far as this
very important institute is concerned.

Then, I would like to say g few
words on Demand No. 57, privy purses
and allowances of Indian rulers. This
is a problem that had been discussed
in this House very often for so many
years we were demanding its aboli-
tion because there is praclically no
Justification for doling out large
amounts from the public exchequer
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to the ex-rulers, especially during the
so called emergency—it is, of course,
*so called” no. The continuance of the
payment of privy purse tp our wealthy
princes is thoroughly unjustified, Asa
matter of fact, it is immoral on the part
of Government to continue to dole out

this money. At least during the period

of the emergency, they could tem-
porarily, tentatively, for the time
being, stop the payment of this money
and they could later consider what
should be done in the futurc.

Now, I come to Demand No, 117—
Capital Outlay of the Ministry of Edu-
cation. Under the Colombo Plan, we
are getting a kind of help from some
Governments. For gxample, the Gov-
ernment of Australia hag supplied us
with paper for the printing of text-
books. It is said here:

“The Government of Australia
have agreed to provide to the Gov-
ernmerit  of Indig 2000 tons of
paper for text-books annually for
a period of five years from 1962-
B3 as assistance towards free and
compulsory education for child-
ren, The paper is in turn allocat-
ed to the wvarious State/Union
Territory Governments to enable
them to print text-books at the
primary stage of education for
eventual free distribution to poor
and necdy children in primary
schools A

There is a story about this paper being
made use of by the State Governments,
This is a case of Australian Govern-
ment. There are some other Govern-
ments also, not belonging to the Com-
monwealth, like, the Government of
Sweden. 1 think, who are giving us
paper for the gpecific purpose of print-
ing text-books. Now, what is happen-
ing is this. The text-books printed on
this paper are not distributed free to
primary school children. There is ab-
solutely no question of free distribu-
tion, of text-books io primary school
children. It is claimed here that this
is meant  for free  distribu-
tlon. On the other hand, some of the
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State Governments are profiteering on
this very gift from the Governments
like the Australian Government. As a
matter of fact, we hrave 4 specific case
of our State Government having made
a lot of profit by selling these text-
books at an enhanced price compared
to the previous year, Is it proper for
our Government to one urage any
such kind of profiteering and specially
at the expense of our school children
and their parents when this paper, as
it is stated here, is given to us free and
with the specific purpose of printing
text-books to be distributed free to
our primary school children? I think
the Government of India is not such a
pauperised Government ag to go to the
extent  of themselves doing it or
allowing the State Governments to
engage themselves in this immora] ac-
tivity. It iy high time they should
stop this and the text-book. printed
at least with the help of this papér
should be distributed free to poor
children.

Then, I come tp Demand No. 99—
Indian Posts and Telegraphs Depart-
ment. You might remember that a
few days back  a question was rais-
ed in this very House about the Bell
Telephone Co. who were given the
contract to lay cables and to supply
some materials to our Government, A
lot of interest was evinced by the
Members belonging to all Parties of
this House when it was pointed out
that this very Company was engaged
in shady transaction in another coun-
try in Africa, namely, Tunisia. The
hon. Minister for Posts and Telegraphs
in the beginning tried to pretend that
they did not know anything about the
antecedents of this Company. But
when pointed questions were put to
him, he was forced to admit that they
also have heard something about the
shady deals of this particular Company.
Now, I would like to know whether,
knowing about the character of this
company, the bad antecedents of this
Company who were engaged in putting
up cables in Tunisia which could be
tapped by the French Embassy, and
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when they were engaged by us, when
they were given a contract by us, our
Government tried to ascertain what
has happened in Tunisia through our
diplomatic channels from the Govern-
ment of Tunisia. If they have not
done that, what was the specific rea-
son for not doing it? I have got pho-
tostat copies of a large number of re-
ports which have appeared in the
French as well as the Tunisian papers
about the way this particular com-
pany had behaved as far as Tunisia
was concerned. Their past, their ante-
cedents and everything connected with
them have to be taken into considera-
tion when we are trying to give them
a large contract and that too. when
we are trying to give them a work
which should be done with all care be-
cause it is a matter that concerns the
security of the country. I should say
that the hon. Minister in charge of the
Posts and Telegraphs Department has
not taken sufficient care in dealing
with this problem. Rather, he was
trying to shield this company instead
of really telling the House and the
country what the antecedents of this
company were. So, even at this mo-
ment, we would like the Ministry to
further enquire into the matter, and
to go into all the antecedents and the
history of this company, and if neces-
sary and if they feel that we cannot
entrust this important work to this
company for reasons of security, then
they should have no difficulty in can-
celling this contract.

Shrimati Lakshmikanthamma
(Khammam): We have heard seve-
ra] hon. Members express their con-
cern during the budget debate over
the rise in prices. They have also ex-
pressed that the budget proposals do
not contain any concrete steps for
bringing down the prices,

In India today the consumptive ten-
dency is bound to be high in view of
the fact that there is more money
available in the hands of the people
due to the developmental activities and
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also due to the reaction of enforced
austerities in the past decades. It is
not easy for any Government to con-
trol these tendencies by themselves.
There appears to be no simple or single
solution to this phenomenon.

I would now like to come to ack-
nowledge certain features of the pre-
sent situation of the rise in prices. As
I have already submitted, the consump-
tive tendency has been very high after
planning and development in this coun-
try. Of course, as has been said in
the budget and elsewhere, there has,
no doubt, been an increase in food
production as well as in the production
of consumer goods. But the index of
increase in consumption has far out-
stripped the index of increase in pro-
duction. I am sure that this will be
accepted by everyone.

In a backward country like ours, we
cannot have too many curbs on con-
sumption because that would only in-
hibit progress in production. At the
same time, we cannot also have un-
limited and uncontrolled consumption
because that will render progress
impossible in the context of the rise
in population. It will only result in
the living standards ultimately going
down. It should, therefore, be the
concern of our Planning Commission
to strike a pragmatic balance between
the two extreme positions so that the
rate of saving is maintained at a pre-
determined level and the price struc-
ture does not get out of hand. In
theory, all this is perfectly true, but
when it comes to a question of prac-
tice, opinions differ and suggestions are
varied.

I believe that it is the essence of a
welfare State and socialist planning
to think of appropriate State action to
maintain the balance to which I have
referred and this State gction can take
several forms. Some of these actions
may be good in themselves; others
may appear good but really they may
not be so. For instance, I can give the
instance of the tendency on the part of
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the State Governments as well as the
Central Government to give an ad hoc
increase in the dearness allowance to
their employees from time to time,
Mr. Deputy-Speaker: = On which
Demand is the hon. Member speaking?
Shrimati Lakshmikanthamma: I
thought that we were taking up all
the Supplementary Demands together.
Mr. Deputy-Speaker: This is not a
general discussion on the general
budget. You must speak on the
supplementary demands.

Shrimati Lakshmikanthamma: That
is true. But it contains all the
demands. 1 thought supplementary
demands would include this. This
comes under planning. What I am
talking of is about maintaining the
price level.

Mr. Deputy-Speaker: Which is the
supplementary demand on which she
is speaking?

Shri C. K. Bhattacharyya (Raiganj):
This is also a supplementary budget
epeech!

Shrimati Lakshmikanthamma: It is
almost comprehensive.

Mr. Deputy-Speaker: Let it not be
& supplementary budget specch, as
Shri Bhattacharyya has put it.

Shrimati Lakshmikanthamma: Are
these not supplementary demands for
grants, supplementary to the general
budget?

Mr. Deputy-Speaker: These are sup-
plementary  demands. They are
enumerated in the pamphlet supplied.
‘She must speak on that.—She is los-
ing time.

Shrimati Lakshmikanthamma: These
supplementary demands are almost

as comprehensive as the general
budget.

Mr. Deputy-Speaker: I am sorry it
is not so.

Shrimati Tarkeshwari Sinha; Be-
cause these supplementary demands
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cover expenditure for one month, the
entire expenditure of the Government
of India, probably she thinks it is
within her competence to speak on
those matters.

Mr. Deputy-Speaker: I cannot agree
with the hon. Minister.

Shrimati Tarkeshwari Sinha: But it
is a fact.

Mr. Deputy-Speaker:
speak on the particular

Shrimati Lakshmikanthamma: This
comes under ‘planning’.

Mr. Deputy-Speaker: Which is the
demand on which she is speaking?

She has to
demands.

Shri Hari Vishnu Kamath
(Hoshangabad): You have lost two
minutes already.

Mr. Deputy-Speaker: Please con-

clude. You are losing time.

Shrimati Lakshmikanthamma: When
we are talking of prices of foodgrains,
it comes under agriculture.

Mr. Deputy-Speaker: She has to be
relevant. Anyway, let her conclude.

Shrimati Lakshmikanthamma: I am
confused now.

Mr. Deputy-Speaker: You have lost
three minutes.

Shri Ranga (Chittoor):
you done, Sir?

Shrimati Lakshmikanthamma: Here
is an item—pay of officers. I am
talking of dearness allowance, the
ad hoc increase in that, how it will
not help in any way to compensate
for the risc in prices.

What have

From now onwards, I will take the
time.

Mr. Deputy-Speaker: You have al-
ready taken time. Not more than
ten minutes are allowed.

Shrimati Lakshmikanthamma: I do
not understand how the increase of
a few rupees in the ad hoc dearness
allowance to the employees is going
to have a beneficial effect on the
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[Shrimati Lakshmikanthamma}

household budget. Experience has
shown beyond doubt that such an
increase will only aggravate matters
resulting in a rise in prices still fur-
ther. I can only feel that this is a sad
commentary on the imagination of
our planners.

What then should be done to keep
the prices down? The problem has to
be tackled, I feel, on several fronts.
The right type of State action that
needs immediate implementation is
the establishment of a network of
consumer stores all over the country.
Given the requisite drive and deter-
mination, I have no doubt that one
such institution can be established at
each State headquarters and each dis-
trict headquarters. There is no dearth
of talent, and I am sure Government
need not be afraid that such a thing
may result in failure. I welcome
Government giving increased dearness
allowance to its employees, but if we
can spend at least half of this amount
in the form of subsidies to these insti-
tutions, I am sure we will be able to
stabilise the price level in quite a
short time.

Shri Ranga was stating  yesterday
that there was echoing and re-echoing,
but I am sure that Shri Ranga at least
was echoing what has been expressed
on this side regarding intensive deve-
lopment of agriculture and other
things. So also, we might have
echoed his feelings. It does not mean
that when Members express their

feelings, they are echoing the feelings
of others.

Some people have mentioned that
State trading in foodgrains should be
undertaken. We can undertake it, but
whenever we think of such State
action, we are faced with the grim
fear of the inefficiency of the adminis-
tration. One of the most deplorable
features of our administration after
independence has been that no deter-
mined effort has been made to re-
orient and reform our administrative
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machinery to cope with the tasks of a

Welfare State aiming at socialist
transformation.
Regarding agricultural production,

from field observation I have come to.
find out certain defects. There is no
doubt that there has been an increase:
in the use of fertilisers, that better
agricultural practices have been
adopted, that irrigation facilities have
been provided, that better pest control
measures are prevalent, but I would
like to know whether all~ these
measures are taken in respect of the
same plot. On paper it may be very
good to know that all these facilities
are being given by Government to
increase agricultural production, but
if fertilisers are applied to one set of
plots, better seeds are made available
to a different set of plots, irrigation
facilities to a third set, and insecti-
cides to a fourth set of plots, we can-
not expect intensive production.

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shrimati Lakshmikanthamma: All

my time was taken up by interrup-
tions.
Mr. Deputy-Speaker: Firstly, the:

hon. Member has not spoken anything
on the Demands.

Shrimati Tarkeshwari Sinha: It may
be explained to her that these are
Supplementary Demands. She thinks
this is vote on account.

Mr. Deputy-Speaker: 1
plained. Shri Ranga.

Shri Ranga: I shall deal with only
a few of the Supplementary Demands.
1 shall start with Demand No. 128
dealing with food imports and the
money that they want. It is a wonder
to think that they have been trying to
build buffer stocks but the moment
some shortage has arisen that too for
a temporary period as it did the other
day in Delhi and all around, Govern-
ment confessed that prices had shot

have ex-
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up. At what strategic place, if at all,
they chose any strategic place, do
they keep these American stocks and
by what means and through what
programme they try to move them to
those places where scarcities arise so
that the prices may be kept under
control. There seems to be no satis-
factory plan or programme followed
by the Government. Otherwise, these
mishaps could not take place. Second-
ly, till now one of the objects for
which these imports had been brought
in was to keep the price level of
foodgrains under control. They have
done it with such good effect that the
wheat prices had been kept down at
a level much lower than what it was
in 1952-53; this is according to their
own statistics. If this is the way in
which they want to keep down the
agriculturist class in our country, I
can only say that it is not fair. They
themselves say that they are selling
these in some areas at lower than the
cost price and therefore they are
incurring certain losses. I would like
to know where. Actually we have
found that the prices at which they
have been selling foodgrains in their
fair price shops are not very different

from the procurement floor  prices
they are paying to agriculturists.
Actually, what is happening? They

get at these flour dealers, grain dealers
and rice millers and force them to
sell at this uneconomic or low price,

so-called procurement price, giving
them freedom later on to recover
these losses by charging or adding
something more to the sale prices

that they would be charging to the
consumers. The producers are made
to suffer or the consumers are made
to suffer. Traders and millers are not
allowed to suffer and the Government
does not seem to suffer. I do not think
it is a fair way of dealing with our
people. Particularly when they use
these imported foodgrains to keep our
prices under control and also make
available foodgrains to all these fair
price shops, they should see to it that
the foodgrains are actually moved
expeditiously to all these places where
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scarcities are expected to arise within
the next 15 or 30 days so that they
could help the consumers. That does
not seem to be happening at present.

Coming to the question of fertiii-
sers and loans given to the State
Governments in order to help people
to make these purchases from the
Union Government, only this morning
we discovered to our surprise that
Government is not dealing with this
matter on a no-profit,-no-loss basis but
on the other hand having created a
new organisation, are allowing it to
make profits and accumulate these pro-
fits—for what purpose, we do not
know. This is a wrong policy and I
would like to place on record our dis-
sent to this policy.

Shri Tyagi (Dehra Dun): They dis-
pute the rate of profit it is more than
Rs. 80 per ton.

Shri Ranga: Coming to Demand
No. 38—grants made to the States for
agricultural development—they have
themselves said that many of the
States have not been able to make use
of these development grants. We have
not been told why some of the States
found it impossible to make use of
these development grants. Is it
because that Government have offered
only grants-in-aid and the local Gov-
ernments have not been able to find
sufficient matching funds? Or, is it
because the local Governments did not
develop necessary administrative set-
up to be able to make use of those
funds? We would like to have infor-
mation in regard to that.

Then there is the question of supply
of seeds. Has not the time come when
the Government of India should make
up its mind at least to supply seeds
free of cost—tested seeds—and then
start regular seed depots—

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): Free of cost?

Shri Ranga: Yes; to the State Gov-
ernments, you are making so many
grants; instead of giving money, give
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these grants in kind, Supply these
seeds freely to the State Governments
and expect the State Government to
supply them also to all those peasants
‘'who are members of the better farm-
ing societies in various places, mem-
bers of local co-operative societies
and also—

Shri Shinde: You are
better farming.

opposed to
(Interruption).

Shri Ranga: My hon. friend is not
‘old enough to know that long before
he came into public life, I had begun
or organise co-operative not in one
State but in many States. And before
he came to this House, | would like
him to know that I was President of
the All-India Co-operative Union, and
therefore, it is wrong for him to pre-
sume that just because I am opposed
to co-operative farming, I am opposed
to all co-operatives. To be a coopera-
tor is not the monopoly of my hon.
friend on the other side. (Interrup-
tion).

To al those people, improved seeds
must be made available free of cost,
so that they would be encouraged to
develop intensive cultivation and also
develop the production of new varie-
ties of foodgrains and various other
agricultural products. We have been
spending quite a large amount of
money on scientific research ever
since we became free and we all wel-
come it. We have placed recently,
I suppose, many scientists, for some
years, at the head of these depart-
ments also, but we are not quite con-
vinced that the work that these scien-
tific laboratories and research insti-
tutes have been carrying on is com-

nensurate with the expenditure that
we are incurring. Even now, they
want us to agree to allot more than
Rs. 90 lakhs as recurring grants.
Therefore, I think it is high time
that Government appoints a Commis-
sion to study the work of these
research institutes and satisfy the
public that their work is useful, fruit-
ful and is commensurate with the
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amount of money that we are placing
at their disposal.

1 am glad that they are having State
trading in NEFA, because that is
eminently an area where there is
scope for State trading. But I would
like to know how it is being adminis-
tered. There was a lot of scandals
sometime ago to the effect that in
this air-dropping of aids, various
commodities,-in NEFA area, so much
of mischief has taken place. The
Government promised at that time an
enquiry, and I think they did appoint
an enquiry committee. We do not
know what has happened to that
enquiry: whether any report has
been submitted to the Government.
We would like the Government to go
into this matter and place on the
Table of the House the report of that
enquiry committee and also from time
to time to give us reports on the work-
ing of this State trading in NEFA.

Then there is going to be a Siligur:
Road Company, What has it to do is
not quite so clear.

Shri Hari Vishnu Kamath:
known to them only.

Shri Ranga: Yes; it is only known
to them. We would like to have more
information. They have not given us
sufficient information here to enable
us to have any opinion at all in regard
to that particular matter.

Lastly, my hon. friend the Educa-
tion Minister is going to have a few
institutes to study the working of
elementary education and improve
the syllabus and also the way in
which elementary education can be
spread among our people. We are
having any number of institutions
like this. For secondary education
also, I dare say we would have
another institute. We have no objec-
tion to it, provided we have money.
We do not have money. Is this the
time we should be having these insti-
tutes? If we must have them, let
them make out a good enough case
for the urgency and also the need for

It is
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establishing special institutes, so that
we can with a clear consience agree
to the demands that they make for
grants for these various projects.

Mr. Deputy-Speaker: Shri D. S.
Patil.
st ¥o fwo wfem (wamma) -
IMeA WE @M, § yeAHedT fewre
qeT 35, 09 33, F AW H 3@ FEA F
 fan mErogam g o

Shri Tyagi: Sir, may 1 raise one

point? For the last few months, we
are  establishing a convention
that names are called ac-
cording  to the list.  Could

vou kindly follow the old convention
of Members trying to catch your eye,
instead of proceeding by the list?

Shri Radhelal Vyas (Ujjain): It is
not only a convention, but a question
of vioating the rules. The rules pro-
vide that Members should stand up.
Qur first Speaker, Shri Mavalankar
insisted on it. Even our second
Speaker, Mr. Ayyangar also insisted

on it that even though the
list may be before the
Chair, the Member who wants to

speak must rise. That is the rule, I
submit that this rule should not be
violated by the Chair itself. More-
over, interest is taken away because
Members remain here only if their
names are on the list.

Mr. Deputy-Speaker: I am not go-
ing by the list.

Shri Rahdelal Yyas: Names are
called of those hon. Members who do
not stand up and sometimes names are
called of Members who are absent
in the House. It seems very ridi-
culous. The rule provides that a
Member who wants to speak must
rise and catch your eye. The list is
only to guide the Chair,

Mr. Deputy-Speaker: It is just to
help me.

Shri Radhelal Vyas: In future, the
Chair should observe the rules.
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Shri Bade (Khargone): I object to
the proposal of Shri Vyas and Shri
Tyagi. They have got 300 persons
and they can catch your eye. But
for us, it is difficult to catch your
eye. So, the procedure of going by
the list is all right. They have got
their own whip and they can give
their names to the whip.

Mr, Deputy-Speaker:
ing by the list.

I am not go-

Shri Tyagi: If a Member catches
the eye of the Speaker, it does not
automatically entitle the Member to
speak. The Chair has to use the dis-
cretion, which is vested in it.

Mr. Deputy-Speaker: It is only to
help me,

Shri Kamalnayan Bajaj
The opposition gets more
the Congress.

(Wardha):
time than

Shri Bade: It seems they are not
satisfied with their whip. That is why
they are raising it.

Shri Hari Vishnu Kamath: May 1
draw your attention to another matter
which is no less important? There
is no quorum again.

Mr. Deputy-Speaker: The bell s
being rung.

Shri Shinde: What does Mr

Kamath achieve by this?

Shri Kamalnayan Bajaj: Peace of
mind

Mr. Deputy-Speaker: It is a gques:
tion of following the rules.

Shri Hari Vishnu KEamath: Not
mere rules, but the Constitution,
which is more important than the
rules.

Mr. Deputy-Speaker: Now there is
quorum. Shri D. S. Patil may conti-
nue.
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st Fo fwo wifew : SaTswe weem,
T femiz & g9 9w TIETd w0
FE-ga" & fac A 79 o A
3 #T sggeqy FY rE &, ¥ 9w ¥ oapy
F a9t w73 F fav @3 gov g0

FFT O L AT F ArET W FHET AAT
Affmg ez o g g 8
w31 A0 & F ag 2T v vy 3, A=
FT T AE § ) w7 4L 97 FhA-FemET
FFTA FY A TSTE AT ¥ A1 FET ATAT
R fF oz =z F3de 3, o Az o4
FARFZ T & | 7T o= F 777 AT fp
AT 9T, AT AZT A OHEEITA ATIFIA
qqH F T OF &y FTH F9ET 497
O17 I9 & fAU &1 T T0A FT TTH
@t 4 | aF # dz9 W owE A
w1 fawfoa & s 3
THA BT a7 FT 990 T €7 T &H
W T | TEIEY A7 AT 7 TT-
ot & fAm ve vy 0z w7 Y
oY % A ¥ wEa § ey @
w3 ey FUT =g 1 77for & 75
ae-frarg, afavan 7 gie-gamga
¥ yaEi & fau qu.¥o LT TR
T g T FEE o"TwT &
T TTaE T & fa vysdi 1 2, S8
FAqg T  a= & | =i T
FEATTAT. A A3 F fow ol 37 &
faarcwr & fou ot wFw &Y af, S oww
faar AT, TR vy FLT TIA AT 97 |
97 ¥ A% TaTE ¥ faAw A wmw fza
T 91, g8 W FH &EH 47 |

AT o v # agfoad & a
¥ 9 @A w9 g 1 qo-fand &
I ATO UANeaTH WITEWA @g
T®AT £ | qE T Ao §, AfFT I
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Q0 A F fan a8 Fraraty o
2 1 AfFT we gw wa-frand A =iy
F FAE, FH AT A7 do7 &, AT 0w
AT § WA WTSaNA A7 AHAT 20
i faw s wldw faar moar A
AT fAm mF Fr ofr aET F1ows ot

AT T2 TET q@T & R oY W
A fRAFA 2| AT qgqnz FEAT
3 waw A af oft, Afew w A
Zar | oA AT A A 2 fE
T 2 fF FieTemET A oA 7o
ATHEA T T TN A1, T4 AT A=
A A7 % fAm e o Aw TR
#z7 F7AT 2 (% 7% =7 A1 faewErd
¥ =z 7 Avw wW AL FAT | WA A
wzr TAAAZ %0 qwA #, A0 ag wgAr
3 fop Azv A7 faewara 2, FifE w
F adr =fren 303 2 {F 29 3T A7 7
itz 7 ¥ cwT F o T EAn
fz= 7 wrE wAT 2 o9 T &y
ey 75T G 2 AafeT a2 AW
foar w1 2 % &7 Ava T @ A
Fr = agfaard @ =va 7 om
HEAT | AT FrE OAT =T AT AAT
g fF Zq AT F 4170 a1 A IV AA
&z & A T Ft A9 Frard A AW
A& " A ¢ AT T oAg K oan
a7 faar @ g6 & ag 99 & AU
a¥ A A W fawr ¥ A =
ag 2t & fm 7w T @ A
21| AT T oA a9 W1 AT Al
watar et af @, 98 W s g
wifed | gmY ww ¥ IeAfew frr-
ATISNA FT ST &F TET §, Ty
U T SATHT &I TE 4 WIT %o TFT &
fem ot A AT g, Yo U F fam
gfctws &Y gfaem ot & oy it 2
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ag fefgae dama 1 @7 & oqur
faear afeg €t s & & wmr @
T A & wmwAr g (F s ad Ad
& IE T A Ag § F aw aw
I ST e 2§ 9 =y
A A E T I F AT A e
Ft 7g forard Y efvew g wEm 0
o WY AEd £ iR g e oaw
gt A1 W9 &Y 37 AT A7 qr gl
oI Y £, TH F1 SATET FEAT A

®z g w2z § 7@ feafFfriwm
far st &, o &Y T = & AT F
e {a @ g g | A=t FFam
W T A §P w2 § AgE I ATATR
A & fau gfanm & st 2, R
fegy s @, & fean s @ AfEA
T wew *1 ug Agfand T & e
2 1 arema T & fag oy wfroe g7Ee &
=7 ¥ fear Ay & w7 oy wfav wmw
F ®q # & grey feay oA @ ) ag giaar
Fae qETT, GL. FT TIW A IEEHT
Ffram g, O =R {7t & 1 7%
gfqwr o=g o7 797 &, I Fi A¥ fR=Ar
aifed | wem WM F AT § 0 Sl
F1 IO A AGIART A T TR
gt ¥ Awl #7 a@w § A afew
A F AR ¥ Avwm § 1 Afew
9 @Al &7 & glaar & 2K A
Faaem g oy sfew o fw &
F1 AT G AR FEEAT A KT FroAA
2, 9% @ g, wETH, Wie waw
Tl w1 A faer | ag gfedr w Tt
F AT fawdr wifgd

e 4T ¥ ag FEr @ 41 F Sl
TSRO F A1 F A T@ARE F AT
BT FIAT T, TJaar THF( ST
T A A & | 9 I S g fE
Tg T TR A FAed i g 1 Afe
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dreges e, fEgEs I AT WA
2 A W Rl T aveas §
g farmardy ar dgd e 9X
st & 1 d% ot ey o & ot €
I ¥ Aue X F fau 9 = @
T g e & ¥ & awaen g 2w
& fau 71 & wag 1 It @ & I
¢ g agT T § faedt § | TE "o
e 999 F fAT S @ w Sy
¢ ag M femwaw ¥ & awy €
T &1 Hr§ AW TG EEAT § | Tg @
sredt 7 ¥ Frferw FA Ay | TEW
a1 FTH STt @ AfFT a9 9T A faea
FI g & FTE Iq FT BT AL g
¢ 1| mfeefea pyade &), d91 =
fza T F1 ¢ | fFE Sw & fag
A A & ST ag Aol & A
=ifedr |

7g WY SOt aOE & Fr o g

“Efforts are also being made to
increase the pay scales of
teachers at all levels.”

THE T H AT OF 4T 8 W
Ty g fs va v @ A oy
IAHT T FAT FEAT AR & ar IgH
e ag sr=dr § fF sremdd e A
& €& 9919 9T, IT # gETC AT
o | foed acqg ga T g ar fE
IaT 93w F71 i forers &, qreadt fM
g TH AT h S AU F T e @
Y 7 & | L raEe FY qg faeEy
R, To9T &7 FT I & ™ qeq v
7t 1 Gz waAHe w1 3@ fey fE
g uF 22§ mEwdt foaw i &, @41
¥ & UF | @ | %F % 4 T
grar & A o T SuIeT ¥ surar §
0 F( 7 & AT g, q7 aF I
fargrr & qaTx A W ogE @
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FE T F A H 6T gD wHA
STEAT § | QT qT ASH A & qAF!
gy 34 & T § Fg omw &
FT6! §B frar o |y & 1 fagwl & W
G wraT -1 Afew I IY F71 s
ITET TE gidT € 1 =4l & foq favard
¥ & fag, F3 a9 & faw, owder
ok & AfS qoF § FF WH AT
§ afvq 7 =W el T A g
& | §ex o qar w@ew & 3 g Afw
Tg qur oY g av ALY s &
Fgrai 7 forer & arx # o o gfawrd §,
A FAR FIT F7 41 F78 717 38 fre
g F Tl Fi Ty oo g fwoqw
FEgE FU, WX FA F aIC § #78
§eT AT AT qNT AT § &1 | F
A & FIEER WAT ATAT 8, qIE
TATH AT WL AT (AT § A1 AT wy
e & fF gm awmEE 730 1 39 v #
FrE WY T WET F AM@T &0 I F
fog Y 7 et & 1 we S feafw-
fa3ww & a8 g% & sifgr | Ao
ot & faw w2l w1 ZEEl & St
®t @t & | gaard s F T E,
3 wx F0|r 1 9T SifEr w37
AT & F1E WIWTE TG Fwar wrar
ifgd

¥ ox vy ferizow @ I a0
g O W oF <t w8 gaT & A
qEAT 9T AfFEA qET 7 gW F a0
T g wmr g

st fesmw waw@ (ATST) o oI-

sq8T WEMEA, ST & AT quL.q9 -

FUS F1 FoAHe a0 O § | 39
% @ Fg1 g3 ¢ f gFETeeE g
& ¥ oot onfee Fode wreAT fafredy
# gafge 33 & R afqq ag foe
wra o WY T AT F 4TI H1 AET
facft & | o T &% &1 2 &Y o at

MARCH 10, 1964

for Supplementary
Grants (General)
1963-64
IW F 73 F7 gW T F ATAA TG T
e ffw W@ d q |

ofsa oFTeEH FHET &1 fiHre
& St RS aored Wy § 39 & are
¥ aqr fEc-ueeafer & a ¥ 39
T &gr ™ § i qego—gq ¥ sz
TGS 3. 8c FUT 9T fow #
AT 5. ¥ TTHE AT 97 | FEY TUE
¥ qeE9-%R ¥ Frzw vamEENT
ER.WY FIAUT 4T g7 ¥ afwwwm
99. ¥ TTHT FT 4T | Jo Fo H, . ..

Shri Tyagi: There must be the
Minister on these Treasury Benches.
He has become a back-bencher.

Mr. Deputy-Speaker:
is represented.

Shri Himatsignka
Minister is here.

Shri Tyagi: He has become a back-
bencher. He is busy talking to lady
Members.

Mr. Deputy-Speaker: Order, order.
Government is fully represented here.

ft e watg © & 6z pE vET AT
fr gere awe & 3fmma qeco-i9
¥ oy THE FT 9T W7 qLE9-%%
¥ qu. Y qTHT T 9T | TF 4T W To
Fo & qFTAAT 47| AT F I TRTA=H
AR g frafem & S 93 TodE
o1 & fesm ga & 1 &Y T == A
¢ fr fow avg &1 oo gw T &

wqafeds: 0319 T/ FALY F1 Ry
(3G At HIH( g7 oy {5 Faaem
TouT W AdAe s sfedr ar saAY
fewhe fufredla 22 smAdeT &1 &7 &,
¥ H g #fww & s @@ o gfe-
wewrwe wfefwde arfas 7 gu &
FH QT AT R AT ALY, T @ gur
a1 7€, 39 47 qq sfefer g § ar
T, T T AG | X qT qoE §
sifaaw forar S &, sqar I o fran

4820

Government

(Godda): The



4821 Demands

wrar g afew ga afefwden #t
w1 Fr¢ famr 78 9 ot & oY IuR
qrayE W S & T I g g 0

mfez i qegl-¢3 # at
¥ aw AE R, AT 9e89-%3
g w39 w1 & W & gy A
HEAT § | HHTEA i WK g
AT QELI—ER A AT AT ITH 95, 93
£ 7 §faw g ot i 930 adie

2 otn s udiferma w1 &faw
wo¥ .23 FI® #; g &
99.% THE & | FH AE F e

T oee . 38 A AT AT 99. 8
qgde | w9 fawer qrat & afaw a1 oy
g A | qeYo-yc ¥ I3 FIT 4T
@t fF ¥ qdT 91, qeys—ye ¥ ¥¥3
FUT 91 FifF €. ¥ q7HE 4T, 84 &-%o
¥ WY FIU0g 91 FifF 3.4 TEE 4T,
9850—5q ¥ Yoo FUT qT AMMF €. 0
T 47 7R 1859-5R F 555 AT
T GfF 99.¢ g 4r 1

PHALGUNA 20, 1885 (SAKA) for Supplementary 4822

Grants (General)
1963-64

mfez feird Fedt & -

“During the year, 50 Suple-
mentary Grants totalling Rs.
49.48 crores were voted by Par-
liament. 14 Supplementary ap-
propriations aggregating Rs. 64.64
crores were also obtained for
Charged Expenditure. In 4 cases
the Supplementary provision total-
ing Rs. 0-03 crores proved entirely
unnecessary as the expenditure
did not even come upto the origi-
nal grant or appropriation . . ."

Mr. Deputy-Speaker: The hon. Mem-
ber will continue tomorrow,

The House stands adjourned.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 11, 1964/Phalguna 21, 1885
(Saka).

GMGIPND—LS I1—2394(Ai) LSD—20-3-64—98¢
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